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THE GAUHATI MUNICIPAL CORPORATION
ACT, 1969

Whereas it is expedient to constitute a Municipal Corporation for the
City of Gauhati, be it enacted in the Twenty-second year of the
Republic of India as follows:—

PART I

CHAPTER 1
Preliminary

Short title, 1, (1) This Act may be called the Gauhati Muni-

:ggh‘"‘ct;f:_ cipal Corporation Act, 1971.

mencement.,
(2) Except as in  hereinafter  otherwise
expressly provided it extends to the Gity of
Gaubhati.

(3) The provisions of this Act, except this Section
which shall come into force at once, shall come into
force on such date as the State Government may, by
notification in the Official Gazette, appoint :

Provided that different dates may be appointed for
different provisions of this Act and any reference in
any such provision to the commencement of this Act
shall be construed as a reference to the coming into
force of that provision.

Ef,’;;:;m‘t’f 2. (1) As from the date of establishment of the

and savings. Corporation, the  Assam Municipal Act, 1956,
the Panchayat Act, 1959 and the Assam Town and
Country Planning Act, 1959 shall cease to have effect
within the city. The Corporation shall be deemed
to have bheen constituted with effect from the date of
the first meeting of the elected Councillors held
after the completion of the first general election
under section 45.

2) Notwithstanding the provisioas of subs=section
) 4 . g P
(1) of this section— :

{a) Any appointment, notification, order, scieme,
rule, form, notice or bye-law made or issued, and
any licence or permission granted under any of the
enactments referred to in sub-section (1) of this
section and in force immediately before the establish-
ment of the  Corporation, shali  contince
to be in foerce and be deemed to have been made,
isued or granted under the provisions of this Act,
usnless and until it is superseded by any appointment,
notification, order, scheme, rule, form, notice, or bye=
law made or issuedifor any licence or permission
granted under the provisions of thie Act;

)
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(b) All debts, obligations and liabiliities incurred,
All contracts entered into and all mattcrs and
things engaged to be done by, with or for the
Municipal Board or Town Committees functioning
in the city before such establishment shail be deemed
to have been incurred, enteredinto or engaged to be
done by, with or for the Corporation or the Muni-
cipal authority concerned ;

(c) All budget estimates, assessments, valuations,
measurements or divisions made by any of the
aforesaid local authorities shall continue to be in
force and be deemed to have been mad:
under the provisions of this Act wunless and
until they are superseded by any budget estimate,
assessment, valuation, measurement or division
made by the Corporation or the Municipal authority
concerned under the said provisions ;

(d) All properties, movable and immovable
and all interests of whatsoever nature and kind
therein, vested in any of the aforesaid local
authorities immediately before such establishment
shall, with all rights of whatsoever description used,
enjoyed or possessed by any such body or autho-
rity, vest in the Corporation ;

(e) All rates, taxes, fees, rents and other
sums of money due to any of the aforesaid local
authorities immediately before such establishment
shall be deemed to be due to the Corporation ;

(f) Allrates, taxes, fees, rents fares and other
charges shall, until and unless they are varied by
the Corporation, continue to be levied at the same
rate at which they were being levied by the afore-
said local authorities i-nmediately before such
establishment ;

(g) Allsuits, prosecutions and other legal pro-
ceedings instituted or which might have been ins-
tituted by or against any of the aforesaid local
authorities may be continued by or against the
Corporation ; and .

(b) Every employee serving under the aforesaid
local authorities immediately before such establish-
ment shall become an employee of the Corporation
with such designation as the Corporation may deter-
mine and hold office by the same tenure and at
the same remuneration and on the same terms and
conditions of service as he would have held the same,
if the Corporation had not been established and
shall continue to do so unless and until such tenure,
remuneration and terms and conditions are duly
altered by the Corporation:

Provided that the tenure, remuneration and the
terms and conditions of service of any such

employee shall not be altered to his disadvantage :
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Provided further that any service rendered by
any such employee before the establishment of the
Corporation shall be deemed to be service rendered
under the Corporation.

3. For the purpose of this Act, unless thereis
anything repugnant in the subject or context.

(1) “‘Assessment list” means the municipal
assessment list prescribed by Section 156 and in-
cludes any list subsidiary thereto ;

(2) ““Bakery or baking house’” means any place
where bread, biscuits, confectionery and such other
things are baked for the purpose of sale;

(3) “Budget grant’’ means the total sum entered
on the expenditure side of a Budget Estimate under
a major head and which has been finally adopted
by the Corporation and includes any sum by which
such budget grant may be increased or reduced by
transfer from or to other heads in accordance with
the provisions of this Act, rules, regulations and bye-
laws made thereunder ; 3

(4, “Building” includes a shop, house, hut, out-
house, garage, shed, privy, urinal, other roofed struc-
ture or stable for whatsoever purpose and of whatso-
ever material constructed and also a wall, but does
not include a tent eor other merely temporary
shelter or shed erected on ceremonial or festive
occasions.

(5) “Building line” means a line which is in rear of
the street-alignment and to which the main wall of
a building abutting on a street may lawfully extend
and beyond which no portion of the building may
extend except as prescribed ;

(6) “Bye-law”’ means a bye-law made under this
ct;

(7) “Carriage” means any wheeled vehicle with
springs or other appliances acting as springs, of a kind
ordinarily used for conveyance of human beings and
includes jin-rickshaws, cycle-rickshaws, bicycles and
tricycles but does not include perambulators and in
particular does not include any motor vehicle as
dgcﬁncd in the Assam Motor Vehicles Taxation Act,
1936;
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;‘jCart.” (8) “Cart”’means any cart, hackney, or wheeled
: vehicle with or without spring, which is not a carriage
as defined under sub-section (7) ;

¥

“Caty eof (9) “City of Gauhati” or “City” means
Gauhati”orthe area within the boundaries to be speci-
City.”  fied by the State Government on this behalf and
duly notified in the official Gazette from time to

time as required under Section 42 of this Act.

e (10) **Commissioner” means the {lommissioner
;i“,?:;f‘,’, appointed under Section 29 and includes a person
appointed to officiate as Commissioner ;

S Clompanys? i (11) “Company” means a company including an
existing company, private company and public com-
pany, as defined in the Companies Act, 1956 (Central
ActI of 1956), and includes a co-operative society
registered or deemed to have been registered
under the Co-operative Society Act, 1959 (Assam Act I
of 1960) or any re-enactment the eto:

*Compost (12) “Compost manure” means the produce pre-

Manure, »’pared from offensive matter, rubbish and sewage by
subjecting them to the process of compost making in
the manner prescribed by rules ;

ConseEvate (13) “Conservancy’ means the remoyal and dispo-
ey’ sal of sewage, offensive matter and rubbish ;

“‘Corpera~ (14) ¢“Corporation” means the Municipal Corpora=
tien,”§  tion of Gauhati ;

“Cream.”  (15) ¢“Cream’ means that portion of milk rich in
milk-fat which has risen to the surface of milk on
standing and has been removed or which has been
separated from milk by centrifugal force;

Py

\

*Cubical = .
conl:erlx?” (16) “Cubical content” when used with refe-

rence to the measurement of a building, means the
space contained within the external surface of its walls
and roof and the upper surface of the floor of its lowest
or only storey ;




28

“Dairy.”? (17) “Dairy” includes any farm, cattle-shed, cow-
house, from which milk-store, milk-shop or other
places—

(a) from which milk is supplied for sale, or

(b) in which milk is kept for purposes of sale or
used for manufacture or preparation tor sale
of any of the following articles:—

(i) butter,

(ii) ghee,

(iii) cheese,
(iv) curds, and

(v) dried, sterilised or condensed or tinned milk;
but does not include—

(a) a shop or other place in which milk is sold
for consumption on the premises only, or

(b) ashop or other place from which milk is
sold or supplied in hermetically closed and
unopened  receptacles in the same original
condition in which it was first received in
such shop or cther place.

“Dairy (18) “Dairy man” includes any occupier of a
man.”  dairy, any cow-keeper who trades in milk, or any
seller of milk whether wholesale, or by retail ;

“Dairy pro. (19) “Dairy produce’ includes milk, butter, ghee,
duce.” curd, butter milk, cream, cheese and any and every
product of milk.

“Dangerous (20)¢¢ Dangerous disease’” means—
disease.”

(a) small-pox, cholera, dysentery, plague,
tuberculosis, leprosy, enteric fever,
diphtheria, cerebrospinal meningitis and
syphillis ; and

(b) any other epidemic, endemic or infectious
disease which the State Government may,
by notification in the official Gagette,
declare to be a dangerous disease for the
purposes of this Act ;
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. “Domestic (21) “Domestic purposes’” :—Supply of water for
«" purposes.”  domestic purposes shall not be deemed to include
== a supply:—

(a) for animals or for washing earriages where
such animals or carriages are kept for sale
or hire,

(b)Y for any trade, manufacture or business other
than those concerned with the manufacture
or supply of articles of food and drink for
human beings.

(c) for fountains,

(d) for watering gardens, roads or paths,

(e) for any ornamental or mechanical purpose,

(f) for building purposes ;

“Drain.”’ (22) “Drain™ includes a sewer, a house drain, a
drain of any other description, a tunnel a culvert, a
ditch a channel, and any other device for carrying
off sullage, sewage, offensive matter, polluted water,
rain water or sub-soil water;

“Eating (23) “Eating house’’ means any premises to

house. which the public are admitted and where any kind

of food is prepared and or supplied to the public for

consumption on the premises for the profit or gain or

any person owning or having an interest in or
managing such premises ;

“Entertain- (24) ‘““Entertainment’’ includes any exhibition,
ment. performance, amusement, game Or sport to which pere

sons are usually admitted onpayment ; &
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‘Erect or - (25) ““FErect . or. Te-érect” " any building
reserect-” jncludes s=— :

(a) any material alteration or enlargement of
any building ;

(b) the structural conversion into a place for
human habitation of a building not ori=
ginally constructed for human habitation;

(c) the structural conversion into more than
one place for human habitation of a

building originally constructed as one
such place ;

(d) the structural conversion of two or more
places of human habitation into a great
number of such place ;

(e) such alteration of the internal arrangement
of a building as effects an alteration in
its sanitary or drainage arrangements or
affects its stability ;

(f) the addition of any rooms, buildings, out
houses or other structures to a building ;

(g) the reconstruction of the whole or any part
of the external walls of a building or the
renewal of the posts of a wooden build-
ing ;

‘Bssential (26) “Essential Service’” means and includes ser-

Serviee.” yices concerning health, sanitation and water
supply organisation of the Corporation and also
any other services declared or notified by the Corpora-
tion with approval of State Government from time to
time as essential service ;

#Examiner,’’ (27) “Examiner” means the Examiner of Local
Accounts, Assam and includes officers subordinate to
- him assigned for the purpose of Audit ;

Factory.”’ (28) ““Factory” means a factory as defined in the
Factories Act, 1948 ;

«Flith.” (29) *Filth” includes night-soil, sewage and all
offensive matters ;

«Financial (30) “Financial year’’ means the year cevameneing
year.” on the first day of April ; ‘

LY
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(31) “Food”, notwithstanding anything contained
in the Prevention of Food Adulteration Act, 1954,
includes every article used for food or drink by man
other than drugs or water, and any article which
ordinarily enters into oris used in the compesition
or preparation of human food and also includes con-
fectionery, flavouring, and colouring matter and spices
and condiments ;

(32) ““Goods” includes animals ;

(33) “Government” means the Government of the
State of Assam ;

(34) ‘“Half year” means half of financial year ;

(35) “Holding” means land held under one title or
agreement and surrounded by one set of boundaries :

Provided that where two or more adjoining hold-
ings form part and parcel of the site or premises of a
dwelling house, manufactory, warebouse, or place
of trade or business, such holdings shall be deemed to
be one holding for the purposes of this Act ;

Explanation.—Holdings separated by a road
or other means of communication shall be deemed to
be adjoining within the meaning of this proviso :

Provided also that where land has been let out
to occupants in separate parcels paying rents separately,
each such parcel shall be treated as a distinct holding

in spite of such parcels of land being held under
one title.

(36) ““House” means any hut, shop, warchouse,
workshop, a masonry or framed building ;

«House-guls ~ (37) “House-gully’’ means a passage or strip of land

ly.”

constructed, set apart, or utilised, for the purposes
of serving as a drain or affording access to a latrine,
urinal, cess-pool or other receptacle for filthy

or
polluted matter, to mum.cxpal employee or per-
sons employed in the cleansing thereof or in the

removal of such matter therefrom and includes
the air-space above such passage or land ;
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“Hut.” (38) “Hut’’ means any building which is constructed
principally of wood, bamboo, mud, leaves, grass, cloth
or thatch and includes any structure of whatever
material made which the Corporation may declare to
be a hut for the purposes of this Act ;

¢‘Inhabiten. t’ (39) ““Inhabitant” used with reference toa local
area means any person ordinarily residing or carrying
on business or owning or occupying immovable pro-
perty therein ;

“Land.” (40) “Land” includes benefit to arise out of land,
things attached to the earth or permanently fastened
to anything attached to the earth and also land
covered by water;

(41) ‘““Latrine” means a place set apart for
defecating or urinating or both and includes a closet
of the dry or water carriage type and urinal ;

““Latrine.”’

(42) “Lay-out” means any area or plot of land
demarcated or marked out into regular and convenient
bits of divisions to utilie, sell, lease out or otherwise
dispose of the same as sites for the construction of
buildings and includes a street or streets or road or
roads giving access to the site or sites and connecting
with an existing public or private street ;

‘‘Lay-out.”

“Tocsl aue (43) “Local authority” means the Municipal

thority.”” Corporation of Gauhati and also includes Municipal
Boards, Town Committees, Panchayats and Develop-
ment Authorities ;

“Lodging (44) “Lodging House” means a house in which

House.”” visitors or other persons are lodged for hire for a night
or more and where there is community of eating or
sleeping accommodation ;

(45) “Market” means any place where persons
assemble for the sale and purchase of articles intended
for food or drink or of livestogk or other merchandise;

¢ Marke.”

“Mimicipal (46) ““Municipal Authority” means any of the
Authority.” Mugicipal Authorities specified in sub-secticn (2) of
Section 4 of this Act ;

“Muafcipul (47) “Municipal drain’ means a drain vested
drain.” in the Gorporation;
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;?m‘i““idpﬁl (48) ““Municipal market” means a market

¥ ”
- }'ket' belonging to or maintained by the Corporation;
“‘Municipal (49) “Municipal office”” means the principal office
Office.” of the Corporation ;

‘(;li‘f:g‘”,,b“ﬂ' (50) “New building” means and includes—
(a) any building constructed or in the process of
construction after the commencement of this

Act;

(b) any building which, having collapsed or having
been demolished or burnt down for more
than one-half of its cubical content is
reconstructed wholly or partially after the
commencement of this Act, whether the
dimensions of the reconstructed building are
same as those of the original building or not;

(¢) any building not originally constructed for
human habitation after the commencement
of this Act;

Explanation.—Clause (b) applies whether move-
than half the cubical content has collapsed or been
demolished or burnt down at the same time or at
different times.

“Notifica= (51) “Notification®” means a noti“cation pub.
tion™, N » 0 oy
lished in the Official Gazette of the Covernment of
Assam;
#Nuisance™ (82) *“Nuisance” includes any act, omission

palace or thing which causes or s likely to
cause injury, danger, annoyance or offence to the
sense of sight, smell or hearing or disturbance to rest
or sleep, or which it or may be dangerous to life or
injurious to health or property;

“Occupierty (83) ““Occupier” means—

(a)¥any person who for the time being is paying
or is liable to pay to the owner the rent or any
portion of the rent of the land or building in

Wrtle)spcct of which such rent is paid or is pay-
[T able ;

I
{b) an owner in occupation of, or otherwise using
the land or building;

(c) a rent-free tenant of any land or building;

(d) a licensee in occupation of any land or
building;

{(e) any person who is liable to payl to the owner
damagesfor th wuse and occupatien of anv

land or building;
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“Octroi” ;(54)f“,Qg_tgoi’.f me_énis;;\jmx_ on the entry of »gegd; 3

“into the limits of the city for consumption, use or

sale therein ;

‘*Offensive ~655): “Offensive ‘matter” mcludes ~ animal

s i carcass, kitchen refuse and table refuse, dung, diyt
and putrid or putrefying substances other than
sewage; o

“Owner? (56) “Owner” includes—

(a) the person for thetime heing receiving the
rent of any land or building or of any part
of any land or building whether on his
own account or as agent or trustee for any
‘person or society or for any religious or
charitable purpose, or as a receiver, or
who would so receive such rent if the

land, building or part thereof were let to

- g tenant: and . e aifnil

(b) the person for the time being in charge of the

- the word is used; e
“Premises® - (57) “‘Premises” means any land or buildi
& oAt ofa thulding and meludesn i

() the g:t':di;ﬁ' g;pundb ualﬁllbut-houm, if a;zy,
e ining to a building or pafrt o
bmins;’:gnd e e

- (b any fittings affixed to a building or part of a
building for the more beneficial enjoyment
.- - thereof ; - : Rt

“P'm'iwpfovisiom of this Act, rules, regulation, and bye-laws;

S SO el S

o™ 4 by aninvidividual or body of periuns whether
incorporated o¥ mot : =

~ animal or vehicle, in connection with which

P~

. (88) “Prescribed” means prescribed under the
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. “Private
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(60) “Private road’”’ means any strect, road,
square, court, alley or passage which is not a g_ubl:c
road uﬁd»%de@wﬁmhwap made by the owner of
premises on his own land to secu&acgggs to or

~ (61) “Privy®’ means place for easing nature ;
y

(62) "Pubhc street” means any street, road,
lane, gully, alley, passage pathway, ql\;are or court
whether a thoroughfare or not, over which the public
havg a right of way, and molude;-r = =

Q) the- roadWay over any publir bndgc

<-4 g -““’ewayn'_«_ 7,_, = -
" (b) the footway atmche& to any sueh street
- public brxdge or causcway ; and §

4= &

S

(c) the drams attachedto any mch street, public

‘bridge or causeway, and where there is

_ no drain attached to any such street, shall

unless the contrary is shown, be deemed to

-+ include also, all land upio the outer wall of

-~ the opremises abutting on the street,

- or, if a street alignment has been fixed,
~ then upto such alignment ;

_ (63) “Rate” means—

:{, 5! (3)&0 tax upqn the ra&cable vnluel of holdiIISS i :

.(b) license fees 3
~ (c) the water inx;

“ 22 " T £ =

(@) Ghe lghtingtax s <~

yh

(c) the deninagetax;

"".(g');, ghézhx x on private markets:

the convenient use of such premises:}. - swenic o aC)

]
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_,‘\f.{a‘iffe,,, (64) “Rateable value”” means the value of
'« anyland or building fixed in accordance with the provi-
sions of this and the bye-laws made  thereunder

for the purpose of assessment to property tax ;

“Regulation” (65) ‘“Regulation’’ means a regulation made
by the Corporation under this Act by notification in
the official Gazette ;

¢‘Reside” (66) “‘Reside”—

(a) a person shall be deemed to ‘reside’ in any
dwelling house or hut which, or some portion
of which, he sometimes, although not uninter-
ruptedly, uses as a sleeping apartment ; and

(b) a person shall not be deemed to cease to
‘reside’ in any such dwelling house or hut
merely because he is absent from it or has
elsewhere another dwelling house or hutin
which ~he - residesif . there is  the
liberty of returning to it at any time and no
abandonment of the intention of returning
to it ;

R ubbish”’ (67) “Rubbish’” means dust, ashes, broken bricks,
broken glass, mortarand refuse of any kind which
1s not “offensive matter” as defined in this section ;

¢‘Rules”’ (68) “Rule’® means a rule made under this
Act; :

§¢Scavenger”’ (69) "*Scavenger’ means a person employed in
collecting o, removing filth, in cleansing drains,
latrines, or , ghter-house or in driving carts used for
the removas! filth;

‘‘Schedule® (70) “Schedule” means the Schedule appended
to this Act;

¢*Scheduled (71) ““Scheduled Caste” means any of the
Caste’. Scheduled Castes specified in the Constitution (Sche-
duled Castes) Order, 1950, for the time being in force;

“Sf:hcduled (72) “Scheduled Tribes” means any - of the
Tribe”.  ribes specified in the Constitution (Scheduled Tribes)
Order, 1950, for the time being in force;

‘‘Sewage” (73) ““Sewage”  means night-soil and other
contents of privies, urinals, cesspools or drains and
includes trade efluents and discharges irom manufac-
tories of all kinds;

hed®® (74) “Shed” means a slight or temporary
structure for shade or shelter;

&3
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(75) ‘“Slaughter-house’ means any place used
for the slaughter of cattle, sheep, goats, kidsor
pigs for the purpose of selling the flesh thereof as meat;

(76) ¢“Street” includes any way, road, lane,
square, court, alley, gully, passage, whether a thorough
fare or not and whether built upon or not, over which
the public have a right of way and also the roadway or
foot way over any bridgs or causeway;

‘‘Street lime”  (77) “Street line” means the line dividing the

\ Tax

“Trade
d effluent”’

land comprised in and forming part of a street from
the adjoining land;

(78) “Tax” includes any toll, rate, cess, fee
or other impost leviable under this Act;

(719) “Trade effluent” means any liquid either
with or without particles of matter in suspension therein,
which is wholly or in part produced in the course of
any trade or industry carried on at trade premises and

.in relation to any trade premises means any such

*¢Trade pre-
mises”’.

¢Trade re-
fuse”.

““Vehicle”

“Ward"”’

“Water
Gourse”.

“Water
> works”’ .

liquid as aforesaid which is so produced in the course
of any trade or industry carried on at those premises,
but does not include domestic sewage;

(80) “Trade  premises” means any premisers
used or intended to be used for carrying on any trade or
ind ustry; -

(81) “Trade refuse” means the refuse of any
trade or industry;

(82) “Vehicle” includes a carriage, cart, van,
dray truck, hand-cart, bicycle, tricycle, cycle-rickshaw,
auto-rickshaw, motor vehicle and every wheeled con-
veyance which is used or is capable of being used on
a street;

(83) “ward’® means a municipal ward provided
by order made under Section 43 for the purpose of
election of councillors;

(84) “Water Course” includes any river,
stream or channel whether natural or artificial;

(85) “Water Works” includes all lakes, tanksy
streams, cisterns, springs, Pumps, wells, reservoirs,
aqueducts, water  trucks, sluices, mains, pipes
culverts, hydrants, stand pipes and conduits
and all lands, buildings, machinery, bridges and
things, used for, or intended for the purpose of supply-
ing water;

“Weorkshep”’ (86) ‘““Workshop’” means any premises (includ-

“Year”’

ing the precincts thereof) other than a factory, wherein
any industrial process is carried on ;

(87) ““Year' means a year commencing on the
1st day ef April.
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Constitution and ¢

Municipal 4, (1) There shall be a Corporation char;

Authorities.

Gauhati to be known: as
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Municipal ~Administration of the city’ “of

of Gaulati.

. (2) For the efficient

tions of the Corporation there shall be the following
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performance §£ - the func-

Municipal Authorities under the Corporation, namely :=-
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(a) There shall be ore councillor for overy
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£e.

" Provided that wherever five per cent or more of -

»

“and in

‘the inh

abitants of the Corporation are Scheduled Castes,

case no person belonging to the Scheduled

“Castes is elected to the Corporation, the Corperation

~shall co-opt one such person as Councillors

-
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that wherever five per cent or more

SIVE. 520 fl;it'ﬂ‘r; ekt
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and in case no person belonging to the Sche
ribes is elected to the Corporation, the Corpora-
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_z  Provided further that this representation shall :
, ; - continue onlyas long asspecial representationforthe *
- Scheduled Castes and Scheduled Tribes continues to = =
be provided for in the Constitution of India: = j :
Provided further that such co-opted Councillors shall
be in addition to the Councillors provided for in sub-
clause (1) (a) of this section. :

, (b) All the Councillors shall be elected by direct
election on the basis of adult suffrage as stipulated in the
Representation of the People Act, 1950 (Central Act
XLIIT of 1950) from various wards into whaich the city

> shali be divided in accordance with the provisions of
this Act and the rules made thercunder. ¢
! Explauation,-—Fo}i the purposes of this Act, “popula-
~ tion” shall mean the population as ascertained at the
latest census of which the relevant figures have been
_published.. o srseteeme s S
Incorporation  (2) The Corporation shall by the name of the
of 8" Municipal Corporation of Gauhati be a body corporate
o and have perpetual succession and ‘a common seai
and may by such name sue and be sued.
Power of Gor- ,(S%W_Th‘e Corporation shall have power to acquire
poration s and hold &;qp,erty; both movable and immovable with-
m g in or without the limits of the city, and subject to
immmovable the provisions of this Act, the rulesund bye-laws made
- property. thereunder, to transfer or io acquire any property and
- to contractand doall other things necessary for the
[} , - purpose of this Act, TN

General 6. (1) Subject to the provision of this Act and
powers of rules and bye-laws made thereunder, the Municipai
the Corpe- Adminisiration - of the city shall wvést in the
i Corporation, and the Corporation shall be entitled to
 exercise or discharge any powers, dutiesand functions
expressly assigned by or under this Act or any other Act,

© (2) Without prejudice to the generality of the
- provisions of sub-section (1), it shall be the duty of the
- : ﬁt&;on??er ”ﬁ'e;io:l]ilcal statements of
pts and disbursements ¢n | “all pro, repeorts
and pass such resolutions thereon as it thig:‘;h
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Matrer to 7. It shall be incumbent on the Corporation
be provi- ¢4 make adequate provision by any means or measures
d::.g’fo ™ which it is lawfully competent to use or take, for each
poratiefl:  of the following matters, namely :—

(1) the construction, maintenance and cleaning
" of drains and drainage works and public
latrines, urinals and similar conveniences ;

(2) the construction and maintenance of works
and means for providing a supply of water
for public and private purposes ;

(3) the scavenging, removal and disposal of filth,
rubbish and other obnoxious or polluted
matters ;

(4) the reclamation of unheaithy localities, the
removal of noxious vegetation and generally
the abatement of all nuisances;

(5) the reguiation of places for the disposal of
the dead and the provision and maintenance
of placesfor the said purposes ;

(6) the registration of births and deaths ;

(7) public vaccination and inoculation ;

(8) measures for preventing and checking the
spread of dangerous and contagious diseases;

(9) the establishment and maintenance of
hospitals, dispensaries and maternity and
child walfare centres and the carrying out
of other measures necessary for public
medical relief §

(10) the construction and maintenance of munie
cipal markets and slaughter-houses and the

regulation of all markets and slaughter-
houses;

(11) the regulation and abatement of offensive
or dangerous trades or practices ;

(12) maintenance of fire-brigade and the

protection of life and property in case of
fire ;

(13) the securing or removal of dangerous
building and places ;

(14) the 'construction, maintenanee, alteration
and improvement of public roads, streets,
bridges, culverts, cause-ways and the like ;

)
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- (15) theremoval of obstructions and protections
and unauthorised occupation in or upon
sirects, bridges and other public places ;

51
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{16) the naming and numbering of sireets and
premises, erregting and installing of statuss of
important personalities ; \

(17) the maintenance of a Municipal Cor-
poration office and of all public monu-
ments and open spaces and other property
vesting in the Corporation ;

(18) the establishment and maintenance of cattle
pounds ;

(19) the construction and maintenance of resi-
dential quarters for the Corporation
staff ~ including  comscrvaucy staft';

;20) the maintenance of ambulance -ervice;

(21) the provision of public park, garden play-
grounds and r:creation grounds.

(22) the lighting, watering and cleansitg of
public streets and other public places ;

(23) subject to adequate provision Leing
made for the matter D eified Jabove, the
provisions of relief to dest'tute fpersons in
the city in tinies of famine and scarcity and
the establiskmert a;d  maintenance of
relief works in such imes ;

(24) taking ot  measures against ¢ oud
alult:ration irc uding milk, ghee, mustard
oil, rice, atta. and other food stuff: and

(25) the fulfilment of any other obligation
imposed by or under this Act or any other
law for the time being in force.

Matters 8. Subject to any law, rule or regulation in

which may 5,06 the Corporation ma in i di i

Ay ; ) may, in its iscretion

Corporation Provide from time to time, solely or partly for

at its discre-all or any of the following matters, namely:—

tion, (1) the establishment, aiding or maintenance ot
educational institutions, libraries, museurns,
art galleries, botanical or zoological collec-
tions; .

(2) the establishment and maintenance of, and
aid to, stadia, gymnasia and places for

: sports and games;

{3) the planting and care of trees on road sides,
and elsewhere} '
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(4) the surveys of buildings and lands;

(5) the registration of marriages;
(6) the taking of a census of population;

(7) the civic receptions to persons of distinc.
tion;

(8) the providing of music or other entertain-
ments in public places or places of public
resort;

(9) the holding of fairs and exhibitjons;

(10) the organisation, maintenance or manage-
ment of institutions wiuun or without the
city for the care of persons who are
destitute, infirm, sick or ivcurable, or
for the care and training of blind, deaf,
mute or otherwise disabled persons or of
handicapped and uncared for children;

(11) the organisation, maintenance or manage-
ment of maternity and infant welfare homes
or centres;

(12) the purchase and maintenance of dwelling
houses for Corporation employees ;

(13) any measures for the welfare of the Corpo-
ration employees or any class of them inclu-
ding ithe sanctionirg of loans to such
employee or any class of them for construc-
tion ot houses and purchase of vehicles;

(14) the organisation or management of
chemical or bacteriological laboratories for
the examination or analysis of water,
food adulteration, and drugs for the
detection of adulteration or of causes
of diseases or for research conneécted
with the public health and medical rélief;

~ {15) the establishment and maintenance of
veterinary hospitals ;

(16) the organisation, construction, maintenance
and management of swimming pools, public
houses, bathing places and other institutions

designed for the improvement of public
heaith 3
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(17) dairies or farms within or without the city

(18)

(19)

(20)

(21)

(22)

(23)
(24)

(31)

for the supply, distributicn and processing
of milk products for the benefit of the
residents of the city ;

the provision of milk to expectant or nursing
mothers or infants or school children ;

the construction and maintenancein public
street or places drinking fountains for
hurnan being and water-troughs for animals;

the regulation  of lodging houses, camping
grounds and rest-houses in the city ;

the construction, establishment and maine
tenance of theaires, cinemas, petrol pumps
and other public buildings;

the organisation and maintenance of shops
or stalls for mecting the daily necessities of
life in times of scarcity.

the prevention of ciuelty to animals ;

contributions  tow:rds any public  fund
raised for the relic! of human suffering or for
the public welfare ;

the acquisirion and maintenance of grazing
grounds and the cstablishment and main-
tenance of a breeding stud;

establishing and maintaining a farm or
factory for the disposal of sewage ;

the construction and maintenance of waree
houses and godowns ;

the construction and maintenance or regula-
tion of garages, sheds and stands for
vehicles and cattle buyers ;

the organisation and management of cottage
industries, handicraft centres and sales
cmporia;

establishing labour welfare centres for its
employees and subsidising the activities of
any association, union or club or creche
of such employees by grant of loans for its
general advancement ;

the maintenance of a band orchestra ;
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{32) establishing or assisting in the establishment
of information centres, wherefrom the
public may readily obtain information con-
cerning services, available within the city,
provided by the Corporation or by Govern-
ment and any other information relating
to ‘Municipal Administration affecting the
city ;

(33) subject to conditions or restricticns, if any
as the Govesnment may specify—

(i) arranging for the publication, within its
area, of information on questions relating
to Municipal Administration ;

(ii) arranging ior the delivery of lectures
and addresses and the holding of discussions
on such questions and arranging for this
purpose display of bsoks, cinematograph,
films or models or the holding of exhibi-
tions relating to such questions ;

(34) preparing or joining in the preparation or
contributions to the cost of the preparation
of pictures, films, models or exhibitions to
be displayed or held as aforesaid ;

(35) with the consent of the (Jovernment contri-
buting towards the expenses of any
Co-operative organisation  carrying on
activities within the area of the Cor-
poration, for the purpose of promoting the
development of trade, industry or com-
merce therein ;

(16) the acquisition of immovable or movable
property for any of the purposes before
mentioned including payment of the cost
of investigation, surveysor examinations
in relation thereto for the construction or
adaptation of buildings necessary for such
purposes ;

(37) any measure not hereinbefore specifically

mentioned, likely to promote  public
safety, health,convenience or general welfare ;

(38) the regulation of trade and commerce
within the limits of the City Corporation ;

(39) the regulation of the distribution of electric

‘ power within the city ;

(40) the regulation’ of streams, nallas and

: pipes carrying water, rubbishes and
effluents through the city; and

(¢1) the doing of anything the expenditure
whereof is declared by the Corporation to
be an appropriate charge on the
Corporation Fund,




o Standing

= Committees
and Com-
missioner
to give
effect to re-
solutions of
Corporz-
tion.

Power  of
Corpora-
tion to call
Or extracts
proceed-
ings, etc.

Power of
Corpora-
tion and
Standing
Cemmittee
or requi-

45

9. The Mayor, the Standing Committees and
the Commissioner shall give effect to every resolu=
tion of the Corporation unless such resolution relates
to a matter in which, under the provisions of this
Act or the Rules, bye-laws and regulations made
thereunder the decision of the Mayor, the Standing
Committee or the Commissioner as the case may be,

is final.

10. The Corporation or the Mayor may
at any time call for the proceedings of a Standing
Committee or of any Committee or for any return,
statement, accounts or report connected with any
matter with which such Committee is empowered to
deal. °

11. (1) The Corporation or the Mayor may at
any time require the Commissioner— ;

sion of Com-

missioner’s
records.

(a) to produce any record, correspondence,
plan or other dotument which is in his
possession, or under his control as Chief
Officer ;

(b) to turnish any return, plan, estimate, state-
ment, account of statistics connected with
the Municipal Administration ;

(c) to furnish a report by himself or to obtain
from any Head of Department subordinate
to him and furnish with his own remarks
thereon a report upon any subject con-
nected with the Municipal Administra-
tion.

(2) The Commissioner shall comply with every
such requisition unless in his opinion immediate
compliance therewith could be prejudicial to the
interest of the Commissioner or of the public,
in which case he shall make a declaration  in
writing to that effect and shall, if required by the
Commissioncr or the Standing Committee, as the
case may be, refer the case tothe Commissiorer
whose degision shall be final.
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Appeintment 12. (1) The Corporation may, and if so

o el e, FeQuired by Government shall join with a local

* authority or authorities in appointing a Joint Com-

mittee for any purpose in which they are jointly

interested or for any matter for which they are jointly
responsible.

(2) A Joint Committee may include persons who
are not members of the Local Authorities concerned
but who may in their opinion possess special qualifica-
tions for serving on such Committees:

Provided that the number of such persons shall
not exceed one thifd of the total number of members
of the Joint Committee.

(3) The constitution of a Joint Committee shall
be by means of regulations which shall not, except in
the cases referred to in sub-sections (6) and (7) have
effect unless assented to by each of the Local Authc.
rities concerned,

(4) The regulations shall determine—

(a) the total number of members of the Joint
Committee ;

(b) the number who shall be members of the
Local Authorities concerned and the num-
ber who may be outsiders ;

(c) the persons who shall be members of the
Joint Committee or the manner in which
he shall be elected or appointed ;

(d) the person who shall be the Chairman of
the Joint Committee or the manner in
which he shall be elected or appointed ;

(¢) the terms of office of members and Chaire
man ;

(f) the powers, being powers exercisable by
one or more of the Local Authorities con«
cerned, which may be exercised by the
Joint Committees ; and

(g) the procedure of the Joint Committee j

(5) ‘Reguiations made under sub-sections (3) and

4) may be varied or revoked, provided that all the

ocal Authorities concerned assent to such variation
or revoeation,
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- (6) If the Government take action under sube
- section (1), they may issue such directions as they
think necessary or desirable in respect of all or any of
the matters referred to in sub-sections (3) and (4).

(7) If any difference of opinion arises between
I.ocal Authorities under any of the foregoing provisions
of this section, it shall be referred to the Government
whose decision shall be final:

Provided that, if the Local Authority concerned
is a Cantonment Authority, any such decision shall
not be binding unless it is confirmed by the Central
Government.

Duties and 13. (1) Any Councillor may call the attention

powers of of the proper Authority to any neglect in the

(J;‘g;“’:’i‘l’{:r execution of the municipal works, to any waste of

' " municipal property, or to the wants of any locality,
and may suggest any improvements which he considers
desirable.

(2) Every Councillor shali have the right to
interpellate the Mayor on matters connected with
the Municipal Administration subject to such regu-
lations as may be framed by the Corporation.

Mayor, 14, - Neither the Mayor nor the Deputy Mayos
Deputynor any Councillor shall receive or be paid from
I\é:m‘;‘“z: the funds at the disposal of or under the ¢control
not to re- of the Corporaiion any salary or other remuneration
ceive remu- for services rendered by him in any capacity whate
neraticn.  goayer:

Provided that nothing in this section shall appiy
to the payment of any conveyance allowance of
travelling allowance or daily allowance to the Mayor
or the Deputy Mayor or any Councillor by the Cors
poration at such rate as may be determined by rules
made by the State Government in this behalf,

Election of 15. (1) The Corporation shall at its first meeting
D}f e s after the first day of January each year, elect—
,g,y and (a) one of its members to be the Mayor;
Chairman.

{b) one of its members other than the Mayor
to be the Deputy Mayor ; and ;

(c) Members of the different Standing Coms
mittees from amongst its members.
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(2) Each Standing Committee shall at its first
meeting after the election referred to in clause (a) of
sub-gection (1) elect one ol its members other than
the Mayor to be its Chairman.

(3) The Mayor, Deputy Mayor or Chairman shall
be entitled to hold office from the time of his election
and until the election of his successor provided that
in the meantime he doecs not cease to be a councillor.

. On the occurrence of any vacancy in the cffice
of Mayor, Depuiy Mayor or Chairman, the Cor-
poraton or Standing Committee, as the case may
be, shall at its next meeting elect a successor, who
shall be entitled to hold office so long as the person
in. whose place he is elected would have been
entitled to hold it, if the vacancy had not occurred.

Resignation. 16. (1) The Mayor may resign his office by

of Mayor.

giving notige in writing to the Corporation and his
resignation shall take effect from the date on which
it is placcd before the Corporation.

(2) The Deputy Mayor. m:ay resign his office by
giving notice in writing to the Mayor and his resig-
nation shall take eflect from the date on which it is
received by the Mayor.

Prerogative 17. (1) 'The Mayor is the head of the Corpora-
ofthe Mayor tion and shall be responsible to the Corporation and

Functions
of Mayor,

Fuaeti
of D;::ty his

Mayor.

he shall have full access to all the records of the
Corporation and shall obtain reports fiom the Com-
missioner on any matter connected with the
administra‘ion of the Corporation.

{2) All correspondence between the Corporation
and Governmen: or other authority :hall be con-
ducted by the Commissiorer :

. Provided that noletter shall be sent to the Govern-
ment by the Commissioner without intimation to the
“Mayor, and on such intimation the Mayor may
furnish his views, if any, to the Government.

18. (1) The Mayor shall preside over all meetings
of the Corporation and his decision and rulings in
;:igmliucting the proceedings of the meetings shall be

al.
~ M(2) TheiMayor; shall be solely responsible for
mainténance of discipline in the meetings of the
Cerporation.
19. (1) When the office of the Mayor is vacant
functions shall devolve upon the Deputy Mayor
until a new Mayor is elected.
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(2)When the Mayor is absent from his duty on
1 account of illness or any other cause, the powers, duties
and functions of the Mayor shall be exercised and
performed by the Deputy Mayor.

(3) The Mayor may, by an order in writing,
delegate any of his functions to the Deputy Mayor.

The Standing Commitiee

Constitution 20. There shall be Standing Committees dealing
- of Standing regpectively with—

Comnmittee.
< (i) Taxation and Finance, and Planning and
3 Development (or Standing Finance (Jom-
mittee) ;
§ (ii) Public Works
(iif) Public Health ; Conservancy and Water
Supply ;
(iv) Assessment, Markets and Trades ; °
(v) Appeals ; A
glc;ﬁ?“ of 21. (1) Each Standing Committee shall consist
Comisees, Of five members elected by the Corporation from its

own numbers other than the Mayor:

Provided that no Concillor shall be a member
of more than one Standing Committee at the same
time.

(2) A Councillor elected to be a member of a

€ Standing Committee shall hold office for one year
unless he sooner resigns from the same, or his term
of office as Councillor is in any manner determined
earlier but any member may be elected again to the
» same or any other Standing Committee :

Provided tuat a member elected in a casual
vacancy shall be entitled to hold office so long only
as the perscn in whose place he is elected would
have been entitled to hold office if the vacancy had
not occurred.

(3) When a vacancy occurs in a Standing Com-
mittee, the Corporation shall fill up the vacancy as
soon as may be by the election of another Councillor.
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Function 22. The Corporation shall by regulations framed
&s)gz;‘t‘i;‘ég for the purpose determine the powers and duties of
* each Standing Committee and may by such regulations
provide for a conference of two or more Standing
Committees or a Joint Committee for any purpose

in respect of which they may be jointly interested.

Special po- 23. (1) The Standing Committee dealing with

wers of finance and taxation, etc. (hercinafter referred to as

Sﬁnd;ng the Standing Finance Committee) in addition to the

Committce. Powers, duties, and function determined under the
regulations referred to in Section 22—

(a) shall supervise the utilisation of the budget
grants;

(b} shall have access to the accounts of the
Corporation and may require the Commis-
sioner to furnish any explanation which it
considers to be necessary as to the receipts
and expenditure of the Municipal Fund ;

(c) may conduct a monthly audit of the munici-
pal accounts and shall be bound to check
the monthly abstract of receipts and dis-
bursements for the preceding month as
furnished by the Commissioner ;

(d) may recommend to the Corporation the
writing off of the amount of any loss of,
or of any depreciation caused to, municipal
property which appears to the Committee
to be irrecoverable.

Coiistintion 24. Whenever in this Act the expression ‘‘the
? 3 9 2,

of referencesStanding Committee’ occurs, it shall unless the con-

to Standing text otherwise requires, be deemed to refer to the

Committee  particular Standing Committee to which the power or
duty in connection with which the expression is used is
assigned by this Actor by regulations made by the
Corporation.

Delegati 25. In- any case in which it is provided by this

gation i
of powersto Act or any other law that the Commissioner may take
Commis- action subject to the approval, sanction, consent or
sionerby concurrence of a Standing Committee, the Committee
%g!;‘r:ige’:z may, by resolution in writing, authorise him to teke
; action in anticipation of its approval, sanction, consent
or concurrence gubject to-such conditions, if any, as

may be specified in such resolution.
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Rlection of 26. Every Standing Commitiee shall at its first
< uairman mecting elect one of its members to be the Chair-

“and Deput : .
ahairm:?:l.j "man and another as its Deputy Chairman.

Term  of 27. (1) The Chairman or Deputy Chairman of

gﬁf‘gﬁ;ﬁty a Standing Committee shall hold office from the time

Chairman, ©f his election until the election of his successor in
office unless in the meantime he resigns his office as
Chairman or Deputy Chairman or his term of office
as member of the Standing Committee is in any
manner terminated.

(2) An outgoing Chairman or Deputy Chairman
shall be eligible for re-election.

(3) On the occurrence of any vacancy in - the
office of the Chairman or Deputy Chairman a Stand-
ing Committee shall at the meeting next after the
occurrence -of such vacancy elect one of its members
as Chairman or Deputy Chairman as the case
may be.

Resignation  28. (1) The Chairman, the Deputy Chairman or any
of TDeputy other members of the Standing Committee may, at
S:g‘;f;::bm any time, resign his office by writing under his hand
of Standing addressed to the Mayor.

Committee.

(2) A resignation under sub-section (1) shall take
effect from the date specified for the purpose in
writing referred to in that sub-section, or if no such
date is specified, from the date of its receipt by the
Mayor as the case may be.

The Commissioner

Appoint- 29. Immediately after coming into force of this

ment of ComAct the State Government shall depute and appoint

missioner.  an officer of sufficient seniority and experince as Com.
missioner of the Corporation on such terms and
conditions, as the former may determine. He shall
not be a member of the Corporation, butshall be a
wholetime officer of the Corporation and shall have
the right to attend all the meetings of the Corporation
without any right of voting.
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Power an 30. Notwith:tanding anything contained

g“:ct‘t‘)"CG;‘:_in this Act, the first Commissioner appointed by

missioner.  Government under Section 29, shall perform only such
functions under this Act as are specifically notified
by the Government for the purpose of holding of the
first general election of the Councillors and conven-
ing of the first meeting of the Corporation
for the election of Mayor, Deputy Mayor and
Members of Standing Committees under Section 15
and for convening of the first meeting of the Standing
Committees for electing Chairman and Deputy Chair-
man under Section 26 and shall thereafter perform all
functions of the Commissioner under the Act.

Salary and 31. The pay and allowances of the Commissioner
allowances a5 may from time to time be fixed by the State
of Commis- G,yernment, shall be paid inthe first instance from
i ge the consolidated fund of the State. The whole
of .the pay and allowances paid to the Commis-
sioner and the contributions towards his leave salary
and pension to the extent required shall be credited
monthly to the State fund by the Corporation.

Teavelsor 32.(1) Leave may be granted to the Commis-
Commissioner sioner by the State Government on the recommenda-
tion of Mayor.

(2) Whenever such leave is granted to the Com-
missioner the State Government shall appoint
another person to officiate as Commissioner in his
place.

Appointment 33. If any vacancy occursin the office of the Com-
of officiatiog missioner on account of death, resignation or remeoval
Commis-  the State Government may appoint another person to
S enih, v officiate as Commissioner in his place for a period
signation or 1Ot exceeding two months pending the appointment
removal. of Commissioner under Section 29.

Power of 34, Subject, whenever it is  hereinafter
Commis- expressly directed, to the sanction of the Corporation
HIonery or the Standing Committee, as the case may be,
and subject to all other restrictions, limitations and
conditions hereinafter imposed, the executive power
for the purposes of carrying out the provisions of
this Act shall be vested in the Commissioner, who
shall also perform all the dutiesand exercise all the

powers specifically imposed or conferred on him other-
wise.
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35. The Commissioner may in case of emergency
ct the execution of any work, or doing of any
act which would ordinarily require the approval, sanc-
tion, concurrence or consent of the Corporation
or the Mayor and the immediate execution or
the doing of which is, in his opinion, necessary for
the service or safety of the public, or for the prevention
of extensive damage to any property of the Corpora-
tion, and may direct that expenses for executing the
work or of doing the act shall be paid from the Muni-
cipal Fund, provided that the Commissioner shall
report forthwith to the Mayor, the action taken
under this section and the reason thereof.

36. The Commissioner shall be responsible for
the custody of all records of the Corporation
including all papers and documents connected with
the proceedings of the Corporation, the Standing Com-
mittees and other Committees, and shall arrange for
the performance of such duties relative to the procee-
dings of the said bodies as they may respectively impose.

37. The Commissioner may delegate to the holder
of any municipal office any of his ordinary powers,
duties or functions except those conferred or imposed
upon or vested in him by the following provisions,
namrely, sub-section (1) of Section 41, Section 52,
Secidon 119, sub-section (1) of Section 136, Section
337, Sections 342 to 345 (inclusive) and Section 372.

Provided that :—

{(a) such delegation shall be in writing and
shall specify the name or official designa-
tion of the person to whom the delegation
is made ;

(b) such delegation is reported to the Mayor ;

(c) the Commissioner shall not delegate his
power under Section 97 to make, on
behalf of the Corporation, any contract
involving an expenditure exceeding one
thousand rupees ;

(dj when the Commissioner delegates under
this section any power or duty which is
exercisable or is required to be performed
subject 1o the approval of any other
authority, the Commissioner shall send a
copy of the order of delegation to such
authority.
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Power of the 88. Whenever the Commissioner takes any action
Commissio- jp) caticipation of the approval, sanction, consent
a,’;?;’ Vﬁififé or concurrence of the Corporation in pursuance of
approval the powers delegated to him under Section 35 he

of the stand- shall forthwith inform the Mayor.
ing Commit-
tee.

Reservation  39. The exercise or discharge by any municipal
of control  officer of any powers, duties or functions delegate
inrespect 5 him under Section 37 shall be subject to such

gﬁ,cg‘;m’ restrictions, limitations and conditions, if any, as
may be laid down by the Commissioner and shall
also be subject to his control and revision.

Delegation 40. The Commissioner may on -his own 1espon-

of Commis- gihility and by an order in writing authorise the
ik Health Officer, the Engineer, the Revenue Officer
ecinergency .
powers. or any other officer who is the head of ‘a depaxtmept
working under the Commissioner, orany person in
temporary charge of the duties of any of the
offices  aforesaid to exercise the emergency pewers

conferred upon him by Section 35.
Administration Report

Submission 41. (1) As soon as may be after the first day of April
of annual jp every year and not later than such date as may be
i ;‘:‘lgr‘i‘“;‘c’_' fixed by the Government, the Commissioner shall
port to  Ppreparc a detailed administration report on the pre-
Governmentceding year in such form as the Government may

prescribe.

(2) The Corporation shall consider the report and
forward the same to the Government with their resolu-
tions thereon,if any.

(8) Copies of the administration report shall be
kept for sale at the municipal office.

CHAPTER I1I
Election of Councillors

Declaration 42. (1) For the purposes of this Act the areas

of lacal areas within the limits to .be specified by the State

as Gauhati Government in this behalf and duly notified in

1ty the Official Gazette shall constitute the city of
Gauhati.

(2) The Government may, from time to time,
after consultation with the Corporation, by a notifica-
tion in the official Gazette, = alter the limits
so as to include therein, or to exclude therefrom,
such area as is specified in the notification.

-.‘)
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CHAPTER I1I
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Declaration 42. (1) For the purposes of this Act the areas

of lacal areas within the limits to .be specified by the State

as Gauhati Government in this behalf and duly notified in

1ty the Official Gazette shall constitute the city of
Gauhati.

(2) The Government may, from time to time,
after consultation with the Corporation, by a notifica-
tion in the official Gazette, = alter the limits
so as to include therein, or to exclude therefrom,
such area as is specified in the notification.

-.‘)
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(8) The power to issue a notification under sub-
section 2 shall be subject to the following conditions,
namely :—

(a) a draft of the proposed notification shall
be published in the official Gazette for
the information of all persons likely to
be affected thereby inviting objections
and suggestions within 60 days
from the date of such publication as may
be specified in such notification ;

(b) a copy of the draft notification shall be
referred to the Corporation for expressing
its views thereon within the period specified
in such notification ; and

(c) such draft shall not be further proceeded
with until after the period specified in the
notification has expired;

(d) On the expiry of the period specified in the
notification issued under clause (a) of this sub-section
and after considering any objection or suggestion which
may be received by Government within the speci-
fied period of the said notification, the State Govern-
ment may by notification within a period of six
months from the expiry of the period specified in
the notification referred to above, include the pro-
posed area or any part thereof in the Corporation
or exclude it therefrom.

Delimitaticn 43. (1) For the purposes of election of councillors

of wards.

the Corporation with the approval of the Govern-
ment shall—

(a) divide the city into such number of
wards as there are councillors to be
elected ; and

(b) determine the extent of each ward

(2) Each ward shall return one councillor
and all the electors of a ward shall be entitled to
vote for election of a councillor from that ward.
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Powerto al-4. The Government may, from time to time,
‘321‘;;13::;‘0“: after consulting the Corporation, by order published
orders in the official Gazette, alter or amend any orders

made by the Corporation under Section 43.

Election of 45, The election of Councillors shall be held in
Councillors. (e prescribed manner. :

Qualifica= 46, A person shall not be qualified to be chosen

éi?x:’cillgor‘: as a councillor unless his name is registered as an
ship. elector in the electoral roll for any ward in the
city:

Disqualifica- 47, (1) A person shall be disqualified for being

g‘:ﬁmﬂ{:; chosen as, and for being, a councillor :(—

ship of Cer-
poration,

(a) if he is of unsound mind and standsse
declared by a competent court ;

(b) if he is an undischarged insolvent ;

(c) if he is not a citizen of India, or has
voluntarily acquired the citizenship
of a foreign state or is under any
acknowledgement of allegiance or
adherence to a foreign State ;

(d) if he holds any office of profit under
the Government or under the
Corporation or under any other
local authority ;

(e) if he has in proceedings for questioning
the validity or regularity of an
election been found to be guilty of—

(i) any corrupt practice, or

fii) any offence punishable under section
171-E or Section 171-F of the
Indian Penal Code unless a
period of five years has clapsed
since the date of the finding or
the disqualification has been
removed either retrospectively or
prospectively bv the Govern.
ment.

B

¥
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f) if he has been sentenced on conviction
by a criminal court to imprisonment
for any of the offences referred to in
clause (e) or to imprisonment for
an offence involving moral
turpitude |unless in each
case a period of five years has
elapsed since the date of the convic-
tion or the disqualification has been
vemoved either retrospectively or
prospectively by the Government ;

(g) if he is directly interested in any subsisting
contract made with, or any work
being done for the Corporation
except as a shareholder (other than
a director) in an incorporated com-
pany or as a member of a co-
operative society ;

¢h) if he is retained or employed in any
professional capacity either personally
or in the name of a firm of which he
is a partner or with which he is
engaged in a professional capacity
in connection with any cause or
proceedings in which the Corporation
or any of the municipal authorities
is interested or concerned ;

(i) if he fails to pay any arrears of any
kind, due from him, otherwise than
as an agent, receiver, trustee or
an executor, to the Corporation
within three months after a notice
in this behalf has been served upon
him,

(2) Notwithstanding anything contained in
sub-section (1)— .

(a) a person shall not be deemed to have
incurred any disqualification under
clause (d) of that sub-section by reason
only of his receiving—-

(i) any pension ; or
(ii) any allowance or facility for serving
as the Mayor or Deputy Mayor or

as a Councillor ; or

fiii) any fee tor attending a meeting of
any committee of the Corporation;
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(b) a disqualification under clauses (e) and (f) ot
sub-section (1) shall not take effect until
three months have elapsed since the
date of such disqualification or if
within the period of limitation for sub-
mitting an appeal or petition for revision
is brought in respect of the conviction or
sentence, until that appeal or petition
is disposed of ; or

(:) a person shall not be deemed to have
any interest in a contract or work such
as is referred to in clause (h) of that
sub-section by reason only of his having
share or interest in—

(i) any lease, sale, exchange or purchase
of immovable property or any
agreement for the same ; or

(ii) any agreement for the loan of money
or any security for the payment of
money ; or

(iii) any newspaper in which any advertise-
ment relating to the affairs of the
Corporation is inserted ; or

(iv) the sale to the Corporation or to any
municipal authority or any employee
of the Corporation on behalf of
the Corporation of any article in
which he regularly trades or the pur-
chase from the Gorporation or
from any such authority, or any
such employee on behalf of the Cor-
poration, of any article of a value
in either case not exceeding two
thousand rupees in the pgreegate
in any year during the period of
the contract or work ; or

(v) the letting out on hire to the Corpora-
tion or the hiring from the Cor-
poration of any article of a value
not exceeding two thousand rupees
in the aggregate in any year during
the period of the contract or work ;
or

(vi) any agreement or contract with the
Corporation or any  municipal
authority for taking water or elec-
tricity or any other thing which the
Corporation may generally supply.
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5 (8) If a person sits or votes as a Councillor
of the Corporation when he knows that he is not
qualified or that he is disqualified to be a Councillor
he shall be liable in respect of each day on which he
SO sits or votes to a penalty of two hundred and
fifty rupees to be recovered as an arrear of tax under
this Act.

Disqualities 48. (1) If a Councillor—

from

tinui : : :
s (a) becomes disqualified for being a member
Councillor. by reason of the provisions of section

s e o

(b) absents himself during three successive
months from the meetings of the Cor-
poration except from temporary illness
or other cause to be approved by the
Corporation ; or

(c) absents himself from, or is unable to
attend, the meetings of the GCorporation
during six successive meetings for
any cause whatever, whether approved
by the Corporation or not;

he shall cease to hold office as such
and the Government, may, by notification
in the official Gazette, declare ‘'his seat
to. be vacant.

~

(2) Nhen a G ouncillor ceases to hold office as
such the Commissioner shall at once intimate in
writing the fact to such Councillor and the Govern-
ment, and report the same to the Corporation at its
next ensuring meeting.

Right to vote 49, (1) Every person whose name is, for the time
o Vl(l:tci;};()d being entered in the electoral roll for a ward, pre-
* pared in the prescribed manner, shall be entitled to

vote at the election of a Councillor from that ward.

(2) Voting shall be by secret ballot and every
elector shall have one vote.
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General 50. (1) A general election of Councillorsshall be
ge“m? of held for the purposes of constituting the Corporation
ouncillers. .
under section 5.

(2) A bye-clection shall be held for the purposes
of filling up vacancies arising in the offices of the
Councillors.

. Notifiea- 51. For the purposes of constituting the Corporation,

:;::of?‘égf:: the Commissioner shall, by one or more notifications

cilloss. published in the official Gazette, call upon all the
wards to elect Councillors in accordance with the
provision of this Act and the rules and orders made
thereunder before such date or dates as may be
specified in the notification or notifications.

Vankniy. in 122 52. When a vacancy occurs in the office of a Coun-

office of cCillor, the Commissioner shall, as soon as may be,

UCoundillor. after the occutrence of such vacancy by a notifica-
tion in the official Gazette call upon the ward con-
cerned to elect a person for the purpose of filling
the vacancy:

. Provided that no election shall be held to fill a
vacancy occurring within six months prior te the
holding of a general election under section 50 (1).

Procedure 53. (1) If at a general election or a subsequent

;.f":l'“‘.” tbye-elcction held to fill a vacancy no Councillor is

.:id:“"e elected or an insufficient number of GCouncillors are
elected or the election of any or all of the Councillors
is set aside under this Act and there is no other
candidate or candidates who can be deemed to have been
elected in his place or their places, the Commissioner
shall fix another day for holding a fresh election
and fresh election shall be held accerdingly in the
prescribed manner.

(2) A Councillor elected under this section
shall be deemed to have been elected to fill a
vacancy.

Procedure 54. If at a general election or an election held to
onfailure of gj] 5 vacancy there is an equality of votes between
:l::.“:f‘ eg: two or more candidates, the Commissioner shall
uality of votes- decide by drawing lots  which candidate shall be
deemed to have been elected.

A
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A Term of 55. (1) Subject to the provision of this Act, the

_ office of
=" Councillors.

Publication
of results of
electien.

th er
ng:mtin

by Coungile

lors.

Resignation

term of office of a Councillor shall be for five years
and shall commence on the date of first meeting of
the result of the general election under section 56:
Provided that the Government may, by notifica-
tion in the official Gazette extend for reasons to
be specified therein the said term to such period as it
thinks fit and provided further that the total period
so extended shall not exceed one year under section-

50(1).

(2) A Councillor elected to fill a vacancy shall
hold office for the unexpired period of office of the
Councillor in whose place he has been elected.

(3) An outgoing GCouncillor shall continue in
office until the election of his successor is notified
under sectien 56.

56. The names of all persons elected as Council-
lors shall as soon as may be after such election be
published by the Government in the official Gazette :

Provided that the names of all Councillors elected
at a genecral clection shall be so published as far as
possible simultaneously.

57. (1) Every Councillor shall before taking his
seat make and subscribe at a meeting of the Cor-
?orltion an oath or affirmation according to the
ollowing form, namely:—

“I, A. B. having been eclected a Councillor of
the Municipal Corporation of the city of
Gauhati do swear in the name of God/
solemnly affirm that I will bear true faith
and allegiance to the Constitution of
India as by law  established and
that I will faithfully discharge the duty
upon which I am about to enter.”

(2) If a person sits or votes as a Councillor
beforc he has complied with the requirements of
sub-scction (1) he shall be liable in respect of each
day on which he so sits or votes to a penalty of
two hundred and fifty rupees to be recovered as an
arrear of tax under this Act.

58. Any GCouncillor may by writing under his

ofeffice by hand addressed to the Mayor resign his office and
Oounelllor. .., ch resignation shall take effect from the date on

which it is accepted by the Mayor.
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Trial of Election Petitions

Definitions. 59, In this chapter unless there is anything
repugnant in the context—

(a) “costs”” mean all costs, charges and
expenses of or incidental to the
trial of an election petition ;

(b) “corrupt practice” means any of the
practices so defined in the Represen-
tation of Peoples’ Act, 1951 as
amended from time to time;

(c) “‘election” means an election held
under the provisions of this Act or
of any rules made- thereunder ; and

(d) “advocate’ means any person entitled to
appear and plead for another in a
Civil Court and includes a Pleader, a
vakil and an Attorney of High Court.

Election 60. (1) No election shall be called in question
petition. eycept by an election petition presented in ‘accor-
dance with the provisions of this section.

(2) Such election petition shall be presented
to the prescribed authority within forty-five days
from the date on which the ‘result of ' the election
is notified.

(3) An election petition calling in question any
such election may be presented on one or more of
the grounds specified in Section 62, by any candi-
date at such election or, by any elector of the ward
concerned.

(4) An election petition—

(a) shall contain concise state ment of the
material facts on which the petitioner
relies §

(b) shall with sufficient  particular set
forth the ground or grounds on
which the election is calle in
question ;

(c) shall be signed by the petition and
verified in the manner laid d wn in
the Code of Givil Procedure, 1908,
for the verification of pleadings; and
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b (d) shall be é.ccompanied by a sum of rupees
4 two hundred and fifty for electio
petition.

AP}"B‘.“:“FT 61. The procedure provided in the Code of Civil
Judge, " Procedure, 1908 (5 of 1908), in regard to the suits
shall . be followed by the Court of the District Judge
as far as it can be made applicable in the trial and

diry ¢zl ofanelection’petition under this Act.

de‘ll:d, for 62, (1) Subject to the provisions of sub-section (2)
AT i : e

cloctioneto if the District Judge is of opinion—
be void. * i 5 .

(a) that on ’the date of his election a

returned © candidate. was not qualified
or was disqualified, tc be chosen as a
Councillor under this Act ; or

(b) that any corrupt practice has  been
committed by a returned candidate
or his agent or by any other person
with the consent of a returned can-
date or his agent; or

(c) that any nomination paper has been
improperly rejected ; or

(d) that the result of the election, in so
far as it concerns a returned candidate,
has been materially affected—

(i) by the improper acceptance of any
nomination ; or

(ii) by any corrupt practice committed in
the interests of the returned: can-
didate by a person other than that
candidate or his agent or a”person
acting with the consent of such
candidate or agent; or

(iii) by the improper acceptance or refusal
of any vote or ' reception of any
vote which is void; or

(iv) by - the non-compliance with the
provisions of this Act or of any
rules or orders made ;

(v) the District Judge shall declare the
election of the returned candidate
to be void.
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(2) If in the opinion of the District Judge, the
agent ofa returned candidate has been guilty of any
corrupt practice, but the Judge is satisfied—

(a) that no such corrupt practice was
committed at the election by the
candidate, and every such corrupt
practice was committed contrary to
the orders; and without the consent
of the candidate ;

(b) that the candidate took all reasonable
means for preventing the commission
of corrupt practices at the election; and

(c) that in all other respects, the election
was free from any corrupt practice
on the part of the candidate or any
of his agents ;

then the District Judge may decide
that the election of the returned
candidate is not wvoid.

Decision of 63. (1) At the conclusion of the trial of an
the District election petition, the District Jdudge shall make an
Judge. order—

(a) dismissing the election petition ; or

(b) declaring the election of all or any of
the returned candidates to be voic ;
or

(c) declaring the election of all or any of
the returned candidates to be void
and - the petitioner and any other
candidate to have been duly elected.

(2) If any person who has filed an election
petition has, in addition to calling in question the
election of the returned candidate, claimed declara-
tion that he himself or any other candidate has been
duly elected and the District Judge is of opinion—

(a) that in fact the petitioner or such other
candidate received a majority of the
valid votes; or

(b) that, but for the votes obtained by the
returned candidate, the petitioner or
such other candidate would have
obtained a majority of the wvalid
votes ;
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the District Judge shall, after declaring
the election of the returned candidate
to be void, declare the petitioner or
such other candidate, as the case
may be, to have been duly elected.

(3) The District Judge after pronouncing
orders made under this section shall send a copy
thereof to the Corporation and the Government.

(4) Every order of the District Judge under
this section shall take effect as soon as it is pronoun-
ced by him :

Provided that an application may be made to
the District Judge’s Court for stay of operation of an
order made by him under this Section before the expir-
ation of the time allowed for appealing therefrom and
the District Judge may, on sufficient cause being shown
and on such terms and conditions as he
may think fit, stay operation of the order, but no
application for stay should be made to the District
Judge after an apppeal has been preferred to the
High Court :

Provided further that where by any such order
the election of a returned candidate is declared to be
void, acts and proceedings in which that candidate
has, before the date of the order, participated as a
member of the Corporation shall not be invali-
dated by reason of that order.

Appeals from 64, (1) An appeal shall lie from every order
tgfe Dg:lc_l;:;s passed by the District Judge under gection 63
Judge. io the High Court

(2) The High Court shall, subject to the pro-
visions of this Act, have the same powers, jurisdiction
and authority, and follow the same procedure, with
respect to an appeal under this section as if it were
an appeal from the original decree passed by a
Civil Court situated within vhe local limits of its
civil appellate jurisdiction.

(3) Such appeal shall pe preferred within a
. period of forty-five days from the date of the order
of the District Judge under section 63:
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Provided that the High Court may entertain an
appeal after the expiry of the said period of forty-five
days, if it is satisfied that the appellant has sufficient
cause for not preferring the appeal within such period:

Provided further that where an appeal has been
preferred against an order made under this section,
the High Court may, on sufficient cause being shown
and on such terms and conditions as it may think
fit, stay the operation of the order appealed from.

(4) The decision of the High Court on an appeal
under this section shall be final and conclusive.

Execution 65. Any order asto costs under the provisions
of orders as e

of this Chapter may be produced before the Principal
to costs. o i eye
Civil Court of original jurisdiction within the local
limits of whose jurisdiction any person directed by
such order to pay any sum of money has a place of
residence or business and such court shall execute
the order or cause the same to be executed in the
same manner and by the same procedure as if it

were a decree for the payment of money made by
itself in a suit.

!’:;i:tg;:?;e 66. (1) Every officer or clerk, agent or other

of voting. Person, who performs any duty in connection with
recording or counting of votes at an election, shall
maintain and aid in maintaining the secrecy of the
voting - and shall not, except for some purpose
authorised by or under any law, communicate to

any person any information calculated to violate
such secrecy.

(2) Any person who contravenes the provisions
of sub-section (1) shall be punishable with imprison-
ment for a tetm which may extend to three months,
or with fine, or with both.

CHAPTER IV

Municipal Officers and staff

Appointment 67. (1) The Corporation may appoint proper
of officers persons, including officers on deputation from State
of the Cor- Goyernment to be the Chief Engineer, the Collector.
poration. pe Chief Accounts and Audit Officer, the Chief
Health Officer, theMunicipal Secretary and such other
posts, on such other terms and conditions as may

be determined in this behalf.
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(2) An officer referred to in sub-section (1)
may be appointed on probation before he is con-
firmed in the post.

_(3) The qualifications, salary, allowance, the
period of probation, if any, the period of service,
the age of superannuation and all other conditions
of service of the officers referred to in sub-section
(1) shall be prescribed by rules made by the Cor-
poration,

_(4) (a) The appointment of every officer referred
to in sub-section (1) shall be subject to the approval
ot the State Government.

(b) If the State Government does not com-
municate its approval to the appointment of any officer
referred to in sub-section (1) within 45 days from
the date of receipt of the communication from the
Corporation, the appointment shall’ be deemed to
have been approved. j

(¢) If the State Government refuses to
approve the appointment of any officer referred to
in sub-section (1), the Corporation shall make a
fresh appointment to the post of such officer within
forty-five days from the date of receipt of the communi-
cation refusing such approval, and in the event of
the failure of the Corporation to make a fresh
appointment  within such time, the State Govern-
ment may appoint a person to the post of such
officer:

Provided that pending the approval of the
appointment by the State Government as aforesaid,
the Corporation may appoint a person to such post
for a temporary period on salary and allowances
not exceeding those provided for such officer

68. The Municipal Secretary shall be the Secretary
of the Corporation and also of the Standing Committee
and shall—

(a) perform such duties as he is directed by or
under this Act to perform and such other
duties in and with regard to the Corporation
and the Standing Committee as shall ‘be
required of him by those bodies respectively;

(b) have the custody of all papers and docu-
ments connected with the proceedings of—

(i) the Corporation and any Committee ap-
pointed by the Corporatien under Sec-
tion 86; ;

({i) the Standing Committee and any sub-
committee thereof;
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(c) prescribe, subject to such direction as the
Standing Committee may from
time to time give, the duties of the officer
and employees immediately subordinate to
him; and

(d) subject to the orders of the Standing Com-
mittee exercise supervision and control
over the acts and proceedings of the said
officers and employees and subject to the
regulations, dispose of all questions relating
to the service, remuneration and privileges
of the said officers and employees.

Explanation.—Where a municipal officer or employees
immediately before the commencement of this Act was
holding a post tenable for a limited period, nothing in
this Act shall be deemed to extend the term of his
office beyond such period.

Schedule of 69, (1) The Commissioner shall from time to

posis-

Persons not
included in
Schedule
not to be
appointed.

time prepare and lay before the Standing Finance
Committee a schedule setting forth the designation and
grades of the officers and staflf other than those
mentioned in sub-section (1) of section 67 who should
in his opinion constitute the Corporzation establishment
indicating the salaries, fees and allowances payable
to them.

(2) The Standing Finance Committee may
either approve or amend such schedule as he
thinks fit and shall lay such schedule before the
Corporation for its consideration and approval.

(3) The Corporation may sanciion such sche-
dule with or without modifications as it thinks fit
and may from time to time amend it either of its
own motion or after ascertaining the opinion of the
Standing Finance Committee.

70. (1) No officer or employee shall be enter-
tained in any department of the Municipal Corporation
unless he has been appointed under section 67 or his
office and emoluments are included in the Schedule
for the time being in force prepared and sanctioned
under section 69.

(2) Nothing in this section shall be construed a-
affecting theright of the Corporation or the Commiss
sioner to make any temporary appointment for
period not exceeding six months which it or he ias
empowered to make under this Act
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/% Authority 71. Subject to other provisions of this Act,
e emP°W°'°‘lim appointment to the Corporation establishment shall be
o ma
tappointm:‘nt. made—

(a) by the Corporation if the maximum
salary of the officer is not below
two hundred and fifty rupees per
month;

(b) by the Commissioner in all other
cases with the approval of the
Corporation.

Appointment . : s 5
topbe s 72. (1) Appointment to posts referred to in sub

on the recom-séction (1) of section 67 and to posts carrying a
mendation maximum salary not below one thousand rupees per
of the Muni- month should be made on the recommeundation of
cipal Service (he Assam Public Service Commission.,

Commission:

(2) Appointments to posts carrying = maximum
salary not below two hundred and fifty rupees but
below one thousand rupees per month shall be made
on the recommendation of the Municipal Service
Commission.

(3) The Municipal Service Commission shall hold
examination periodically for recommending candidates
for appoiniment to posts mentioned in the Schedule
referred to in section 69, the maXimum salary of
which is not below two hundred and fifty rupees but
below one thousand rupees per month.

(4) Notwithstanding anything containedin sub-
section (2), if the appointing authority proposes that
any particular vacancy, the maximum salary of which
is not below two hundred and fifty rupees but below
one thousand rupees per month, should be filled up by
promotion from subordinate ranks, then the Municipal
Service Gommission shall decide whether such vacancy
shall be filled up by promotion or by direct recruitment
and in the latter case shall invite applications and take
such other steps as it may consider necessary for the

purpose of recommending candidates for appointment
to the vacanry.

(5) Notwithstanding anything contained in sub-
sections (1), (2), (3) and (4) it shall not be necessary
to consult the Public Service Commission and the
Municipal Service Commission, where a vacancy in
a post is not likely to exceed three months or if the

post is created for a temporary period not likely
to exceed six months.
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(6) Appointments to posts, the maximum salary
cf which is below two hundred and fifty rupees per
month shall be made by the Commissioner with the
approval of the Corporation subject to regulatiuns
relating to such appointment as may be framed by
the Municipal Service Commission, and approved
by the Corporation.

Constitution ~ 73. (1) The CGorporation shall, as soun as may be
of Municipal after the commencement of this Act, coustitute a

Service Co- se = T T
i oo gy Municipal Service Commission consisting of—

{(a) a Chairman who shall be a member of the
State Public Service Commission, deputed by such
Commission from time to time; ;

(b) the Secretary to the Governraent of Assam
Municipal Administrati on Department or his nominee
and

(¢) two Councillors selected by the Corpora-
tion.

(2) The Corporation shall by rules made in this
behalf provide for—

(a) the manner in which the Cormission shall
perform the duties imposed upon it by or under the
Act;and

(b) the number of members of the staff of the
Commission and their conditions of service.

Dayvérs -of 74. (1) Subject to other provisions of this Act, the
Standing Fi- Gorporation may, in consultation with the Standing
nance Com- Finance Committee and the Municipal Service

mittee to gt <
q—
sk regrilie Commission, frame regulation

tions.
(a) fixing the amount and nature of security, if

any, to be furnished ;

(b) regulating the grant of leave, leave
allowance and officiating allowance ;

(c) regulating the grant of pension, bonus and
gratuities ;

(d) regulating the grant of travelling allowance
and house-rent allowance ;

(e) regulating the fixation of initial pay on a
time-scale of pay ;
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(f) regulating compassionate allowance and
gratuities to municipal officers and
staff  and families of deceased municipal
officers and staff ;

(g) establishing and maintaining provident or
annuity fund and making contributions
thereto compulsory by both the munici-
pal employees and the CGerporation ;

(h) prescribing the qualification for employ-
ment of municipal officers and
staff ; ;

(i) regulating conduct of municipal officers
and staff; and

(Jj) generally prescribing the conditions of
service of Municipal officers and staff:

Provided that in framing regulations as aforesaid
express provision shall he made so as to ensure that any
money payable to a municipal officer or staff upon
his retirement from any provident fund or annuity
fund or as gratuity shall be paid to him within six
months of such retirement.

(2) The Corporation may, in accordance with
the regulations framed under sub-secticn (1) grant—

(a) pensions, allowances, bonuses and gratuities
to municipal officers and staff; and

(b) compassionate allowances and gratuities to
members of the families of deceased mu-
nicipal officer and staff and may also sup-
plement contributions to a provident fund
or an annuity fund in accordance with
the said regulations.

(3) Subject to any regulations framed under
sub-section” (1), the Commissioner may grant leave of
absence to any municipal officer or staff :

Provided that the Commissioner shall not grant
leave of absence for any period exceeding one month
to any municipal officer or staff not appointed by the
Commissioner, without obtaining the san-tion of the
Standing Finance Committee to such leave.

Explanation:—For the purposes of this Chapter
the family of a 1nunicipal officer or staff shallbe
deemed to include his wife, children, father, mother,
brother or sister. dependent upon him for support.
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Punishrrent 75. (1) Every Municipal officer and  staff
O%iM“““"Pal may be fined, reduced in rank suspended or dismissed
Otaf;r °" for any breach of departmental rules or discipline
3 or for carelessness, negligence of duties or other miscon-
duct by the authority by whom such officer or staff
is appointed, as may be provided for in the rules to be

made in this behalf.

(2) (a) In the case of a Municipal officer or
staff drawing a salary not exceeding one thousand
rupecs per mensem and appointed by the CGommis-
sioner or by any authority to whom the power of ap-
pointment has been delegated by the Gommissioner,
an appeal shall lie to the Standing Finance
Committee.

(b) In the case of a Municipal officer or staff
appointed by the Gorporation on the recommendation
of the Municipal Service Qlommission or the Assam
Public Service Commission an appeal shall lie to
the State Government.

CHAPTER V
CCNDUCT OF BUSINESS

Transaction of Business by the Corporation

Mectings. 76. (1) The Corporation shall meet not less
than once a month for the transaction of business.

(2) The Mayor or, in his abhsence, the Deputy
Mayor may, whenever he thinks fit, and shall upon a
requisition made in writing by any fifteen Gouncillors,
call a meeting of the Clorporation.

Ffi{" mecting 77. The (irst meeting of the Gorporation after the

:af:lec%f:;.' general election of Councillors shall be held as early as
possible but ot later than six weeks from the date of
announcement of the results of the election
and shall be convened by the District Magistiate
(Executive).

Notice of = 78 A notice of meeting along with a list of
m‘;;‘;ﬁs and e business to be transacted at every meeting except
" at an adjourned meeting shall be delivered at
registered address of each Conncillor at least five days
hefore the time fixed for such meeting and no business
shall be brought before, or transacted at, any meeting
other than the business of which notice has been so

given:




s |

Votes eof

Majority
deeisive,

Presiding
Officer at
meeting:

73

Provided that any Councillor may send or
deliver to the Municipal Secretary notice ol
any resolution going beyond matters mentioned in the
notice given of such meeting so as to reach him at least
three days before the date fixed for the meeting and the
Municipal Secretaryshall witnh all possible despatch
take steps to circulate such resolution to every Goun-
cillor in such manner as he may think fit.

Explanation :~—1In this section, “Registered address”
means the address for the time being entered in the
register of addresses of Councillors maintained in this
behalf by the Municipal Secretary.

79. (1) All matters required to be decided by
the Corporation shall, save as in this Act otherwise
provided, be determined by a majority of the Council
lors voting at the mecting before which the matter ig
brought.

(2) The voting shall be by show of hands provided
that the Gorporation may, subject to such rules as may
be made by it, resolve that any question or class of
questions shall be decided by ballot.

(3) At any meeting, unless a poll be demanded
by at least five members, a declaration by the
Presiding Officer of such meeting that a reso-
lution has been carried or lost, and an entry to
that effect in the minutes of the meeting shall, for the
purpose of this Act, be conclusive evidence of the fact
without proof, of the number or the proportion of the
votes recorded in favour of or against such resolution.

(4) If a poll be demanded, the votes of all the
members present who desire to vote shall be taken
under the direction of the Presiding Officer of the
meeting, and the result of such poll shall be deemed
to be the decision of the Corporation at such
meeting.

80. (1) The Mayor, or, in his absence, the
Deputy Mayor, shall preside at every meeting of the
;CGorporation, and shall have a second or casting vote
n all cases of equality of votes and his ruling in con-
ducting the proceedings of the meeting shall be final.

(2) In the absence of the Mayor and the Deputy
Mayor, the Councillors present at the meeting shall
choose one of their members to preside, who shall in
case of equality of votes have a second or casting vote.

(3) The Presiding Officer of any meeting at
which a quorum of the Gouncillors is present may, with
the consent of a majority of the members present
adjourn the meeting.
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(4) The Presiding Officer in an abnormal situation
arising in a meeting, may adjourn the same if in his
opinion the situation demand adjournmentor ask the
Councillor or Councillors responsible for the abnermal
situation to leave the House and on his or their refusal
to do so, may have him or them removed by the
Marshall appointod by the Corporation.

81. (1) Notwithstanding anything contained in
Section 80 or elsewhere in this Act, a meeting for elec-
tion of the Mayor and the Deputy Mayor, shall be
presided over by the Commissioner of the Plains
Division :

Provided that such Presiding Officer shall not have
any vote.

(2) If equality of votes is found to exist between
any candidates for election as Mayor or Deputy Mayor,
the determination of the person who shall be deemed
to have been elected shall be made by lot, to be drawn
in the meeting in such a manner as the Presiding
Officer may determine.

(3) The Presiding Officer shall report to the State
Government the name of the person elected as Mayor
or Deputy Mayor and the State Government shall
publish such name in the official gazette.

82. (1) If a Councillor has any pecuniary
interest direct or indirect in any contract or employ-
ment or other matter and is presentin a meeting of

the Corporation or of a Committee at which the
contract or other matter is the subject of consideration,
he shall at the meeting as soon as practicable after the
commencement thereof, disclose the fact, and shall not
take part in the consideration or discussion of, or vote
on any question with respect to the contract or other
matter:

Provided that this sectioa shall not apply to an
interest which a member may have as a rate-payer or
inhabitant of the area or an ordinary consumer of gas,
electricity or water, or to an interest in any matter
relating to the terms on which the right to participate
in any service including the supply of goods is offered
to the public,
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(2) For the purpose of this section a person shall
be treated as having indirectly a pecuniary interest in
a contract, employment or other matter, if he or any
nominee of his is a member of any company or other
body with which the contract is made oris proposed
to be made or which has a direct pecuniary interest
in the employment or other matter under consideration
or if heis a partner or is in employment of a person
with whom the contract is made or is proposed to be
made or who has a direct pecuniary interest in the
employment or other matter under consideration :

Provided that—

(f) this sub-section shall notapply to a
membership of or employment under any
public body; or

(i) a member of a company or other body shall
not by reason only of his membership, be
treated as being so interested if he has no
beneficial interest in any shares or stock
ofthat company or other body.

(3) In the case of married persons living together,
the interest of one spouse shall be deemed for the
purpose of this section to be also the interest of the other
spouse,

(4) A general notice given to the Mayor by a
Councillor to the effect that he or his spouse is a
member of a specified company or he or his spouse is
a partner or in the employment ofa specified person,
shall unless and until the notice is withdrawn, be
deemed to be a sufficient disclosure of his interest in
any contract, proposed contract, employment or other
matter relating to the company or other bodyor to
that person which may be the subject of consideration
after the date of the notice.

(5) The Municipal Secretary shall record in
a book to be kept for the purpose particulars
of any disclosure made under sub-section (1) and of
any notice given under sub-section (4) and the
book shall remain open at all reasonable
hours for the inspection of any Councillor.

Meeting to H83. (1) Every meeting shall be open to the

ordi marily public, unless a majority of the Councillors present at

open to the meeting decide by a resolution that any

Public.  enquiry or deliberation pending before the Corpo-
ration shall be held in private.
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(2) The Corporation may make rules for regulat-
ing the admission of the members of the public to its
meetings and for the removal by force, if mecessary,
of any member of the public admitted to a meeting
under such rules, for interrupting or disturbing the
proceeding of the meeting.

84. (1) Ne business shall be transacted at any
Quorsm  meeting of the Corporation unless such meeting has
been called by Mayor or Deputy Mayor or by a
person authorised to sign a requisition, nor unless
a quorum shall be present.

(2) The quorum necessary for the transaction
of business at a meeting shall be one half of the
total number of @ouncillors of the Corporation when
any of the following subjects are to be disposed
of at such meeting:—

{1) Scale of establishment and salaries.

(ii) The framing of regulation and bye-laws
vnder sections 415 and 416.

(tii) The annual budget estimate.

(iv) The appointment or the fixing of the
pay or allowances of a paid Secretary,
Engineer, Water Works Superintendent,
Health Officer, Assessor or other officers.

(v) Imposition of Taxes, fees and tolls under
gection 144 of the Act.
(vi) The Election of Mayor or Deputy Mayor
or members of the Standing Committees.
(vii) Raising of a loan.
(viii) The subject of a meeting specially convened
for the purpose.
(ix) Any other subject preseribed by regulatio
and bye-law framed in this behalf.

(8) For all other business the quorum shall be
one-third of the total number of Councillors:

Provided that in cases where the number of
Councillor is not evenly divisible by three, the one third
shall be ascertained by taking the number next above
the whole number which is evenly divisible by three,
as the number to be divided,

(4) If at any meeting the prescribed quorum is
not present, the meeting shall stand adjourned to
some future day to be appointed by the Mayor and
three days’ notice of such adjourned meeting shall
be given.

(8) The Councillors present at such adjourned
meeting for transaction of business other than those
mentioned in sub-section (2) shall form a quorum

Power of Whatever their number may be.
Corporation 85. The Corporation may make rules for

t . .
;’ule,, the conduct of the business at its meeting.
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Special Coms 86, (1) The Corporation may from time to
fom mittees and yime by gpecific resolution, constitute a  Special
~ . other Com- C 3 o = . s
=P innig ommittee consisting of such Councillors as it thinks
fit to enquire intoa report up or any matter to
be specified in such resolution which may arise in
connection which any of the powers, duties
and functions of the Corporation and which is not at
the time wunder conmsideratien by a Standing

Committee.

(2) The Corporation may at any time, constitute
any (other Committee for any purpose it thinks fit.

Powiitony 87. (1) Every Special Committeo shall conform
relating to t0 any instructions that may from time to

Special Coms time be given to it by the Corporation.
mittees.

-

(2) The Corporation may at any time dissolve or
alter the constitution of any Special Committee, and
8 may also at any time withdraw from any Special

Committee any of the powers, duties and functions
delegated to it.

(3) In the absence of the Chairman from any
meeting the members of the Special Committee shall
choose one of their number to preside over the
meeting.

(4) The report of every Special Committee shall,
as soon as may he practicable, be laid before the
Corporation which may thereupon take such action
as it thinks fit, or may refer back the matter to
the Special Committee for further investigation and
report.

Transaction of Business by Standing and
other Commitiees

Presiding 88. (1) The Chairman or in his absence the
Lo Officers &% Deputy Chairman shall preside at every meeting of
tf:;"é::ﬁaig‘a Standing Committee.
Committees.
(2) In the absence of the Chairman and the
> Deputy Chairman from any meeting, the members
of the Standing Committee shall choose one of
their member to preside over the meeting.
Cenduct of 89. (1) The Corporation may make rules for
business at regulating the conduct of business at meetings of
m““d'il' of Standing Committees, and Special Committees and
g’.’;‘:nia'“,' Sub-Committees, and for providing for the constitution
etc. and conduct of business of Joint Committec of two
er more Standing Committees in respect of matters
in which two or more Standing Committees may be
Jjointly interested.




Sub-Com-
mittees of
Standing

78

(2) In making such rules, the Corporation may
provide that all or any of the provisions of section 79
and of sections 82 to 84 (inclusive) may with such
modification as it thinks fit apply to such Standing
Committees, Special Committees, Joint Committees
or Sub-Committees.

90. (1) Any Standing Committee, Special
Committee or Joint Committee may appoint one or

Committees. more Sub-Committees consisting of such Councillors

Keeping of
minutes and
Preccedings.

as it thinks fit for any purpose with which it is
entitled to deal and which in its opinion, can be
more usefully carried out by a Sub-Committee.

(2) A Sub-Committee may be appointed for such
time and shall be subject to such limitations and
conditions as the Committee appointing the Sub-
Committee may from time to time think fit.

(3) No Sub-Committee shall continue to exist
after the Committee appointing it has ceased to
exist,

(4) All proceedings of any Sub-Committee shall
be subject to confirmation by the Committee appoint-
ing it.

{5) It shall not be neccessary for a member of a
Sub-Committee to be a member of the Committee
appointing such Sub-Committee.

Minutes and Reports of Proceedings

91. Minutes, in which’shall be recorded the names
of the members present at, and the proceedings of,
each meeting of the GCorporation and of every
Standing Committee, Special Committee or Joint
Committee, respectively, shall be drawn up and
entered in a book to be kept for that purpose, duly
signed by the presiding officer, and shall, thereafter,
be laid before the next mecting of the Corporation
or of such Committee, as the case may be, for
confirmation.

Copy of the proceedings ot each meeting shall
be circulated amongst the members well ahead of
the next meecting,
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;@?}mapdirz 92. (1) The Commissioner shall forward to
ad “;:‘;‘;I'é the Staie Government a copy of the minutes >f the
in proceed- Proceedings of each meeting of the Corporation, within
ings to 8tate ten days from the date on which the minutes of the

yl . . .
Goverameat. proceedings of such meeting were signed as provided

in section 91,

(2) The State Government may also in any case
call for a copy of any paperor all the papers which
were laid before the Corporation or the Standing Com-
mittee or Special Committee or Joint Committee as
the case may be and the Commissicner shall forward
to the State Government a copy of such paper or all
such papers.

Validation

lV;(lsi‘!ﬁ:t;:f 93. (1) No act done or proceedings taken
Procecdings, under this Act shall be questioned on the ground

merely of—

(a) theexistence of any vacancy in, or any
defect in the constitution of, the Corpora-
tion, or any Standing Committee or Special
Committee or Joint Committee, or

(b) any Councillor having voted or taken part
in any proceedings in contravention of sec-
tion 82, or

(c) any defect or irregularity not affecting the
merits of the case.

(2) Every meeting of the Corporation, or of any
Standing Committee or Special Committec or Joint
Committee the minutes of the proceedings of which
have been duly signed and confirmed as prescribed in
section 91 shall be deemed to have been duly

convened and to be free from all defects or irregularity.
Works and Contracis

Execution 94. The Corporation may determine either

of works. generally for any class of cases or specially for any
particular case whether the Commissioner shall execute
the work by a contract or otherwise.

Power of 95. (1) The Commissioner may sanction any
Commis- egtimate for a particular work the amount of which

siomer s >
sanction  does not exceed five thousand rupees.

estimates
not excceding

ﬁ:;:;:d.ﬁvc (2) If the amount o estimate exceeds five thou-

and fitty and rupees but dees not exceed fifty tbousand rupees
thousands, the Uommissioner may sanction the estimate with the
approval of the Standing Finance Committec.
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96. (1) Where a project is framed for the
Estimate ¢, ccytion of an k ies of works the entire
Sxaciding. 25 y work or series of works th
rupees fifty estimated cost of which exceeds fifty thousand rupees,
thousand,

(a) the Commissioner shall cause a detailed
report to be prepared including such estimates and
drawings as may be requisite and forward the same
to the Standing Committee who shall submit the
same before the Corporation with its suggestions,
if any;

(b) the Corporation shall consider the report
and the suggestions and may reject the project or
may approve it either in its entirety or subject to
modification.

(2) (a) Where the Corporation approves the
project and the entire estimated cost exceeds five
lakhs of rupees the report, subject to any modifica-
tions as aforesaid, shall be submitted to the State
Government.

(b) The State Government may reject the pro-
ject or may sanction it either in its entirety or sub=
ject to modification.

(¢) The work shall not be eommenced before
the project has been sanctioned by the . State
Government with or without modification,

(dY No material change in the project sance
tioned as aforesaid shall be carried into effect
without the sanction of the State Government,

Explanation :—In this section and in section 95,
the expression ‘‘estimate’” means the total estimate
for the whole of the project including the whole
of the series of transactions constituting the project.

Certain pro- 97. (1) With respect to the making of con-

visions rela- tpacts under or for any purpose of this Act, the

e‘::i::' ”‘:; following provisions shall have effect, namely o

cemtraets. (a) Every contract shall be made on behalf
of the Corporation by the Commissioner.

(b) No contract for any purpose, which in
aceordance with any provisions of this Act or any
rules made thereynder the Commissioner may not
carry out without the sanction of one or the other
municipal authority, shall be made by him unless
such sanction has been given.

(¢) No contract involving an expenditure
exceeding ten thousand rupees shall be made by the
Commissioner unless it has been sanctioned by the
Standing Finance Committee.

(d) No contract involving an expenditure
exceeding fifty thousand rupees shall be made by
the Commissioner unless it has been samctioned by
the Corporatien.

3
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"= (2) The foregoing provisions of this section shall
—  apply to every variation or discharge of a contract
as well as to an original contract.

Manner of 98. (1) Every contract entered into by the

Exesution, Commissioner on  behalf of the  Corporation
shall be entered into in such manner and form
as prescribed in this behalf:

Provided that (a) the common seal of the Cor-
poration shall be affixed to every contract which,
if made between private persons should require to
be sealed and (b) every contract for execution of any
work or the supply of the materials or goods shall
be in writing, shall specify—

(i) the work to be done or the materials or
goods to be suppliedg as the case may be,

(ii) the amount to be paid for such work,
materials or goods, and

(iii) the time within which the contract or speci-
fied portion thereof shall be carried out.

(2) The common seal of the Corporation shall
remain in the custody of the Commissioner.

(3) No contract executed otherwise than  as
provided in this section shall be binding on the
Corporation.

Bender | 99 (1) At least seven days before entering
into any contract for the execution of any work
or the supply of any materials or goods which will
involve an expenditure exceeding five thousand
rupees, the Commissioner shall give notice by an
advertisement inviting tenders for such contract
subject to the approval of the Standing Committee
concerned.

o

> Explanation.—In this sub-section the expre
sion “contract’’ includes cash purchases.

(2) On receipt of the tenders made in pursu-
ance of the notice given under sub-section (1)
the Commissioner may, subject ~ to  the
provisions of sections 95, 96 and 97, accept any
tender which appears to him to be most advantageous.

Security for 100. The Commissioner shall ordinarily take
perfermance gyfficient security for due performance of every
contract into which he enters under this Act.

of contrasl,
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CHAPTER VI

MUNICIPAL PROPERTY AND LIABILITY

Acguisition 101. The Corporation shall, for the purpose of

of property.ihis Act, have power to acquire and hold movable and
immovable property, or any interest therein whether
within or without the limits of the city.

Acquisition 102, Whenever the  Corporation — decides to

ofimmova- acquire any immovable property for the purpose of

ble property this Act, the Commissioner shall acquire such property

:”m agree- op behalf of the Corporation by agreement on such

v terms and at such price as may be approved by the
Standing Committee.

Procedure 103. (1) Whenever the Commissioner is unable

when imme- {5 acquire any immovable property by agreement

V“:?tle Dre” under section 102, the Government may, in- its discre-

p‘,,g; be tion, upon the application of the Gommissioner, made

acquired by with the approval of the Standing Committee and

agreement.  subject to the other provisions of this Act, order pro-
ceedings to be taken for acquiring the same on behalf
of the Corporation, as if such property were land
needed for a public purpose within the meaning of the
Land Acquision Act of 1894.

(2) The amount of compensation awarded and
all other charges incurred in the acquisition of any
such property shall, subject to ail other provisions of
ghis Act, be paid by the Corpcration.

LEcyieaay 104. With respect to the disposal of property
governing > . . =
disposal of Dbelonging to the Corporation the following provision
Municipal shall have effect, namely :—

propesty,

(a) The Commissioner, may, in the interest
of Corporation dispose of by sale, letting
out on hire or otherwise, any movable
property belonging to the Corporation net
execeding one thousand rupees in value
in cach instance or grant a leasc of amy
immovable property belonging to the
Corporation  including  any right of
fishing o r gathering and taking fruit, and
the like, for any period not exceeding twelve
months at a ¢ ime.
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The Commissioner shall bring all such transac=
S tions to the notice of the Standing Committee within
15 days of their execution.

(b) With the saunction of the Standing Committee
the Commissioner may dispose of by sale,
letting out on hire or otherwise any
movable property Lelonging to the Cor-
poration of which the value does nct
cxceed five thousand rupees ; and may
with the like sanction grant a lease of any
immovable property belonging to the
Corporation, including any such right as

- aforesaid, for any period exceeding one
year or sell or grunt a Jease in perpetuity
of any immovable property belonging to
the Corporation the value or premium

» whereof does not exceed three thousand
rupees.

{¢) With the sanction of the Corporation the Com-
missioner may lease, sell, let out on hire or
otherwise convey any property, movable
or immovable, belonging to tbe Corpora-
tion.

(d) The consideration lor which any immovable
property or any right belonging to the
Corporation may be sold, leased or other-
wise transferrced shall not be less than the
current market value thereof.

(e) The sanction of the Standing Committee or of
the Corporation under clause (b) or clause
(c) may be given either generally for any
class of cases or specially in any particular
case.

\1)

. {f) The provisions of this section and the rules
made under this Act shall apply to such
disposal of projerty belonging to the
Corporation :

Provided that—

(a) no property vesting in the Corporation fer
the purpose of any specific trust shall be
leased, sold or otherwise conveyed in
such a manne: that the purpose for which
it is held will be prejudicially affected ; and
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{b) no property transferred to the Corporation
by the Government shall be leased, sold
or otherwise conveyed in any manner
contrary to the terms of the transfer,
except with the prior sanction of the
Government.

Decisions on 105. (1) Where any immovable property or

«lalms to pro- o,y yight in or over any such property is claimed by or

perty by or eore - T - £

ag ainst Cor- 0D behall of the Corporation, or by any person as

potationi. against the Corporation, the Collector may after
formal inquiry, of which due notice has bheen given
pass an order deciding the claim.

(2) The Corporation or any person aggrieved
by an order passed by the Collector under sub-
section (1) may, notwithstanding anything contained
n any law for the time being in force, within one
year from the date on which the Corporation or
such perscn had duc notice of such order, institute a
suit in any competent Civil court to set aside such
order and/or to grant a relief in lieu thereof,

Prperty 106. Subject w0 any special reservation made

vested in : . :

Corporation, OF toany special conditions imposed by the Government,
all property of the nature hercinafter specified
and situated within the city, shall vest, in and
te under the control of the Corporation and with
all other property which has already vested, or
may herewith vest in the Corporation, shall be held
and appliec. by it for che purposes of this Aet, that
is to say:—

(a) all public town-walls, gates, markets,
slaughter houses, manure and nightsoil
depots and public buildings of every
description, which have been constructed
or are maintained by the local authorities
prior to the establishment of the Corpora-
tion ;

{b) all public streams, springs, and works for
the supply, storage and distribution of
water for public purposes, and all bridges,
buildings, engines, materials and things
connected therewith, or  appertaining
thereto s#nd also any adjacent land (not
being private property) appertaining to
any public tank or wellg
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(c) all public sewers and drain, and all sewers,
drains, culverts and water-courses in or
under any public street, or comstructed by
or for the Corporation along-side any public
street, and all works, materials and things
appertaining thereto ;

(d) all dust, dirt, dung, ashes, refuse, animal
matter or filth or rubbish of any kind, or
dead bodies of animals collected by the
Corporation from the streets, houses,
privies, sewers, cesspools or elsewhere or
deposited in places fixed by the Corpora-
tion ;

(e) all public lamps, lamp-posts and appara-
tus connected therewith or appertaining
thereto ;

(f) all land or other property (ransferred
to the Corporation by the Government or
acquired by gift, purchase or otherwise
for local public purposes; .

(g) all public streets, not being land owned
by the Government and the pavements,
stone and other materials thereof and
also trees growing on, and erections, mate-
tials, impiements and things provided. or
such streets.

107. The Corporation] shall maintain a register
and amap ofall immovable preperty of which it is
the proprietor or which vests in it or which it holds
in trust.

29

108. The Government may resume agy immo-
vable property transferred to the Corporation by it or
by any local authority, where such property is
required for a public purpose, without payment of
any compensation other than the amount paid by
the Corporation for such transfer and the market
value at the date of resumption of any buildings or
works subsequently erected or executed thereon by
the Corporation with the intention that such build-
ings or works should be permanent :

Provided that compensation need not be paid
for buildings or works constructed or erected in con-
travention of the terms of the transfer.

109. (1)The management,”control and admi-
nistration of every public institution maintained out of
the Municipal Fund shall vest in the Corporation,
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(2) When any public institution has been placed
under the direction, management and control of the
Corporation, all property, endowments and funds
belonging thereto shail be held by the Corporation
in trust for the purposes to which such property,
endowments and funds were lawfully applicable, at
the time when the institution was so placed :

Provided that the extent of the independent
authority of the Corporation in respect of any such
institution may be prescribed by the Government:

Provided also that nothing in this section shall be
lLeld to prevent the vesting] of any trust property in
the Treasurer of Charitable Endowments under the
Charitable Endowments Act, 1890.

PART II¥
CHAPTER VII

FINANCE
The Municipal Fund

Municipal - 110. Save as otherwise provided in this Act, the
Fund  balance ‘at the credit of the Gauhati Municipal Board
or any other local authority in the city immediately
before the establishment of the Corporation and all
moneys realised or realisable under this Act and all
moneys otherwise received by the Corporation shall be
credited to a fund which shall be called “the Munici-
pal Fund’ and which shall be held by the Corporation
in trust for the purpose of this Act.

Receipt of ill. All moneys payable to the credit ot the

moneys and Municipal Fund shall be forthwith paid into the

depositin State Bank of India to the credit of an account which

ank.  ghall be styled “the account of the Municipal Fund ef
the Corporation of Gauhati”.

Application 112. (1) The moneys from time to time credited

of Munici- to the Municipal Fund shall be applied in payment of

pal Fund o] sums, charges and costs, necessary.for cariying out
the purpose of this Act, or the payment of
which is duly directed orsanctioned by or urder amy
of the provisions of this Act.

(2) Such moneys shall likewise be applied in pay-»
ment of all sums payable out of this Municipal Fund
under any other emactment [or the time being in
: i

D
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- 'ﬁn&:: k?f 113. (1)No payment shall be made by the State
= il Eund Bank of India out of the Municipal Fund except upon

& cheque signed by the Commissioner.

(2) Exceps in the case of salaries upto three
hundred rupees, which may be paid in cash, payment
of any sum due by the Corporation exceeding one
hundred rupees in amount shall be by means of a
cheque signed as provided in sub-section (1) and not
in any other way.

(8) Payment of any sum due by the Corporation
not exceeding one hundred rupees in amount may he
made in cash.

Restrictlon 114. Except as hereinafter provided, no pay-
oa expendi- ment of any sum out of the Municipal Fund shall be
. ""?u:i';‘;ﬂ made by the Comumissioner unless the expenditure of
Pund  the same is covercd by a current budget grant and a
sufficient balance of such budget grant is still available
notwithstanding any reduction or transfer thereof
which may have been made under the provisions of
this Act:
Provided that this section shall not apply to pay-
ments made in the following classes of cases, namely :—

(a) refu dsof taxes and other moneys which
are authorised by this Act ;

(b) repayments of moneys belungiig to con-
tractors or other persons and helc in deposit
and of moneys collected or credited to the
Municipal Fund by mistake ;

(¢) sums payable in any of the following circum-
stances (—

(1) under orders of the Government }

(ii) under "the decree or order of a Civil or
Criminal Court passed against the
Corporation ;

(iii) under a compromise of any claim, suit,
or other legal proceedings ;

(iv) on account of cost incurred in taking
immediate action by any of the Muni-
cipal authorities to avert a sudden
threat of danger to the property of the
Corporation or to human life ;

(d) temporary payments for work urgently
required by the Government in the public
interest under section 116 of this Act ;
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(e) sums payable as compensaticn under this

Act or under any rules or bye-laws made
thereunder; and

(f) expenses incurred by the Corporation on
special measures taken at the outhreak of
dangerous diseases. '

Protedure 115. Whenever any sum is expended under
when money clauses (¢), (d), (e), (f) of proviso te Section 114,
not covered the Commissioner shall forthwith communicate the
by budget circumstances to the standing Finance Committee
grant % €x° which may take or recommend to the Clorporation

eunded. k = - ey
’ to take such action under the proviso of this Act as shall,
in the circumstances, appear possible and expedient for
covering the amount of the additional expenditure.
Payments 116. On the written requisition of the

{"(‘"ﬁ'ﬁci ‘;‘ﬁ Government, the Commisioner may at any time

Fund pfo; undertake the execution of work certified by the Go-

works urgen- vernment to be urgently required in public interest,

tly required and for this purpose may make payment from the

{"’l! the pu- Municipal Fund so far as the same can be met with-

16 servics. ous unduly interfering with the regular working
of the Municipal administration.

Iavestment 117. (1) Surplus moneys at the credit of the
;’on:‘“l"“’ Municipal Fund which cannot immediately or at an
A zarly date be applied to the purposes of this Act or
of any loan raised thereunder, may be, from time to
time, deposited at the State Bank of India or any other
Scheduled Bank or any other Bank which may be
approved by the State Government or be invested in
public securities.

(2) All such deposits and investments shall be
made by the Commissioner on behalf of the Gorpora-
tion with sanction 'of the Standing Committee and,
with the like sanction, the Clommissioner may at any
time withdraw any deposit so made or dispose of
any securities and redeposit or reinvest the money so
withdrawn or the proceeds of the disposal of such
securities.

{3) The loss, if any, arising from any such deposit
or investment shall be debited to the Municipal Fund.

Qenstitution 118. The Corporation shall constitute such

;.’f d'.l’ec‘“l special funds ae may be prescribed and such otfgr

e funds as may be necessary for the purposes of thig
Act. The counstitution and disposal of such funds
shall be effected in the manner prescribeds

Q
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CHAPTER VIII

”~ BUDGET ESTIMATES

Estimates of 119+ The Commissioner in consultation with the
expenditure Mayor shall, on or before the 15th day of December
and income each year, prepare and submit to the Standing Finance
p;‘;el(’faif;a_(]ommittee in such form as the Corporation may
ly bythe {rom time to time approve—
Commi- :
sionors (a) an estimate of the expenditure which
should in his opinion be incurred by the
Corporation in the next year ;

(b) an estimate of all balances, if any, which
will be available for re-appropriation or
expenditure at the commencement of the
said year ;

(c) a statement of the propesals asto taxation
which it will, in his opinion, be necessary
or expedient toimpose under this Act in
the said year ;

(d) an estimate of receipt from all sources
during the said year ; and

(e) an estimate of loansto he raised for the
purposes of this Act.

Framing of 120- (1) The Standing Finance Committee shall

Budget Esti- on or as soon as may be after the 15th day of December

ey each year consider the estimat's ard proposals, sub-
mitted under section 119 and after calling for such
further detailed information asit shall think fit from
the Commissioner and having regard to all the re-
quirements of this Act shall, on the basis of such
estimates and proposals, frame, subject to such
modifications or additions thereto asit may think fit.
Budget Estimates of the incomeand expenditure of
the Corporation for the next year.

(2) The Commissioner shall cause the Budjyet
Estimates as finally approved by the Standing Finance
Committee to be printed and shall not later than the
15th day of February forward a printed copy thereof
to each Councillor.

(3) The Budget Estimates prepared by the
Standing Finance Committee shall be laid before the
corporation on the 19th February or as soon as possible
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thereafter and the Corporation shall consider the same.
It may refer the estimates back to the Standing
Committee for further consideration and re-submission
within a specified time and shall on or before the 22nd
day of March in each year adopt Budget Estimates of
the income and expenditure for the next vyear.

(4) In the Budget Estimates the Corporation shall
among other things—

(a) make adequate and suitable provisions for

such of the several duties imposed by
this Act;

(b) provide for the payment of all instalments
of the principal and interest as they fall due
for which the Corporation may be liable in
respect of loans contracted by it ;

(c) allow for a closing balance at the end

of the year of not less than one lakh rupees
as prescribed by rules.

Power of . S h :
Oorporation 121. (1) The Corporation may, on the recom

to alter mendation of the-Standing Finance Committee, from
budget time to time during the year:—-
grants,

(a) increase the amount of the budget-grant
under any head ;

(b) make an additional budget-grant to meet
any special or unforeseen requirement
arising during the same year ;

(c) transfer the amount or portion of the amount
efthe budget-grant under any head to the
budget-grant under any other nead ; and

(d) reduce the amount of the budget-grant under
any head: :
Provided that—

(i) due regard shall be had to all the require-
ments of this Act ; and

(ii) in making any increase or additional
budget-grant, the estimated closing
balance at the end of the year shall
not be reduced below one lakh rupees.

(2) Every increase to a budget-grant made in any
year under sub-section (1) shall be deemed to be included
in the Budget Estimates finally adopted for that year.

)
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T®ower of 122, (1) If at anytime during the year it aps
1 g":g:;;&;?“ pears to tne Corporation that, notwitastanding any re-
income and duction of budget=grant that has been made under sec»
expenditure tion 121, the income of the Municipal Fund during the
durting the game year will not be sufficient to meet the
e expenditure sanctioned in the Budget Estimate of
the year and to leave at the end of the year a
closing balance of one lakh rupees, then it
shall be incumbent on the Corporation to take any
measures which it may consider necessary for pro-

portioning the year’s income to the expenditure.

(2) For the purposes of sub-section (1), the Coorpora~

# tion may either diminish the sanctioned expenditure

of the year, so far as it may be possible with

due regard to ali the requirements of this Act, or

; have recourse to supplementary taxation or to an

- increase of the rates, or adopt all or any of those
methods.

Provisionas 123. If the whole or any part of any budget-grant
to unexpen- included in the Budget estimates for a year remains une
ded budget- oypended at the end of that year, andthe amount
i thereof has not been taken into account in the opening

balance entered in the budget estimate of any of the
next two following years, the Standing Finance Commit-
tee may sanction the expenditure of such budget-grant
or the unexpended portion thereof during the next two
following years for the completion of the purpese or
object for which the budget-grant was originally made
and not for any other purpose or object.

CHAPTER IX
BORROWING
#

Power of 124. (1) The Corporation may, in pursuance of
Corporation any resolution passed by it and with the prior approval
to borrow.  of the State Government borrow by way of debentures

~ or otherwise sums of money which may be required—

(a) for acquiring any land which it has power
to acquire ;

(b) for erecting any building which it has
power to erect ;

(e) for the execution of any permanent work,
the provision of any plant, or the doing
of any other thing, which it has power to
exccute, provide or de;
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(d) to pay off any debt due to the Government;

{(¢) to repay a loan previously raised under
this Act or any other Act previously in
force ; er

(f) for any other purpose for which the Cor-
poration is, by virtue of this Act or
any other law for the time being in
force, authorised to borrow.

(2) When any sum of money has been borrowed
under sub section (1) no portion of any sum of money
borrowed for any of the purposes referred to in
sub-section (1) shall be applied to the pay
ment of salaries and allowances to any municipal
employee other than those exclusively employed in
connection with the carrying out cf that purpose.

Form and 125, (1) Debentures issued under this Act shall

effect of de- he in such form as the Corporation may with the

bentures.  ,revious sanction of the State Government from time
to time determine,

(2) The holder of any debenture in any form
duly authorised under sub-section (1) may obtain in
exchange therefor, upon such terms as the Corporation
shall from time to time determine, a debenture in
any other form so authorised.

{3) Every debenture issued by the Corporation
under this Act shall be transeferable by endcrsment

(4) The right to payment of the moneys secured
by any of such debentures and to sue in respect
thereof shall vest in the holder for the time being
without any preference by reason of scme of such
debentures being prior in date to others,
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Payment to  126. When any debenture or security issued

bt of ynder this act is payable to two or more persons

ol jointly, and any of them dies, then, the debenture
or security shall be payable to the survivor and legal
heir of the deceased.

_Receiptby 127, When two or more persons are joint
}g;“ti;‘tilr‘i:fsholdcrs of any debeature or security issued under
or dividend, this Act, any one of such persons may give an
effectual receipt for any interest or divident payable
in respect of such debenture or security, unless-
notice to the contrary has been given to the GCor-

poration by the other or othess.

x‘:‘iini;ev'ﬁ?_ce 128. (1) The Corporation shall maintain sink-

ment of  ing funds for repayment of money borrowed
sinking fund, under section 124 and shall pay every year
into such sinking fund such sum as will be

sufficient for the repayment within the period fixed for
the loan of all moneys borrowed.

(2) All money of the sinking funa shall, as soon
as possible, be invested by the Commissioner in
public securities and every such investment shall be
reported by the Commissioner to the Corporation
within fifteen days.

(3) All dividends and other sums received in
respect of any such investment shall, as soon as possible
after receipt, be paid into the sinking fund and
invested in the manner laid down in sub-section (2).

(4) When any part of a sinking fund is invested
in Municipal debentures, or is applied in paying off
any part of a loan before the period fixed for repay-
ment, the interest which would otherwise have been
payable on such debentures or on such part of the loan
shall be paid into the sinking fund and invested in the
manner laid down in sub-section (2).

(5) Any investment made under this section may,
subject to the provisions of sub-section (2), be varied
or transposed.
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Application  129. A sinking fund or any part thereof shall
of be applied in or towards the discharge of the loan or a
Fund-  nart of the loan for which such fund was created, and
until such loan or part is wholly discharged shall not
be applied for any other purpose:

Provided that when any loan or part thereof had
been consolidated under section 131, the Commissioner
shall transfer to the sinking fund of the consolidated
loan, such part of the sinking fund of the original loans
as may be proportionate to the amount of the
original loans incorporated in the consolidated loan.

Annualstme. 130, (1) The Commissioner shall, at the end
ment by  of every year, submit to the Corporation a statement
Commis- 2. Yehty P

sioner. showing—

(a) the amount which has been invested during
the year under section 128 ;

(b) the date of the last investment made
previous to the submission of the state-
ment ;

(c) the aggregate amount of the securities then
in his hands, and

(d) the aggregate amount which has up to the
date of the statement been applied under
section 129, in or towards discharging
loans.

(2) Every sueh statement shall be published in
the official Gazette.

Power of  131. (1) Notwithstanding anything to the con-

Cerperation trary contained in this part, the Corporation may con-

';“:‘;:::"l," solidate all or any of its loans and for that purpose may

* invite terders for a new loan, to be called “the Cor-

poration Consolidated Loan, 19—’ and invite holders

of the municipal debentures to exchange their
debentures for scrips of such loan.

(2) The terms of any such consolidated loan and
the form of its scrip and the rates at which exchange
into such consolidated loan shall be permitted
shall be subject to the prior approval of the
Government.




¥

99

(3) The period for the exchanging of any such
consolidated loan shall not, extend beyond the farthest
date within which any of the loans to be consolidated
would otherwise be repayable.

(4) The Corporation shall provide for the repay-
ment of any such consolidated loan by a sinking fund
m the manner laid down in section 128, having regard

to the amount transferred to such sinking fund under
secton 129,

Priority of 2
p,;lm;n¥ for 132. All payment due from the Corporation for
interest and interest on and repayment of loans shall be made in
fefpﬂyr;l::;s priority to all other payments due from the Corporation,
O

over other
payments.

133. (1) If any money borrowed or deemed to
Attachment have been borrowed by the Corporation or any interest
of Munici- or costs due in respect thereof be not repaid according
pal Fund for o the conditions of the loan, the Government may
‘:lf)‘:l‘;“yb;{ attach the Municipal Fund or any part thereof after
rowedy. serving notice in the manner prescribed.

(2) After such attachment no person except an
officer appointed in this behalf by the Government
shall in any way deal with the attached fund ; but such
officer may doall actsin respect thercol which any
Municipal authority or other employees might have
done if such attachment had not taken place, and may
apply the proceeds in satisfaction of the arrears and of
all interest and costs due in respect thereof and of all

expenses caused by the attachment and subsequent
proceedings : \

Provided that no . such attachment shall
defeat or prejudice any debt for which the fund was
previously charged in accordance with law ; and all
such prior charges shall be paid out of the proceeds of
the fund before any part of the proceeds isapplied
to the satisfaction of the debt.
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CHAPTER X

AUDIT AND ACCOUNTS

~

Accounts to 134, Subject to any rules made by the Corpora-
bekept in a tiny in this behalt, accounts of reccipts and expenditure
i‘:&m 3PPFO” of the Corporation shall be kept in such manner and
Standing  in1 such form as the Standing Finance Committee may

Committee. from time to time determine.

Transmission 135, The Corporation shall, as soon as the
f: '%f:g::‘:’ accounts of the Ppast year have been finally passed by it,
ment.  transmit to the Government an account in such

form as the Government may from time to time direct,

Annual Ad- 136, (1) The Commissionershall as soon asmay

ministration be after the st day of April, in each year cause to be

Reportand prepared a detaded report of the Municipal adminis-

Statement of ", 3 . i ; -

accounts by tFation of the city during the previous year, together

Corporation,wlth a statement showing the amounts of the receipts
and disbursements, respectively credited and debited
to the Municipal Fund during the previous year, and
the balance at the credit of the said fund at the close of
the said year.

(2) The Commissioner shall place the said report
and statement before the Corporation for consideration
and forward a copy thereof to each councillor and to
the Government.

Monthly 137. (1) The Commissioner shall prepare monthly
aAbstm;tts an abstract of the receipts and expenditure of the
cecou .

month last preceding and place such abstract before the
Standing Finance Committee.

(2) For this purpose, the Standing Finance
Committee shall have access to all the Municipal
accounts and to all records and correspondence relating
thereto, and the Commissioner shall forthwith furnish
to the Standing Finance Committee any explanation
concerning receipts and disbursement which it may
call for.

Audit of 138. (1) The Municipall accounts’ shall be

Accounts. 5y dited by or under the order of the Examiner of Local
Accounts, Assam hereinafter referred to as the
Examiner in  accordance with the prescribed
procedure.

AS

>
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(2) The Corporation shall pay from the Municl-
pal Fund such charges for audit as may be prescribed.

(3) The Examiner without prejudice to the
generality of sub-section (1) shall include in his
report,—

(a) any payment which appears to him to be
contrary to law ;

(b) the amount of any deficiency or loss which
appears to have been caused by the gross
negligence or misconduct of any person
including the Administrator of a superseded
Corporation ;

(c) the amount of any sum received which ought
to have been but is not brought into
account by any person ; and

(d) any material impropricty or irregularity in
the expenditure or in the recovery of money
due to the Corporation or in the Munici«
pal accounts,

(4)As soon as practicable after the completion of
the audit, the Examiner shall prepare a report on
the accounts audited and examined and shall send
such report to the Corporation and a copy thereof to
the Government. :

Commis- 139. It shall be the duty of the Commissioner
sioner t0 o submit all accounts which are subject to audit

z‘;&’?{‘s‘ %~ to the Examiner of Local Accounts as required by
audito:s. him.,

Powers  of 140. The Examiner may,—
auditors to >
i (a) by written summons, require the produc
Sgﬁf};‘;m,‘f tion, before any officer subordinate to him
assigned for the purpose of audit, of any
documents which he may consider neces-

sary for the proper conduct of audit;

(b) by written summons require any person
accountable for, or having the custody or
control of any such document to appear
in person before him ; and

(c) require any person so appearing before him
to make and sign a declaration with res-
pect tosuch document orto answer any
question or prepare and submit any state-
ment. . ‘ :
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141. (1) The Qorporation; the Standing Commit-
tee or the Commissioner, as the case-may be shall
forthwith remedy any defects or irregularities that
may be pointed out by the Examiner and shall report
to the Government the action taken by the municipal
authority concerned:

Provided that if there iva difference of opinion
between the municipal authority and the Examiner, or
if the municipal authority does not remedy any defect
or irregularity within a period considered by the
Examiner to be resonable, the matter shall be referred
to the Government within such time and in such
manner as the Government prescribe and the Govern-
ment shall be competent to pass such orders thereon
as it thinks fit. The orders of the Government shall
be final and the municipal authority shall take action
in accerdance therewith.

(2) If within any period fixed by an order made
by the Government under sub-section (1), the muni-
cipal authority concerned fails to comply with such
order, the provisions of section 422 shall with all
nccessary modifications, be deemed to apply.

142. (1) The Examiner may, after giving the
person concerned, an opportunity for tendering an ex-
planation in writing, and making such other enquiry
as he may consider necessary, disallow any item in the

caused by accounts which appears to him to be contrary to law

gross megli-
gence, mis-

and surcharge the same on the person making or au-

conduct, otc.thorising  the illegal payment and may charge,

against person responsible therefor the amount
of any deficiency or loss caused by negligence or
misconduct of that person, or any sum received
which ought to have been butis not brought into
account by that person and shall, in every such
case certify the amount due from such person:

Provided that no expenses paid by any person
shall be disallowed by the Examiner if they have been
ganctioned by the Government.

(2)The Examiner shall state in writing the reason
for his decision in respect of every disallowances,
surcharge or charge and shallsend by registered post
a copy thereof to the person against whom it is
made.

(3) If the amount is not paid within fourteen
days from the expiry of the period of appeal preseribed
by the sub-section (4), the Collector, at the request of
the Examiner, shall proceed forthwith to recover the
amount asif it were an arrear of land revenue, and
have it‘credited to the Municipal Fund.

(4) Any person aggrieved by a disallowance,
charge or surcharge made by the Examiner may
appeal to the Commissioner of Plains Division.

-
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(8) The appellate authority on such appeal shall
have the power to confirm, vary or:quash the deci-
sion of ‘the ‘Examiner with such directions as it thinks
fit, for giving effect tothe decision of appeals

Provided further that mnothing 'in ‘this Section
shall ‘be deemed to debar the aggrieved party from
seeking a remedy in a civil court against an order
made under sub-section (1).

S:"g:‘ ﬁ‘;f‘ 143. The Government may -at any time direct the
tion of Go. Examiner or any other Government or non-Govern-

vernment.

Taxes to be

ment agency to make a special audit of Municipal
accounts-and report thereon to the Government, and
the : cost of conducting such special -audit shall be met
from the Municipal fund.

PART IV
CHAPTER XI

Taxation

144, (1) For the purposes of this Act, the Corpo-

imp °’t§~d ration shall impose following taxes, -namely s—
18

under
Act.

(a) property taxes ;
(b) a tax on draught animals, versels and

vehicles other than those mechanically pro-
pelled ;

(¢) a tax on theatres, theatrical performance
and other shows for public amusements;

(d) a tax on advertisement other than advertise:
ments published in the newspapers ;

(e) a‘duty on the transfer of properiy ;
f) ataxon profession, tradesand -calling.

(2) In addition to the taxes mentioned in sub-
saction (1), the Gorporation may, for the purposes of
this ‘Act, levy any or all of the ‘following taxes,
namel > :—

(a) a betterment tax on properties whose value
may have increased as a result of town
p lanning scheme undertaken in the city §

T T T
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(b) a tax on dogs kept within the city ;

(¢) a toll on vehicles and animals entering the

city but not liable to taxation under clause
{b) of sub=section (1) ;

(d) market dues on persons exposing goods for
sale in any market or in any space belong-
ing to or under the control of Government
or of the Corporation;

(e) a drainage tax where a system of drainage
has been introduced ;

(f) a tax on pilgrims resorting periodically to a
shrine within the limits of the Corpora-
tion ;

(g) a tax on passengers and goods carried by
road or inland waterways ;

(h) a toll on new bridges constructed by the
Corporation ;

(i) Octroi; and

(j) any other tax with the prior appsuval of
the State Government.

145. The Corporation may levy, with the sanc-
tion of the Government, a surcharge on any tax other
than taxes on profession, trades and callings, levied by
the Corporation for the purpose of providing any
specific civic service or amenity @

Provided that no such surcharge shall be levied

ifa tax or cess is already being levied for the same
purpose by the Corporation.

146. Before the Corporation passes any resolu-

in levying tion imposing a tax or duty or fee for the first time, it

“ax, etc.

shall direct the Commissioner to publish a notice in
the Gazette or in the local newspapers clearly indica-
ting the nature and amount of the tax or duty
or fees and the date from which it is proposed to
impose such tax, duty or fees:

Provided that any resolution abolishing an existing
tax or duty or fees or reducing or increasing the rates -
at which any tax er duty or fee is levied shall not
be carried into effect without the sanction of the
Government.
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(b) a tax on dogs kept within the city ;

(¢) a toll on vehicles and animals entering the

city but not liable to taxation under clause
{b) of sub=section (1) ;

(d) market dues on persons exposing goods for
sale in any market or in any space belong-
ing to or under the control of Government
or of the Corporation;

(e) a drainage tax where a system of drainage
has been introduced ;

(f) a tax on pilgrims resorting periodically to a
shrine within the limits of the Corpora-
tion ;

(g) a tax on passengers and goods carried by
road or inland waterways ;

(h) a toll on new bridges constructed by the
Corporation ;

(i) Octroi; and

(j) any other tax with the prior appsuval of
the State Government.

145. The Corporation may levy, with the sanc-
tion of the Government, a surcharge on any tax other
than taxes on profession, trades and callings, levied by
the Corporation for the purpose of providing any
specific civic service or amenity @

Provided that no such surcharge shall be levied

ifa tax or cess is already being levied for the same
purpose by the Corporation.

146. Before the Corporation passes any resolu-

in levying tion imposing a tax or duty or fee for the first time, it

“ax, etc.

shall direct the Commissioner to publish a notice in
the Gazette or in the local newspapers clearly indica-
ting the nature and amount of the tax or duty
or fees and the date from which it is proposed to
impose such tax, duty or fees:

Provided that any resolution abolishing an existing
tax or duty or fees or reducing or increasing the rates -
at which any tax er duty or fee is levied shall not
be carried into effect without the sanction of the
Government.
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CHAPTER XII

The Property Taxes

Components 147, Save as otherwise provided in this Act, the

and rates of

&r:ze_“y in each

property tax shall be levied on lands and buildings

holding and shall consist of the following,

namely :~—

(a) a water-tax of such percentage of the rateable

(b)

value of lands and buildings as the Torpora-
tion may deem reasonable for providing
water supply in the city ;

a scavenging tax of such percentage of the
rateable value of lands and buildings as the
Corporation may deem reasonable for pro-
viding for the collection, removal and dis-
posal by municipal agency of all filth and
polluted and obnoxious matter from latrines,
urinals and cesspools and for efficiently
maintaining and repairing the municipal
drains constructed or used for the reception or
conveyance of such filth or polluted and
obnoxious matter ;

(c) a lighting tax of such percentage of the

(d)

rateable value of lands and buildings as the
Corporation may deem reasonable for pro=
viding for defraying the expenses necessary
for the lighting ef the city ;

a general tax of notless than ten and not
more than twenty-five per cent of the
rateable value of lands and buildings ; pre-
vided that the Corporation may, when fixing
the rate at which the general tax shall be
levied during any year, determine that the
rate leviable in 1espect of lands ard buildings
or portions of lands and buildings in which
any Particular class of trade or business is
carried on shall be higher than the rate
determined in respect of other lands and
buildings by an amount not exceeding one
half of therate so fixed.

Explanation.~ Where any portion ol a l1and or buil-

ding is liable to a higher rate, such
portion shall be deemed to be a
separate property for the purpose
of municipal taxation,
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: Exempﬁml 148. The Corporation may exempt the following
;:;cﬁ;":::. properties from payment of property taxes :—
(a) buildings and lands vesting in the Central
Government without the prior approval of the
Central Government except where the pro-
visions of clause (2) of Article 285 of the
Constitution of India apply ;

(b) buildings and lands occupied and wused for
public worship or for charitable purposes, so
declared by the Corporation;

(c) buildings and lands the rental value of which
does not exceed twenty rupees per month :

Provided that—

(i) the building is occupied by the owner,
and

(ii) the owner does not possess any other build-
ing or land the rent whéreof exceeds twen-
ty rupees per month in the aggregate.

Water tax . . >

. 149, (1) Save as otherwise provided in this Act

?:g sti:'mg the water tax shall be levied only in respect of lands
and buildings—

(a) to which water-supply is made or which are
connected by means of pipes from munici-
pal watéerworksj or

(b) which are situated in any portion of the city
in which the Commissioner has given public
notice that sufficient water is available frem
municipal water works for a reasonable sup-
ply to all the lands and buildings in the
said portion.

(2) Save as otherwise provided in this Act, the
scavenging tax shall be levied only in respect of lands
and buildings—

(a) in which there is a latrine, wrinal, cesspool,
bathing place or cooking place connected
with a munieipal drain; er

(b) which are situated in any portion of the efity

in which the Commissioner has given.

public notice that the collection, removal and
disposal of all filth and polluted and obno-
xious miatter from latrines, urinal and cess-
pools will be undertaken by municipal
ageney.
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e (3) The Corporation may allew a rebate upto 33%
per cent of the scavenging tax on holdings having
sanitary latrines,

{?3;‘{,‘}‘,’2& 150. (1) The rateable value of any land or
able value building assessable to property taxes shall be the
of lands and annual rent at which such land or building mighs

buildings as- e
aiets reasonably be expected to let from year to year, less

property

taxes, (a) a sum equal to ten per cent of the said
annual rent which shall be in lieu of all allo-
wances for cost of repairs and insurance,
and other expenses, if any, necessary to main-
tain the land or bujlding in a state to coms-
mand that rent; and

(b) the water tax or the seavenging tax or both
if the rent is inclusive of either or both of the
said taxes:

Provided that if the rent is inclusive of charges
for water supplied by measurement, then for the
purpose of this sectien, the reatshall be treated as
inclusive of water tax on rateable value and the
deduction of the water tax shall be made as provided
therein :

Provided further that in respect of any land or
building the standard rent of which has been fixed
under the Assam Urban Areas Rent Control Act,
1951, the rateable value thereof shall not exceed the
annual amount of the standard rent so fixed.

(2) The rateable value of any land which is not
built upon, but is czpable of being built upon snd
of any land on which a bui'ding is in process of
erection shall be fixed at five per cent of the estimated
capital value of such land.

(3) All plant and machinery contained or situated
in or upon any land or building and belonging to any
of the classes specified from time to time by public
notice by the Commissioner under bye-laws made in
this behalf shall be deemed to form part of such land
or building for the purpose of determining the rateable
value chereof under sub-section (1) but save as afore-
said no account shall be takcn of the value of any plant
or machinery contained or situated in or upon any such
land or building:
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Provided that where the Corboration so
resolves, the annual value in case of owner occupied
building and land shall for the purpose of assessment
of property taxes be decmed to be 25 per cent less
than the annual value otherwise determined under this
section.

151. (1) The Commissioner may in such cases as
the Standing Finance Committee may cither
generally or specifically direct, instead of levying water-

in certain tax in respect of any land or building liable thereto

cases,

under section 149 charge for the water supplied to such
land or building by measurement at such rate as shall
from time to time be specified in this behalf.

(2) The Standing Committee may, for the casesin
which the Commissioner charges for water supplied by
measurement under sub-section (1), specify such
conditions as it may think fit regarding the use of the
water and regarding the charge to be paid for water
consumed whilst a meter is out of order or under
repair:

Provided that no condition specified under this sub-
section shall be inconsistent with this Act or
with any bye-law made thereunder.

(3) A person who is charged for water supplied by
measurement shall not be liable for payment of water
tax, but any sum payable by him on account of water
and not paid when it becomes due shall be recoverable
by the Commissioner as an arrear of water-tax under
this Act.

(4) In specifying charges for water supplied by
measurement under sub-section (1), it shall be lawful
for the Standing Committee to specify different rates
in respect of different classes of lands and buildings.
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152. (1) The Cormissioner may whenever he
thinks fit fix the scavenging charge to be paid in
respect of any hotel or club or any other large premises
at such special rate in this behalf either gencrally or in
any particular cases, whether the service in respect of
which such charge is leviabie is performed by
scavengers or by substituted means ot appliances.

(2) In the cases referred to in sub-section (k), the
amount of the scavenging charge shall be fixed
with reference to the cost or the probable cost of the
collection, removal and disposal, by municipal agency
of filth and polluted and obnoxious matter from the
hotels, clubs and other large premises referred to in
that sub-section.

153. (1) The property taxes shall be primarily levia-
ble as follows:— :

(aj if the land or building is let, upon the
lessor;

(b) if theland or building is sub-let upon the
superior lessor 3

(c) if the land or building is unlet, upon the
person in whom the right to let the same
vests.

(2) If any land has been let for a term exceeding
one year to a tenant and such tenant has built upon
the land, the property taxes assessed in respect of
that land and the building erected thereon shall
be primarily leviable upon the said tenant, whether
the land and building are in the occupation of such
tenant or sub-tenant of such tenant.

Explanation:—The term “fenant” includes any
person deriving title to the land or the building erected
upon such land from the tenant whether by operation
of law cr by transfer inter-vivos,

(3) The liability of the several owners of any
building which is, or purports to be, severally owned
in parts or flats or rooms, for payment of property
taxes or any instalmen: thereof payable during the
period of such ownership shall be joint and several,

(4) The property tax in respect of Government
buildings shall be payable by the Government them-
selves to the Corporation and not by occupiers,
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154, On the failure to recover any sum due on
account of property tasesin respect of any land or
building from the person primarily liable therefor under
section 153, the Commissioner shall recover from every
occupier of such land or building by attachment in
accordance with section 189, of the rent payable by

" such occupier, a portion of the total sum due which

Property
taxes a first
charge on

bears, as nearly as may be, the same proportion to that
sum as the rent annually payable by such occupier
bears to the total amount of rent annually payable in
espect of the whole of the land or building.

155. Property taxes due wunder this Act in
respect of any land or building shall subject to the prior

premises on payment of land revenue, if any, due to the Govern-
which they ment thereon, be a first charge—

are assessed.

Assessment
list,

(a) in the case of any land or building held
immediately from the Government, vpon
the interest in such land or building of the
person liable for such taxes and upon the
goods and other movable properties, if any,
found within or upon such land or building
and belonging to such land or building and
belonging to such person ; and

(b) in the case of any other land or building
upon such land or building 2nd upon the
goods and other movable proper ties, if any
found within or uj such land or building
and belonging to the person liable for such
taxes.

Explanation.—The term  ‘Property taxes’ in this
section shall be deemed to include—

W UD

(i) charges payable uuder Sections 151 and
152 ; and

(ii) the costs on recovery of property taxes and
the penalty, if any, payable under this Act
or the rules framed thereunder,

156. (1) Save as othcrwise provided in this Act,
the Commissioner with the approval of the Standing
Committee shall cause an assessment list of all lands
and buildings in the city to be prepared in ‘such form
and manner and containing such = particulars with
respect to each land and building as may be prescri-
bed in the bye-laws.

{(2) When the assessment list has been prepared the

Commissioner shall give public notice thercof and of
the place where the list or a copy thereof may
be inspected, and every person claiming to be
the owner, lessee or occupier of any land or building




»

Evidential
value of
assessment

list.

107

included in the list and any authorised agent of such
person, shall beat liberty tu  inspect the list and to
take extracts therefrom free of charge.

(3) The Commissioner shall, at the same time, give
public notice of a date, not less than one month there-
after, when he will proceed to consider the rateable
values of lands and buildings entered in the assessment
list, and in all cases in which any land or building is
for the first time assessed, or the assessment is in-
creesed, he shall also give written notice thereof to the

owner or to any iessee or occupier of the land or
building.

(4) Any objection to a rateable value or assessment
or any other matter as entered in the assessment list
shall be made in writing to the Commissioner before
the date fixed in the notice and shall state in what
respect the rateable value, assessment or other matter
is disputed and all objcctions so made shall be recori-
ed in a registet to he kept for the purpose.

\8) The objections shall be inquired into and invese
tigated, and the persous making them shali be allowed
an opportunity of being heard either in person or by

his authorised agent, by the Commissioner or any
officer . of the Corporation authorised in this  behalf

by the Commissioner.

(6) When all objections have been disposed of and
the revision of the rateable value and assessment
has been completed, such assessment list shall be
authenticated by the signature of the Clommissioner
or the municipal officer as authorised by him in this
behalf who shall certify that except in the cases, if
any, in which such amendments have been made
as shown therein no valid objection has been
made to the rateable values or assessments or any
other maztters entered in the said list,

(7) The assessment list so authenticated shall
be deposited in the office of the Corporation and
shall be open for inspection, free of charge during
office hours to all owners, lessees or occupiers of lands
and building comprised therein or the authorised
agents of such persons and public notice that it
is soopen shall forthwith be published.

157.- Subjec: to such alterations as iray oe
made in - the assessment list under Section 150
and to the result of any appeal made under the pro-
visions of this Act, the entries in the assessment list
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authenticated and deposited as provided in Section
156 (7) shall b& accepted as conclusive eviderice—

{a) for the purpose of assessing any tax levied
under this Act, of the rateable value of
all lands and buildings to which such
entries, respectively relate ; and

(b) for the purposes of any tax levied on lands
or building, of the amount of each
such tax leviable therein during the year
to which such list relates.

’.\f";‘:;‘cd__;“nf;f‘ 158. (1) The Commissioner with the approval
hist, of the Standing Commitiee may, at any time,
amend the asscssment list—

(a) by inserting therein the name of any
person  whose name ought to be
inserted; or

(b) by inserting therein any land or building
previously omitted; or

(c) by striking out the mname of any Pperson
not liable for the payment of property
taxces; or

(d) by increasing or reducing for adequate
reasons the amount of any rateable value
and of the assessement thereupon ; or

{e} by making or cancelling any entry exempt-
ing any land or building from liability
to any property tax ; or

(f) by altering the assessment on the land or

building which has been erroneously

valued or assessed through fraud, mistake
or accident ; or

(g) by inseiting or altering an entry in respect
of any building erected, re-erected, altered
or added to, after the preparation of the

- assessment list:-

Provided that no person shall by reason of
any such’ amendment become liable to pay any
tax or increase of tax in respect of any period
prior to the commencement of the year in which
the amendment is made.

(2) Before making any amendment under
sub-section (1) the Commissioner shall give to any
person affected by the amendment, notice of not
less than one month that he proposes to make
the amendment and consider any objections which
may be made by such person,

»

/&
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159. It shall be in the discretion of the Com-
missioner to prepare for the whole or any part of the
city a new assessment list every year or to adopt the
rateable value and assessment contained in the list
for any vyear, with such alterations as may in
particular cases be deemed necessary, as the rateable
values and assessments for the year following, giving
the same public notice as well as individual notices,
to persons affected by such alterations, of the
rateable values and assessments as if a new
assessment list had been prepared.

160. (1) Whenever the title of any person
primarily liable for the payment of property taxes
on anyj land or building is transferred, the person
whose title is transferred and the person to whom
the same is transferred shall within three months
after the execution of the instrument of transfer or
after its registration, if it is registered, or after the
transfer is effected, if no instrument is executed,
give notice of such transfer in writing to the
Commissioner.

(2) In the event of death of any person
primarily . liable as aforesaid, the person on whom
the title of the deceased devolves, shall give notice
of such” devolution to the Commissioner within
six months from the date of death of the deceased.

(3) The notice to be given under this section
shall be in such form as may be determined by
bye-laws made under this Act, and the transferee or
the other person on whom the title devolves shall,
if so required, be bound to produce before the
Commissioner any doucments evidencing the trans-
fer or devolution.

(4) Fvery person who makes a transfer as
aforesaid without giving such notice to the
Commissioner shall, in addition to any penalty to
which he may be subjected under the provisions of
this Act, continue to be liable for the payment of

. all property taxes from time to time payable in

respect of the land or building transferred until he
gives such notice or until the transfer has been
recorded in the Commissioner’s book, but  nothing
in this sub-section shall be deemed to affect the
liability of the transferee for the payment of he
said tax.

(5) The CGomnrissioner shall record every transfer
or devolution of title wotified to him under this
section in his books and in the assessment list.
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(6) On a written request by the Commissioner,
the Registrar or sub-Registrar of the city appointed
under the Indian Registration Act, 1908, shall furnish
such particulars regarding the registration of instru-
ments of transfer of immovable properties in
the city, as the Commissioner may from time to time
require.

(7) Such information shall be furnished as
soon as may be after the registration of an
instrument of transfer is effected, or, if the
Commissioner so requests, by periodical returns at
such intervals as the Comimissioner may fix.

16i. When any new bullding is erected or
when any building is re-built or enlarged or
when any building which has been vacant is re-
occupied, the person primarily liable for the property
taxes assessed on the building shall give notice
thereof in writing to the Commissioner within fifteen
days from the date of its completion or occupation
whichever first occurs, or as the case may, from the
date of its enlargement or re-occupation ; and pro-
perty taxes shall be assessable on the building from
the said date,

162. (1) When any building or any portion
of & building which is liable to the payment of pro-
perty taxes is demolished or removed, otherwise than
by order of the Commissioner, the person primarily
liable for the payment of the said taxes shall give
notice thereof in writing to the Commissioner.

(2) Until such notice is given the per-
on aforesaid shall continue to be liable to the payment
of such property taxes as he would have been liable to
pay in respect of such building if the same or any
portion thereof had not been demolished or removed.

163. (1) To enable him to determine the
rateable value of any land or building and the person
primarily liable for the payment of any property taxes
leviable in respect thereof, the Commissioner may
require the owner or occupier of such land or building,
or of any portion therecf to furnish bim, within such
reasonable period as the Commissioner may fix in this
behalf with information or with a written return signec
by such owner or occupier—

(a) as to the name and place of residence of
the owner and occupier, or of both the
owner and occupier of such land or
building 3

(b) as to the measurements or dimensions of
such land or building or of any portion
thereof and the rent, if any, obtained
from such land or building or any portion
thereof » and
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(6) as to the actual cost or other specified details
connected with the determinatio: of the value
of such land or building.

(2) Every owner or occupier on whom any
such requisition is mzde shall be bound to comply
with the same and to give t-ue information or to make
a true return to the best of his knowledge or belief.

(3) Whoever omiis to comply with any such
requisition or fails to give true information or to make
a true return to the best of his knowledge or belicf
shall, in addition to any penalty to which he .may be
liable, be precluded from objecting to any assessment
made by the Commissioner in respect of such land or
building of which he is the owner or occupier.

- 164. Notwithstanding the fact that any land ot
Premises S : C
owned by, orbuilding is owned by, or let to, two or more persons in
let to, two severalty, the Commissioner shall, for the purpcse of
or  more assessing such land or building to property taxes, treat

persons  in the whole of it as one property :
severally to

be ordinaril y S = i
assessedasy Provided that the Commissioner may, in respect

one propert of any land or building which was originally treated
as one property but which subsequently passes on by
transfer, succession or in any other manner to two or
more persons who divide the same into several parts
and occupy them in severalty, treat, subject to any
bye-law made in this behalf. each such several part, or
two or more of such several parts together, as a sepa-
rate property and assess such part or parts to property
taxes accordingly. ;

Assemsmentin  169- If any land or building, bearing two or
case of more municipal numbers, or portions thereof, be amal-
amalga- gamated into one or more new premises, the Commis-
mation of gigner shall on su h amalgamation assign to them one
Premise: or more numbers and assess them to property taxes

accordingly :

Provided that the total assessment on amalgamation
shall not be greater than the sum of the pre-
vious assessments of the several premises except when
there is any revaluation of any of the said premises.

166. (1) The Corporation may, if it thinks fit,
Employment employ one or more persons to assist the Commissioner

of valuers, in connection with the valuation of any land or build-

ing and any person so employed shall have power, at
all reasonable times and after giving due notice, and
on production, if so required, of authorisation in
writing in that bchalf from the Commissioner to enter
on, survey and value any land or building which the
Commissioner may direct him to survey and value,
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(2) No person shall wilfully delay or obstruct any
such person in the exercise of any of his powers under
this section.

CHAPTER XIII
TAXES ON VEHICLES, BOATS AND ANIMALS

Tax oncer- 167. (1) Except as hereinafter provided, atax at
tain vehicles, rates not exceeding those specified in  tke
ggg:_jmand First ScheJule shall be levied on vehicles, boats and
* animals of the description specified in the Schedule,
when kept for use in the city for the conveyance of
passengers or goods in the case of vehicles and boats
and for riding, racing, draught or burden, in the case

of animals.

(2) The Corporation may, by notification in the
official gazette, from time to time, increase the rates of
the tax specified in the schedule, in relation to any
animal, class of vehicle or boat.

Explanation.—-A vehicle, boat or animal kept
outside the limits of the city but regularly used
within such limits shall be deemed to be kept in the
city.

The taxon  168. The tax on vehicles, animals or boats shall
"’i‘i" levias be leviable upon the owner of or the person having
¥ possession or control of such vehicles or animals or boats

in respect of which the tax Is leviable :

Provided that in the case of an animal generally used
or employed in drawing any vehicle, the tax in respect
of such animal shall be leviable upon the owner of or
the person having possession or control of, such
vehicle, whether or not such animal is owned by such
OWREr or person :

Provided further that the said tax shall not be
leviable in respect of,—

(a) vehicles, boats and animals belenging to
the Corporation;

(b) vehicles, boats and animals vesting in the
Government and used solely for public
purposes and not used or intended to be
used for purposes of profit including
vehicles, boats and animals belonging to
the Defence Forces;

%y
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(o¥ vehieles and boats intended exclusively for
the conveyance free of charge of the injured,
sick or dead ;

(a) children’s perambulators and tricycles ;

(e) vehicles belonging to municipal emplo-
yees who are required by the terms or
their appointment to maintain a conveyance
for the discharge of their duties.

Tas whas 169. The tax on vehicles, animals or boats

weyable. shall be payable in advance in such
number of instalments and on such man-
ner as may be determined by rules made
in this behalf.

Power of Com- 170. The Commissioner may compound for
:‘.o::’:und any period not exceeding one year at
with hivery a time, with any livery stable keeper
stable kecp- or ether person kecping vehicles for hire
::r"‘»“') for or animals for sale or hire

for a lump sum to be paid in respect
of the vehicles or animal so kept in lieu
of the taxes leviable under section 147
which such livery stable keeper or other
person would otherwise Le liable to

pay.
@HAPTER XIV
TAX ON THEATRES, ETC.

171. Save as otherwise previded in this Act,

bl there shall be levied a tax (referred to in

this Act as theatre-tax) in respect of cvery

cinema, circus, theatre, carnival and other

place of entertainments to which persons

are ordinarily admitted on payment for

performances or shows held or conducted

thereat, at such rates not exceeding

those specified in the Second Schedule:

Provided that the theatre-tax shall not be

levied in respect of any performance or
show if the Commissioner is satisfied——

(a) that the entire receipts from such perfor-
mance or show will be devoted to philanthropic,
religious or charitable purposes ; or

(b) that the performance cr show is of a wholly
educational character j or

(¢) that the performance or show is provided
for partly educational or partly scientific purposes
by a society mot conducted or established for
profit.
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(2}2The Corporation may by notification in the
offizial. gazette, from time to time, increase the
rates specified in the Schedule.

Liability GF r rietor in-
syt 172, Every proprictor, manager, or person  in

‘re tax, charge of a theatre, cinema, cireus, carnival or other
place of entertainment shall be liable to pay the
theatre tax and shall pay the same in advance before
the commencement of the performance or shows :

Provided that the Commissioner may compound
for any period not exceeding one month, with such
proprietor, manager or person for a lump sum to be
paid for such series of performances or shows or for
the performances or shows held or conducted ‘during
such period.

CHAPTER XV

Tax en Advertisements other than Advertisements published
in the Newspapers

1ax em 173, (1) Every person, who erects, exhibits, fixes

advertisc- o rotaing upon or over any land, building, wall

o hoarding, frame, post or structure or upon or in
any vehicle any advertisement or, who displays any
advertisement to public view in any manner whatsoever,
visible from a public street or public place (includ-
ing any . advertisement exhibited by means of
cinematograph) shall pay for every advertisement
which is so erected, exhibited, fixed or retained or
so displayed to public views, a tax specified in the
Thifd Schedule :

Provided :that no tax shall be  levied under this
«ection .on any  advertisement which-—

(a) relates to a public meceting or to any election
to any legislative body or the Corporation
or to' the candidature in respect - of such
election ; or

(b) is exhibited within the window of any
building if the advertisement relates to the
trade, profession or business carried omin
that building ; or
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{c} relates to the trade, profession or- business

N carried on within the land or building upon

3 or over which such advertisement is exhibi=

ted or to any sale or letting of such lands
or building or any effects therein or to any
sale, entertainment or meeting to be held
on Or upcen or in the same ; o1

“d) relates to the name of the land or building
upen or over which the advertisement is
exhibited, or to the name of the owner
or occupier ‘of such land or building ; or

(e) ‘relates to the businessof a railway adminis-
tration and is exhibited within any railway
station or upon any wall or any other property
of a railway administration ; eor

(f) relates to any activity of the Central Governs-
ment or the State Government or the Cor-
poration.

(2) The Corporation may, by notification in the
official Gazette, from time to time, incrcase the rate
specified in the schedule,

(3) The tax on any advertisement leviable under
this section shall be payable in advance in such number
of instalments and in such manner as may be deter-
mined by rules made in this behalif.

Explanation 1:—The word  ‘‘structure” in this
section includes any movable board on wheel used
as an advertisement or an advertisement medium.

Explamatien 2:-—The word ‘“advertisement’”’ in
relatiom to a tax on advertisement under this Act
means any word, letter, model, sign, plaeard,
notice, device or representation, whether illuminated
or met in the nature of and employed wholly or in
part for the purpeses of advertisement, anneunce-

ment of directien,

Prohibie 174, (1) No advertisement shall be . erected,
tion of ad- exhibited, fixed or retained upon or over-any land,
vertisements J,ilding, wall, hoarding, frame, post or structure or
:r'i;:!";::_ upon er in any vehicle or shall be displayed in any
mission ef Manner whatsoever in any place in the city withcut
the Commis- the writtem pPermission of the Commissioner granted

siomer. in assordance with bye-laws made under this Act,




Perminion

116

(2) The Commissioner shall not grant such wermis-
sion if—

(a) the advertisement contravenes any byeslaw
made under this Act ; or

(b) the tax, if any, due in respect of the advertise-
ment has not been paid.

{3) Subject to the provisions of sub-section (2) in
the case of an advertisement liable to the advertise-
ment tax, the Commissioner shall grant permission for
the period to which the payment of the tax relates and
no fgc shall be charged in respect of such permission.

175. The permission granted under section 174

of tho Com. shall become void in the following cases, namely-—

misjensr to
Lteom void
in  ceertain
Chg®e,

Presumption

im caes of
eontraven-
tion.

(a) if the advertisement contravenes any bye-law
made under this Act ;

{b) if any material change is made in the adver-
tisement or any part thereof without the pre-
vious permission of the Commissioner ;

(¢) if any addition or alteration is mads to, er
in the building, wall, hoarding, frame, post or
structure upon or over which the advertige-
ment is erected, exhibited, fixed or retained
and if such addition or alteration affects
the advertiserment or any part thereof ; and

‘d) if the building, wall, hoarding, framec,
~ post or structure over which the advertise-
ment is erected, exhibited, fixed or retained

is demolished or destroyed.

176. Where any advertisement has been erected,
exhibited, fixed orretained upon or over any land,
building, wall, hoarding, frame, post or structure or
upon or in anyvehicle or displayed to public view
from a public street or public place in contravention of
the provisions of this Act or any bye-laws made there~

under, it shall be presumed unless and until contrary is .

proved, that the contravention has been committed
by the person or the persons on whose behalf the
advertisement purports to be er ths agents &f sneh
perion oF Perions,
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177. If any advertisement ke erected, exhibited,
fired or retained in contravention of the provisions of
section 174, the Commissioner may require the owner
or occupier of the land, building, wall, hoarding,
frame, post or structure or vehicle upon or over or in
which the same is erected, exhibited, fixed or retained,
to pull down or remove such advertisement or may
enter any land, building, property or vehicle and
have the advertisetnent dismantled, pulled dewn or
removed or spoiled, defaced or screened.

CHAPTER XVI

Duty on transfer of property

178, (1) Save as otherwise provided in this Act,

1y sed the Corporation shall levy a duty on transfer of immo-
mtethed of vable property situated within the limits of the city

ssesame nt

in accordance with the provisions hereafter in this
section contained.

(2) The sald duty shall be levied—

(a) inthe form of a surcharge on the duty im-
posed by Indian Stamp Act, 1899, as in
force for the time being in the State, on every
instrument of the description specified below ; and

(b) atsuch rate as way be determined by the
Corporation not exceeding five per cent, on the
amount specified below against such instruments ;

Description of instrument—Amount on which duty
should be levied.

(i) Sale of immovable—~The amount or value of the
property. consideration for the sale, as
set forth in the instrument,

(i1) Exchange of -—The value of the property of
immovable pro- the greater value, as set forth
perty, in the instrument,

iii) Gift of immovable—The value of the property as
y
property. set forth in the fostrument.

(iv) Mortgage  with-—The amount secured by the
possession  of mortgage as set forth in the
immovable instrument.

property.
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(v) Lease in per- —~The amount equal to ‘one-
petuity of im-  sixth of the whole amount or
movable pro-  value of the rent which
perty., would be paid or delivered in
respect of the first fifty yearsof
the lease as setforth in the

instrument,

Previsiens 179. On the introduction of the duty on

applieable transfer of property—

en the intros

duction of 3 :

transfer duty, (a) section 27 of the Indian Stamp Aect,

1899 (Act I1 of 1899) shall be read asif it specifically
required the particularsto be set {orth separately in
respect cf property situated within and withont the
city; and -

(b) section 64 of the said Act shall be read as
if it referred to the Corporation as well as the Govern-
ment. ;

CHAPTER XViI
TAX ON PROFESSIONS, TRADES AND
CALLINGS

Licensc te be 130, (1) Every person wwlo exercises "or carries

Askea fot in the city, either by him<:f or by an agent or

anmualy:  representative, any of the professions, trades or call-
ings dndicated in the Fourth Schedule, shall
annually take out a license before the frst day of April
in each year or within one month of his taking up
the profession, trade or calling, as the .case may
be, and pay for the same such fee asis mentioned
in: that . behalfin the said schedule ;

Provided also that the grant of such a license
sball not be decmed to affect the liabiiity of the
licensee to take out a license under -any other  section
of thisAct :

Provided also that the Commissioner may—

{a) remit or refund any. portion of the fee so pay-
able in respect of the exercise or carryingon of
any profession, trade or calling if he is satisfied
that the profession, trade or calling has not been
exercised or carried on for more than six  comsecu-
tive months ; or

(b) exempt a person, who in the opinion of the
Commissioner is unable to pay the fee due for a
license, from liability to take out such license, er
declare that -he shall be entitled (o take out a
license under a lower class than that under which he
is .chargeable according to the said schedule ;

(e) in any other case exempt any person from
liability to take outa license or declare that any
person shall be entitled to take out a license under
a loewer class than before.
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@) The @ommissioner may at any time grant a
license for any previous year for which no licence has
been taken out, on payment of the fee which would
have been payable therefor in the first instance:

Provided that the production of such a licence
shall not afford a valid defence if the licencee is
prosecuted for failing to take a licence within the time
required by this Act.

e ot (3) The Commissioner may, by written notice,
@ o m mis- T€quire the owner or occup’er of any building or place
sie merte of business to forward to him within seven days a
oall for list ligt signed by such owner or occupier of the names

of Persoms. of all persons excrcising or carrying on any prof-ssions,
trades or calling therein, and of their respective pro-
fessions, trades, and callings.
: (4) The liability of any person ake outa
Liability and (4) v 2 to tak

e how 45 licence and the class under which he shall be deemed

be determi- bound to take out a licence, shall be determined in

ned. accordance with the rules that may be made in this
behalf by the Corporation.

(3). 1he Corporation may, by notification in the
official gazette, from time to time, increase the rates
specified in the Schedule.

CHAPTER XVIII

OCTROT

Oetroi  on 181. The Corporation after it is established may

8°°d'f"";' from any point of time levy on all goods carried by

:vd.;y, 5:‘& Railway or road or water or pipe line into the city

or water. Of Gauhati from any place outside thereof an octroi
as may be determined from time to time by the
Corporation with the previous approval of the State
Government.

Recovery of 182. The Octroi levied under this Act shall
Octroi:  pe payable on demand and shall be coliected by the
Commissioner in such manner and through such agency
as may be specified by notificasion in the official

gasette.
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Pewer to 183. The Corporation may make rules in

make rules; g : :
relation to the levy, assessment and collection of octrol
under this Act and may by such rule provide for the
following among other matters, namely :—

(a) the examination of goods liable to payment
of ectref;

(b) the inspection, weighing or otherwise cxamin-
ing the conveyance or package for the purpose of ascer-
taining whether it contains any goods in respect of
which octroi is payable 3

(c) the seizure and confiscation of goods liable to
octroi in case of refusal to pay such tax ; . : 5 .. .y
N5 E

(d) the measures to prevent evasion of octroi ; and

p (¢) any other matter whichis to be ormay he
prescribed for the levy, assessment or collection of
octroi.

CHAPTER XIX

Land Revenue, Local Rates, Urban Property Tax,
Taxes on Entertainment and Betting and
Tax on Motor Vehicles collected
within the limits of the City of
Gauhati

Stk Od- 184. The proceeds of the following taxes col-
verament lected in the City reduced by the cost of collee-
to pay pro- tion as determined by the State Government shall be
cesds of 5,id to the Corporation for the performance of its

:,[.‘::,‘ Lm.ﬁ function under this Act.

rates, Urban

m?’ﬁgm, (1) Land Revenue co‘llccted under the Assam
Vehicles Tax,Land and Revenue Regulation, 1886.

Betting tax

collected in  (9) J,ocal rates collected under the Assam Local

g:::ﬁﬁ;:'Rates Regulation, 1879.

(3) Property Tax collected under the Assam
Urban Immovable Property Tax Act, 1969.

(4) Motor Vehicles tax collected under the Assam
Motor Vehicles Taxation Act, 1936,

(8) Entertainment Tax collected under the Assam
Amusements and Betiing Tax Aet, 1939.
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CHAFTER XX
PAYMENT AND RECOVERY OF TAXES

:zm.r“ff 185. Save as otherwise provided in this Act
payment of any tax levied under this Act shall be pavable on

taxes- such dates, in such number of instalments and sugh
manner as may be prescribed.

E;e;;:lrlx.tauon 186. (1) When any tax has become due,
the Commissioner shzll csuse to be presented
to the person liable for tle payment thereof,
a bill for the amount due:

Provided that no such bill shall be necessary in
the case of —

(a) a tax on vehicles, boais and animalsy
(b) a theatre tax; and
(c) a tax on advertisements,

(2) Every such bill shall specify the particulars
of the tax and the period for which the charge is
made,

Notice  of 187." (1) if the amount of the tax for which

demand arnd a bill has been presented under section 186 is not

notice fee, : O y :
paid within fifteen days from the presentation thereof,
or if the tax on vehicles, boats and animals or the
theatre tax or the tax on advertisements is not paid
after it has become due, the Commissioner may
cause to be served upon the person liable for the
payment of the same a notice of demand in the
form to be prescribed in th's behalf.

(2) For every notice of demand which the
Commissioner causes to be served on any person
under this section, a fee of such amount not
exceeding two rupees as may be determined by
bye-laws made in this behalf, shall be payable by
the said person and shall be included in the cost of
recovery. :

188. (1) If the person liable for the payment of

glmﬂh)’ i? any tax does not, within chirty days of the service of
de;a(:l’te ‘:)f the notice of demand under section 187 pay the sum
paymeant of due and if noappeal is preferred against such tax,

tax. he shall be deemed to be in default.
(2) When the person liable for the payment
of any tax is deemed to be in default under sub-
section (1) such sum not exceeding twenty per cent of

the amount cof the tax as may be determined by the
Commissioner may be recoveted from him by way
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of penalty, in addition to the amount of the tax
and the notice fee payable under sub-section (2) of
section 187,

(8) The amount due as penalty under sub-
section (2) shall be recoverable as an arrear of tax
under this Act.

Recovery of 189, (1) Tf the person liable for payment of

tax. vk i .
the tax does not, within thirty days from the service
of the notice of demand, pay the amount due, such
sum together with all costs and tbe penalty provided for
in section 188 may be recovered under a warrant,
issued in the form to be prescribed by distress
and sale of the movable property or the attachment
and sale of the immovable property, of the
defaulter,

(2) Where the property is in the city, the warrant
sha)] be addressed to an employee of the
Corporation and where the property is outside the
city, to the Collector of the district concerned, who
shall proceed to collect it as arrear of Land
Revenue:

Provided that the employee to whom the warrant
is addressed may endorse such warrant to a subor-
dinate employee,

(3) For every warrant issued under this section
a fee shall be charged at therates to be prescribed
by the Corporation and the amount of the said fee shall
be included in the cost of recovery.

Power  to 190. Any employee charged with  the
break open execution of a warrant of distress issued under
door or gection 189 may, if authorised by a special
win dow, . e T .
order in writing by the Commissioner, between sunrise
and sunset break open any outer or inner door or
window of a building in order to make the distress
with the approval of the Standing Finance Committee—

(a) if he has reasonable ground for believing
that such building contains property which
is liable to such distress ; and

!b) if after notifying his authority and
purpose and july demanding admittance
he cannot otherwise obtain admittanee:

Provided that such employee shall not
enter or break open the door or window of any
apartment appropriated to the use of women until he
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= has given not less than three hours notiie of his inteii-

tion and has given such women an opportunity
t0 withdraw,

Warrant of 191, The employee charged with the execution of

distress. g warrant of distress issued under section 189
shall if authorised by the warraat, distrain,
wherever it may be found, any movable property
or attach any immovable property of the person
named in the warrant subject to the following condi-
tions, nan.ely:—

(a) the following propesty shall net be
distrained :— -

(i) the necessary wearing  apparel and
bedding of defaulter, his wife and
children ;

(ii) the tools of artisans including equipment
of persons engaged in medical profession j

(iif) books of accounts of commercial houses
and law books of persons engaged in legal
profession; and

(iv) when the defaulter is an agriculturist,
his implements of husbandry, sced, grain
and such cattle as may be necessary to
enable the defaulter to earn his livelibood;

(b) the property distrained shall be as nearly as
possible equal in value tc the amount
recoverable under the warrant, and it any
property has been distrained which, in the
opinion of the Commissioner or the person
to whom the warrant was addressed, should
not have been so distrained, it shall forthe
with be returned to the defaulter ;

{c) the employee shall forthwith make in the
presence of two witnesses at least one of whom
shall be a ratepayer an inventory of the mova-
ble property which he seizes under sfuch
warrant, and shall at the same time givea
written notice, in the form to be preseripec
in this behalf, to the person in posscsrion
hereof at the time of scizure, that such
property will be sold as therein mentioned
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{(d) when the property is immovable:—

(i) the attachment shall b2 made by an order
prohibiting the defaulter from transferring
or charging the property in any way,
and all persons from taking any benefit from
such trausfer or charge ;

(ii) the order shall be proclaimed at some place
on or adjacent to the property by beat
of drum or other customary mode, and
a copy of the order shall bc fixed on a
conspicuous part of the Municipal Office,
and also when the property is land paying
revenue to the Government, in the office
of the Collector ; and

(e) any transfer of or charge on the property
attached or any interest therein made
without the written permission of the
Commissioner shall be void as against all
claims of the Corporation enforceable under
the attachment.

Sf:;‘i“:eﬁ’?j’ 192. (1) When the property seized is subject

spscial cases, £0 8peedy and natural decay, or when the expense of
keeping it in custody together with the amount
to be levied is likely to exceed its value, the Com-
missioner shall at once give notice to the person
in whose possession the property was when distrained
to the effect that it will be sold at once and shall
scll it accordingly unless the amount specified in the
warrant be forthwith paid.

(2) On the expiry of the time specified in the
notice served by the employee executing the war-
rant the property distrained or atiached, or in the
case of immovable property, a sufficient portion
thereof, if not sold at once under sub-section (1),
may be sold by public auction under the orders of
the Commissioner, unless the warrant is suspended
by bim or the sum due is paid by the defaulter
together with all costs incidental to the notice,
warrant, distress, attachment or detention of the
property, as the case may be.

(3) Where the sum due together with costs is
paid by the defaulter aforesaid, the attachment,
if any, of immovable property shall be deemed to
have been removed.

(4) All sales of immovable property under this
section shall, so far as may be practicable, be regu-
lated in the manner to be prescribed.
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(5) No Municipal employee shall directly or indirectly
purchase any property at any such sale.

{6) The sale proceeds or such part thereofas may
be sufficient shall be applied, first, in discharge of
any sum due to the Government in respect of such
property and secondly, in discharge of the sum due
to the Corporation and all such jucidental costs as
aforesaid.

(7) The surplus, ifany, of such proceeds] shall be
forthwith credited to the Municipal Fund and notice
of such credit shall be given at the same time
to the person in whose possession the property was
at the time of distraint or attachment and if such
person shall claim the surplus by written application
of the Commissioner within one year from the date
of the notice given wunder the sub-section, the
Commissioner shall refund the surplus to him.

(8) Any such surplus not so claimed shall be the
property of the Corporation.

. 193. (1) When a warant of distress has been
lgsued against any person under section 189 and—

(a) if no sufficient movable property belonging
to the said person can be found in the
city of Gauhati, or

(b) when the said person is the occupier of
premises in respect of which property taxes
are due, if no sufficient movable property
can be found on such premises,

The Commissioner may issue a warrant to ary
Magistrate in Assam outside the city of Gauhati,
for the distress and sale of auy movable property
belonging to the said person within the jurisdiction
of such Magistrate.

(2) Any Magistrate to whom a warrant is go
issued shall—

_ (i) endorse the same and cause it to be
executed, and

(ii) remit the amount realised wunder such
warrant to the Corporation.

(8) If there has been any sale, the proceeds
shall be dealt with as per provisions of 192.
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Summary 194. (1) If any sum recoverable under the
g::yc“d"t‘,{' provisions of this Act is due or is about to
waken against Pecome due from any person and if the Commis-
persons sioner shall have reason to believe that such person
about to i3 about to leave the city, the Commissioner may
leave city. direct the immediate payment by such person of such

sum a‘'nd cause a bill for the same to be Ppresented
to him.

(2) If, on presentation of such bill, the said person
does not forthwith pay the said sum er does not
furnish sccurity to the satisfaction of the Commis-
sioner, the amount shall be recoverable by distress
and sale of his movable property or by the attach-
ment and sale of his immovable property in the
manner hercinbefore specified except that it shall
not be necessary to serve upon him any notice of
demand and the Commissioner’s warrant for distress
and sale may be issued and executed without any
delay.

e 195. Instead of proceeding against a defaulter

L nstitute suit by  » distress and sale as hereinbefore  pro-

or recovery: yided, or after a defaulter has been so proceeded
agaiost unsuccesstully or with  partial success,
any sum due or the balance of any sum
duc, as ihe case may be, from such defaulter on
account of a tax may be recovered from him bya
suit in any court of competent jurisdiction.

196. (1) If the taxon any vehicle or animal is
Power of pot paid, then instead of proceeding against the
fgﬁ:‘;i an%f defaulter by distress and sale of his other movable
animals in property as hereinbefore provided the Commissioner
case of non- may, at any time after thetax has become due,
payment of gaize and detain the animal or vehicle or both and
tax thereon. ;e v o owner or other person entitled thereto does
not within seven days from the date of such seizure
and detention, claim the same and pay the tax
due together with the charges incurred in connec-
tion with the seizure and custody, the Commissioner
may cause the same to be sold by auciion and apply
the proceeds of the sale or such part thereof as is
required in discharge of the sum due and the charges
incurred as aforesaid.

(2) The surplus, if any, remaining after the
applicaticn of the sale proceeds under sub-sectl_on (1)
shall be disposed of in the manner laid down in sub-

sections (6) and (7) of Section 192.
197. (1) For the purposes of recovering the
Occupiers amount Of any property taxes from any occupier under
may be res gection 154 the Commissioner shall cause to be
quired to (.. ed on such occupier a notice requiring him to pay
':::,3:’:::;: to the Corporation any rent due or falling due from
faction of him in respect of the land or building to the extent
property pecessary to satisfy the portion of the sum due for

dazesa  hich heis liable under the said sectiom,
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(2) Such notice shall operate as an attachment
of the said rent unless the portion of the sum due
shall have beer paid and satisficd and the occupier
shall be entitled to credit in account with the person
to whom such rent is due for any sum paid by him
to the Corporation in pursuance of such notice:

Provided that if the person to whom such rent
is due is not the person primarily liable for payment
of the property tax, he shall be entitled to recever
from the person primarily liable for the payment of
such tax any amount for which credit is claimed
as aforesaid.

(8) If any occupier fails to pay to the Corporation

" any rent due or falling due which he has been

required to pay in pursuance of a notice served upon

him as aforesaid, the amount of such rent may be

recovered from him by the Corporation as an arrear
of tax under this Act.

Recovery of 198. (1) In case of non-payment of any toll or

t°]tl’ .2nd  gctroi on derand the employee empowered to collect

O¢HOl the same may seize anv article on which octroi is
chargeable, or any animals ~n which the tollis
chargeable, or any part of its burden of sufficient
value to satisfy the demand,

(2) The Commissioner after the lapse of seven
days from the seizure and after the issue of proclama-
tion fixing the time and place of sale, may cause
any property so seized, or so much as thereof as
may be necessary, to be sold by action to satisfy
the demand, with the expenses . occasioned by the
seizure, custody, and sale thereof unless the demand
and experses are in the meantime paid:

Provided that by order of the Commissioner,
articles of nerishable nature which cannot be kept for
five days without serious risk of damage may be sold
after the lapse of such shorter time as he may, having
regard to the nature of the article, think proper.

Writing of 199, The Commissioner may with the approval

giig‘igﬁgr‘ of the Standing Finance Committee, write off any
sum due om account of any tax or of the costs of
recovering amy tax if such sum is, in his opinion
irrecoverable.

Receipt to - 200. For all sums paid on account of any tax

:’ﬁ pggglcf:é.under this Act a receipt, stating the amount and the

: tax on account of which it has been paid, shall be
tendered by the person receiving such payment,
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REMISSION AND REFUND

20l. If any building is wholly or partly demo-
lished or destroyed or otherwise deprived of value, the
Commissioner may, on the application in writing of
the owner or occupier, remit or refund such portion of
any tax assessed, on the rateable value thereof as he
thinks fit.

202. (1) When any land or building or any por-
tion of a building treated as a separate property for
the purpose of assessment under any Pprovision of this
Act has beer vacant and unproductive of rent for a
period of at least sixty consecutive days, the Commis-
sioner shall remit or refund one-half of the property-
tax proportionately to the period during which the
land or building had been vacant and unproductive of
rent. Such a refund shall be granted proportionately
for the number of months of vacancy, each complete
consecutive period of thirty days being reckoned as
one month.

(2) The burden of proving the facts entitling any
person to claim relief under this section shall lie upon

him.

(3) For the purposes of this section any building
furnished and reserved by its owner for his own occupa-
tion whenever required shall be deemed to be occupied
whether it is actually occupied by such owner or not.

(4) For the purposes of this section neither the
presence of a care-taker nor the mere retention in any
otherwise unoccupied dwelling house of the furniture
habitually used in it shall constitute occupation of the
house, if the house is ordinarily let to tenants and it is
not reserved by the owner for his own occupation.

(5) No such remission or refund shall be granted
unless notice in writing of the circumstances under
which it is claimed has been given to the Commis-
sioner within three months of the beginning of the
period for which a refund or remission is claimed.

(6) In no case shall any such remission or refund
be permitted unless the total sum demanded by way of
all taxes on the property concerned has actually first
been paid up to the end of the period for which the
concession is claimed.

203. 'The Corporation may, at a meeting, reduce

reduce or the amount payable on account of any of the taxes

re mit taxes

-mentioned in section 147, or remit the same on ground
of cxccsﬁve’ihardship to the person liable to pay the
tame:
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Provided that such reduction or remission shall
not unless renewed by the Corporation at a meeting
have effect for more than one financial year,

Appeals

204. (1) An appeal against the levy or assess-

Assessment. ment of any tax under this Actshall lie at the juris-

diction of the Standing Appeal Committee and against
the order of the sCommittee to the Court of the District

Judge.

(2) If, before or on the hearing of an appeal
under this section by the District Judge any question
of law or usage having the force of law or construc-
tion of a document arises, the court of the District
Judge oa its own motion may, or on the application of
any party to the appeal shall draw up a statement of
the facts of the case, and the question so arising, and
refer tre statement with its opinion on the question
for the decision of the High Court,

(3) On a reference being made under sub-sections
(2), the subsequent proceedings in the case shall
betas nearly asmay be, in conformity with the rule
relating to references to the High Court contained in
Order XLVI of the First Schedule to the Code of

Civil Procedure, 1908.

(4) In every appeal, the costs shall be in the
discretion of the court.

(5) Costs awarded under this section to the Cor-
poration shall be recoverable by the Corporation as an
arrear of tax due from the appellant.

(6) If the Corporation fails to pay any  costs
awarded to an appellant within ten days after the date
of the order for payment thereof, the court may order
the Commissioner to pay the amount to the appellannt,
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205. No appeal shall be heard or determined,
under section 204, unless—

(a) the appeal is, in the case of a property tax
brought within thirty days next after the date
of authentication of the assessment list under
section 156 (exclusive of the time requisite for
obtaining a copy of the relevant entries
therein) or, as the case may be, within thirty
days of the date on which an amendment is
finally made under section 158 and,in the
case of any other tax, within thirty days
next after the date of the receipt of the notice
of assessment or of alteration of assessment
or, if no notice has been given, within thirty
days after the date of the presentation of the
first bill or, as the case may be, the first netice
of demand in respect thereof:

Provided that an appeal may be admitted after
the expiration of the period prescribed therefore by
this gection if the appellant satisfies the court that he
had sufficient cause for not preferring the appeal within
that period ; and

(b) the amount, ifany, in dispute in the appeal
has been deposited by the appellant in the
office of the Corporation.

206. The order of the Court confirming,
setting aside or modifying an order in respect of any
rateable value or assessment or liability to assessment or
taxation shall be final;

Provided that it shall be lawful for the
court, upon application or on its own motion, to
review any order passed by it in appeal within threc
months from the date of the order.

CHAPTER XXI
Miscellanecus provisions relating to taxation

Pewer to ins- 207. (1) The Commissioner, way without

pect for pur=
poses of de-
termining
rateable va.
lue.

giving any previous notice, enter upon and make an
inspection of—

(a) any land or a building for the purpose of
determining the rateable value of such land
or building;

(b) any stable, garage, or coach-house orany
place wherein he may have reason to believe
that'there {s any vehicle nr animal liable to
a tax under this Act;
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205. No appeal shall be heard or determined,
under section 204, unless—

(a) the appeal is, in the case of a property tax
brought within thirty days next after the date
of authentication of the assessment list under
section 156 (exclusive of the time requisite for
obtaining a copy of the relevant entries
therein) or, as the case may be, within thirty
days of the date on which an amendment is
finally made under section 158 and,in the
case of any other tax, within thirty days
next after the date of the receipt of the notice
of assessment or of alteration of assessment
or, if no notice has been given, within thirty
days after the date of the presentation of the
first bill or, as the case may be, the first netice
of demand in respect thereof:

Provided that an appeal may be admitted after
the expiration of the period prescribed therefore by
this gection if the appellant satisfies the court that he
had sufficient cause for not preferring the appeal within
that period ; and

(b) the amount, ifany, in dispute in the appeal
has been deposited by the appellant in the
office of the Corporation.

206. The order of the Court confirming,
setting aside or modifying an order in respect of any
rateable value or assessment or liability to assessment or
taxation shall be final;

Provided that it shall be lawful for the
court, upon application or on its own motion, to
review any order passed by it in appeal within threc
months from the date of the order.

CHAPTER XXI
Miscellanecus provisions relating to taxation

Pewer to ins- 207. (1) The Commissioner, way without

pect for pur=
poses of de-
termining
rateable va.
lue.

giving any previous notice, enter upon and make an
inspection of—

(a) any land or a building for the purpose of
determining the rateable value of such land
or building;

(b) any stable, garage, or coach-house orany
place wherein he may have reason to believe
that'there {s any vehicle nr animal liable to
a tax under this Act;
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(c) any place or premises which he has reason
to believe are being used or are about to be
used for any performance or show in respect
of which the theatre-tax is payable or wouild
be payablc;

¢

4 ,5,’

(d) any land, building or vehicle in or upon
which any advertisement liable to tax under
this Act is exhibited or displayed.

(2) The Commissioner may, by written summons,
require the attendance before him of any person whom
he has reason to believe tc be liable to the payment
ofa tax in respect of a vehicle, boat or animal, or

¢ of any agent or employee of any such person
and may examinec such person as to the
number and description of vehicles, boats and
animals owned by or in the possession or under
the control of such person; and every person,

2 agent or employee of sich person so summoned
shall be bound to attend before the Commissioner and
to give information to the best of his knowledge and
belief as to the said matter.

Composition . 208, (1) The Commissioner may, with the
previous sanction of the Standing Committee, allow
any person to compound for any tax.

(2) Every sum due by reason of the composition of
a tax under sub-section (1) shall berecovered as an
arrear of tax under this Act.

%’slif‘tiﬁf‘ to 209, (1) The Commissioner may, by written

bim;’fe 13- potice, call upon any inhabitant of the city to furnish
such infermation as may be necessary for the purpose
of ascertaining—

(a) whether such inhabitant is liable to pay any
tax imposed by the Corporation under this
Act ;

(b) atwhat amount he should be assessed ; or

@

(e) the rateable value of the land or building
which he eccupies and the name and
address of the owner or lessee thereof.

(2) If any person when called upon under sub-
seetion (1) to furnish information neglects to furnish
it within the period specified in this behalf by the
Commissioner or furnishes information which is not
true fo the best of his knowledge or belief, he shall be
liable in addition to any penalty which may be
imposed under this Act, to be assessed at such amount
on account of tax as the Commissioner may deem
proper, and the assessment so made shall, subject to
the provisions of this Act, be final.

(=
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Deduction 210. (1) In case of a person serving under the
‘t’f)l"mtg‘i)sf:’" State Government or Central Government or a local
c?:rtain authority, the tax which he is liable to pay shall be

Government deducted at the source in the manner prescribed.
employees

(2) The amount of the tax deducted under sub-
section (1) shall be credited to the Municipal fund
by the Government or the local authority concerned
within fifteen days of such deduction.

Power to 211. Every person bringing or receiving

examine  wijthin the limits of the city any article on which

article octroi is payable shall, when required by an

liable to s

Sctror. agent or employee duly authorised by the Com-
missioner in this behalf and so far as may be necessary

for ascertaining the amount of tax chargeable:—

(a) permit that agent or employee to
inspect, examine, weigh and otherwise
to deal with the article, and

(b) communicate of that agent or employee
any information and exhibit to him
any bill, invoice or documents of like
nature which he may possess realting to
the article.

Power to 212. (1) If any person, bringing or receiving

search where 3 conveyance or package within the prescribed limits

1°°“."°‘ ¥ of the city on which octroi is believed to be leviable,

eviable, .
refuses, on the demand of an employee authorised by
the Commissioner in this behalf to  permit him
to inspect, weigh or otherwise examine the con-
tents of the conveyance or package for the purpose
of ascertaining whether it contains any article in
respect of which octroi is payable, or refuse to com-
municate to him any information and exhibit to him
any bill, invoice or document of a like nature which
he may possess relating to the article or with the
intention of defrauding the Corporation communi-
cates any such bill, invoice or document of a like
nature which is false, forged, of fraudulent he shall
be punishable with fine which may extend to
five hundred rupees.

(2) Any such person may demand that the
conveyance or package or both, as the case may be,
shall be taken without unnecessary delay before the
Commissoner or a person appointed by him for this
purpose, who shall cause the inspection to bhe made
in his presence:
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= Power to fix 213. Any person, who, with the intention to
P g;‘;igﬂ;i% defraud the Corporation, causes or abets the introduc-

penalty for tion of or himself introduces or attempts to introduce

evasion from within the notified octroi boundary any animal or

payment of article on which octroi is payable, shall be punishable

S with fine which may extend to twenty times the value
of such octroi.

Extension of 214. (1) When the GCorporation, with the
taxation  gapction of the Government, has entered into am
l.i;:::m.!;);. agreement with a Cantonment Authority or the Board
of anarea notified under the Assam Municipal Act,
1956 or a Panchayat that the same limits for octroi
or tax shall be established for the contracting parties,
the Qorporation may fix limits by bye-laws so as to
include so much of the area controlled by the said
contracting parties as it may deem necessary, and
shall have the powers of ecollecting such toll or
octroi om animals or articles brought within such
limits or such tax, and the provisions of this Act for
the assessment and collection of such toll or octroi or
tax shall apply in the same way asif the said 'limits
were wholly comprised in the area of the Corporation.

(2) The total of the proceeds of such toll, octroi
or tax made in the joint area of the Corporation and
Cantonment or Municipality or Notified Area or
Panchayat and the cost ineurred therefor shall be
apportioned between the Municipal Fund and the
find subject to the control of the Cantonment
Authority or the Municipal Board or Town - Com-
mittee or the Panchayat in such proportions as shall
have been -determined by the agreement.

Taxes mnot 215. (1) No assessment and no charge or

invalid fer demand of any tax made under this Act shall be called
“{:“n‘. of in question or in any way affected by reason of —

(a) any  clerical or arithmetical mistake

arising from any accidental slip or omission—

(i) in the names, residence, place of business

or occupation of any person liable to pay
the tax ; or

(ii) in description of any property or thing
liable to the tax ; or

(iii) in the amount of assessment of tax ; or

(b) (i) any clerical error ; or

(i) any defect of form, not being of a
substantial nagure ;
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Provided that the Commissioner jmay, either of his
own motion or on the application of any}aggrieved
party, correct 3 any such mistake or error or
defect of form as is referred to in sub-section (1).

(2) If the property taxed or assessed is so
described as to be generally known, it shall suffice into
the case of any tax on such property or any assessment
of value for the purpose of any tax andit shall not
be necessary to namec the owner or occupier thereof.

216. The G _rnment may by order cxempt
in whole or in _art from the payment of any
such tax any _ . son or class of persons or any
property or de®s rrip‘cicn of property.

If at ay me, it appears tothe Government
on represenntation made or otherwise that any tax
imposed by or under this Act is unfair in its
incidence or that the levy thereof or of any part
thereof is injurious to the interests of the general
public, it may require the Corporation to take within
a specified period measures toremove the objection ;
and, if within that period the requirement is not
complied with to the satisfaction of the Government
the Government may by notification suspend the
levy of the tax or of such part therof until the objec-
tion has been removed or may abolish orreduce the
tax.

PART V
CHAPTER XXII
PUBLIC HEALTH, SAFETY AND CONVENIENCE

Water Supply, Drainage and Sewage Disposal

217. For the purpose of providing supply of

water the Commissioner may, either within or without
the city—(a) construct and maintain water-works and
do all acts which may be necessary or expedient in con-
nection with such construction or maintenance ,

(b) purchaseor take on lease any water work or
any water orright to store water orto take or convey
water ; or

(c) enter into any arrangement with any person
for supply of water.

218. (a) The Commissioner shall supply  water
for any purpose on receiving a written applicatien
specifying the purpose for which such supply is
required and the quantity likely tobe consumed.
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(b) The supply of water shali be made upon
such terms and conditions and for such period, as the
Corporation may by bye-laws provide.

In conection 219. Where an application under section 218
with  has been received, all necessary communication
municipal nines ang  fittings shall be supplied by the Commis-

water works. * . ; 3 v
sioner and the work of laying and applying such
communication pipes and fittings shall be executed by
municipal agency under the Commissioners’ orders; but
the cost of making any such connection and of all
communication-pipes and fittings so supplied and of all
works so executed shall be paid by the person making

such application.

oofb,;fr,:: x;, 220. Any owner or occupier of any land or build-

occupier to ing in or on which water is supplied under this Act is

%“f"; “f;:‘c‘; ¢ misused from negligence or other circumstances under

water.  his control in which the pipes, mains or other works
are out of repair to such an extent as to cause waste of
water shall, if he has knowledge thereof, be bound to
gwve notice of the same to such municipal employee as
the Commissioner may appeint in this behalf.

Responsibility 221, Neither the owner nor the occupier of any

or damage 1,114 or buildirg in which pipes, mains or other works

caused by : £ s

leakege of are situated nor the Corporation shall be liable to pay

watew, compensation to any person for any damage caused by
any leakage of water or any failure to keep in repair such
pipes, mains or other works, unless the owner or oc-
cupjer or the Corporation has knowledge thereof and
has failed to take reasonably prompt action either to
report the same to the Commissioner or to stop the
lcakage or to execute the required repairs, as the case
may be.

Cutting off 222, If any person whose premises are supplied

of supply to  with water, neglects to pay any sum payable under

premises.  gection 218 when due, the Commissioner may cut
off the supply of water from the said premises
with due notice.

Povier Tiint 223. (1) The Commissioner may provide a
Commissio- water-meter and attach the same to the service pipe

ner to pro-in premises connected with municipal water works.
vide meters.

(2) The expensesof providing and attachinga
meter under sub-section (1) shail be paid initially out
of the Municipal Fund and shall be reimbursable by
the owner of the premises.

Presumption 224. Whenever water is supplied under this
as to correct-part through a meter it shall be presumed that the
ness  of guantity indicated by the meter has been consumed
R, urtil the contrary is proved,
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Damaging 225. No person shall—

water works, () wilfully or negligently damage or cause
;’;‘iﬁggg" to be damaged wells, reservoirs, mains,
water and pipes or other appliances for the supply
tampering of water under the management or control
with mete:s. of the Gorporation

(b) draw off, or divert any water from any
municipal well, reservoir, main or

pipe or
(c) tamper with any meter.

Misuse of 226. No person shall—

and leaving (a) open or keep open the valves or any water
open valves, works used for the supply of water to the
anc,  tam- public by any means other than the use
pering with

vilves and of pressure by the hand and

hydrants. (b) having opened such valve fail to close

the -same or tamper with any valve or
hydrant not intended for the supply of
water to the public.

Prohibition 227. Except with the permission of the Gor-
of erection poration no, person shall—

of any buil- (a) erect any building for any purpose what-
evﬁilgl:hmh ever on any part of the area enclosed by the
damage boundary fence of any lake or reservoir
sources of from which a supply of water is served
water supply. for a municipal water-works * or

(b) remove, alter, injure, damage or in any
way interfere with the aforesaid boundary
fence.

Prohibition 228. Fxcept as provided hereinafter, no person
of bathing in shall—
or polluting (a) bathe in or near any water-works belonging
e to the Corporation ; or
‘b) wash, throw, or cause any animal to enter
into the water of such works; or
(c) throw any rubbish, dirt, filth or any other
thing whatsoever into or upon the water
of such works; or
(d) wash or cleanse therein any cloth, wool,
lather or skin of any animal or any
clothes or other thing; or
(¢) cause the water of any sink, drain,
stream, engine, boiler, or other filthy water
belonging to him or under his control to
run or be brought into any such water-
works or do any other act whereby the
water in such works may be fouled or
polluted of its quality altered.
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z”‘a&:x‘,‘g 229. The Corporation shall not be liable to any
tion when penalty or damages for cutting off the supply of water
supply re- or for not supplying water {save in the case of express
ducgd or !}o‘ stipulation in an agreement for the supply of water
certain " for other than domestic purpose) in the case of any

draught, other unavoidable cause or accident, or duc

cases. X
1o the necessity of relaying or repairing pipes.

Water Sup- 230. (1) The Commissioner shall provide

ply to the gratuitous supply of wholesome water to the public

public. within the city and may for the purpose, erect publie
hydrants or other conveniences.

(2) The Commissioner, may, close a public
hydrant or other convenience when it is no longer
required for the supply of wholesome water to the
public.

Drainage and sewage
Cleansing 231. (1) The Municipal drains shall be so con-
drains. structed, maintained and kept as to keep the drains
free from public nuisance and shall from time to
time be properly flushed, cleaned and emptied.

(2) For the purpose of flushing, cleaning and
emptying the said drains, the Commissioner may
construct or set up such reservoirs, sluices, engines
and other works, as he shall from time to time

deem necessary.

Appoi n t- 232. The Commissioner raay cause all or any
ment ofof the Municipal drains to empty intoany place,
places for whether within or without the city, and may dis-
;:‘.’;‘";‘“‘. n‘g pose of the sewage at any place whether within or

v of Without the city, and in any manner which he

disposal
u:v’:;.. may deem suitable for such purpose,

Provided that :——

(a) the Commissioner shall not cause any Muni-
cipal drain to empty into any place into which a
Municipal drain has not here-to-before been emp-
tied, or disposed of sewage at any place or in any
manner at or in which sewage has not heretofore
been disposed of, withoutthe sanction of the Corpo-

ration ; and
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(b) no Municipal drain shall be made to empty
into any place, and no sewage shall be disposed of

at any place or in any manner which the Govern-

ment may think fit to disallow.

Provision of  233. The Commissioner may for the purpose

land lfo‘"f of receiving, treating, stroring, disinfecting, distri-

S;S’vgsgae’ ® buting or otherwise disposing of sewage, construct
any work within or without the city or purchase
or take on lease any land, building, engine, material
or apparatus either within or without the city or
enter into any arrangement with any person for
any period not exceeding five years for the removal
or disposal of sewage within or without the city:

Provided that any such construction or arrange-
ment made without the city shall have to be made
in consultation with the local authorities,

Alteration ~ 234. The <Commissioner may enlarge or alter

and discon- the course of deepen, arch, over or otherwise improve

gnqance °f any Municipal drain and may discontinue, close up

rains. . . . . $i8s
or destroy any such drain which has, in his opinion,
become useless or unnecessarv or prohibit the use
of any such drain either entirely or for the purpose
of foul water drainage or for the purpose of surface
drainage :

Provided that, if by reason of anything done
under this section any person is deprived of the
lawful use of any drain, the Commissioner shall as
soon as may be, provide for his use some other drain
as effectual as the one which has been discontinued,
closed up or destroyed or the use of which has been
prohibited.

Provision of 235, The Corporation shall provide and

ItJU,bI‘C ala(i maintain in proper and convenient places a sufficient
€S . A .
urrlil:mls "™ number of public latrines and urinals and shall cause

the same to be kept clean and in proper order.

Provision  236. (1) The Commissioner may, by notice,
for drain, require the owner of any building or land to provide,
previes, €t¢ ove or remove any drain, privy, latrine, urinal,

obsroption pit, disposal work, cesspool, or other
receptacle for filth or refuse or provide any additional
drains, privies, latrines, urinals, absorption pits,
disposal ~works, cesspools or other receptacles as
aforesaid which should in his opinion be provided
for the building or land, in such manner and of
such pattern as the Commissioner may direct,

&~
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(2) The Commissioner may, by notice reqtiire
any person employing more than twenty workmen
or labourers to provide such latrines and urinals

as he may think fit and to cause the same to be kept
in proper order and to be daily cleaned.

(8) The Commissioner may, by notice, require
the owner or the occupier of any building or land to
have any privy, latrine or urinal provided for the
same shut out by a sufficient roof and wall or fence
from the view of persons passing by or dwelling in
the neighbourhood or to remove or alter, as the
Commissioner may direct, any door or trapdoor or
other opening of a privy, latrine or urinal opening
on to any street or drain.

237. (1) The Commissioner may, by notice, re«

closing of quire the owner or occupier of any building or land to

drains,
privies,
latrines, etc.

repair, alter or put in good order any private drain,
piivy, latrine, urinal, absorption pit, disposal work,
cesspool belonging thereto, or direct that such private
drain shall from such date as may be specified in
this behalf, be wused offensive matter and sewage
only, and for rain-water and unpolluted sub-soil
water direct the occupier of the premises to make an
entirely distinct private drain.

(2) No drain connrecting any premises with a muni-
cipal drain or other place set apart for the discharge
of drainage may be closed, discontinued or destroyed
by the Commissioner under sub-section (1), excepton
condition of his providing ancther drain equally effec+
tual for the drainage of the premises and communi«
cating with such Municipal drain or othcr place afore-
said as the Commissioner thinks ft, and the expenses
of censtruction of any drain so provided by the Com-
missioner and of any work done under this section shall
be paid from the Municipal Fund.

Power of 238, The Commissioner may, by notice, require any
Cemmission-person who may construct any new drain, privy,

er to demo-
lish drains,

etc,

latrine, urinal, absorption pit, disposal work, cesspool
or receptacle for filth or refuse without his permission
in writing or contrary to his directions or the provisiens
of this Act, or the rules or bye-laws made thereunder
or who may construct, rebuild or open any drain,
privy, latrine, urinal, absorption pit, disposal work,
cesspool or receptacle for filth or refuse, which the
Commissioner has ordered to be demolished or
stopped or not to be made, to demolish the drain, privy,
latrine, receptacle, or to make such alteration therein
as he may think fit,
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Unauthorised
building over
drains, etc.

239. The Commissioner may, by notice, require
any person who without his permission in writing
has erected or rcbuilt any building over any drain,
condait, water-course, pumping main or water pipe
vested in the Corporation, to pull down or otherwise

deal with the same as the Clommissioner may
think fit.

Removal of 240, (1) The Commissioner may, by  notice,

!lf;;;nc’a;;c' require any owner or occupier on whose land any

source of drain, privy, latrine, urinal, absorption pit, disposal

water-supply.work, cesspool or other receptacle for fifth or refuse
for the time being exists within a hundred fect
of any spring, well, tank, reservoir or other
source from which water is or may be derived for
public use, to remove or close the same within one
week from the service of such notice:

Provided that such owner or occupier shall be
entitled to reasonable compensation for such removal
or closure as may be assessed by the Commissioner.

Discharging 241. No person shall without the permission of
sewage. the Commissioner [case or knowingly or negligently
< allow the contents of any sink, cesspool or any other
offensive matter to tiow, drain or be put upon any
strect or public place, or into any irrigation channel

or any drain not set apart for the purpose.

Making ot  242. No person shall without the permission of
eltering  the Commissioner, make or cause to be made or alter
drains with- .~ o43e to be altered, any drain, leading into any
outauthority. i ke ¢

of the drains vested in the Corporation.

Power to 243. The Commissioner may by notice, require
require re- the owner or occupier of any land or building to
moval of (leanse, repair, cover, fillup or drain off any private
gt.li‘:f'nxg?rom well, tank, reservoir, pool, depression or excavation
tanks and therein which may appear to the Commissioner to be

the lid:.  jnjuriousto health or offensive tothe neighbourhood:

Provided that if for the purpose of effecting any
drainage under this section it should be necessary to
acquire any land not belonging to the same owner or to
pay compensation toany person, the Corporation shall
provide such land or pay such comipensation ¢




~

141

e Provided further that if the owner or occupier

fails to comply with such notice within ten days, the
Commissioner may get the work done at the cost of
such owner or occupier as the case may be. Any
such cost may be recovered as an_arrear of tax
under this. Act.

New build- 244. No person shall erect or re-erect any buil-
ing not to be ding, any part of which is within one hundred feet of
erected with- 3 municipal drain or of some place set apart by the
out drains. e 5 s
Commissioner for the discharge of drainage or occupy
any such building newly erected or re-erected, unless
and until—

(a) a drain has been constructed which, in the
opinion of the QCommissioner, shall be
sufficient for the effectual drainage of such
building to such municipal drain or place ;
and

(b) they have been provided for and set up in
such building and in the premises appurte-
nant thereto all such appliances and fit-
tings as may appear to the Commissioner
to be necessary for the purpose of gathering
and receiving the drainage from, and
conveying the same off the said building
and the said premises, and of effectually
flushing the drain of the said building and
every fixture connected therewith.

Power of _ 245. (1) If it appears to the Gommissioner
owner of that only or most convenient means of water supply
premises to to, and drainage of, any premises is by placing or
place pipes carrying any pipe or drain over, under, along or across
and drains . 2

through  theé immovable property of another person, the Com-
land belong-missioner may, by an order in writing, authorise the
ing to other owner of the premises to place or carry such pipe or
PEISOI drain over, under, along or across such immovable

property :

Provided that before making any such order the
Commissioner shall give to the owner of the immovable
property a reasonable opportunity of showing cause
within such time as may be fixed by bye-laws made
in this behalf as to why the order should not be
made:

Provided further that the owner of the premises
shall not acquire any right other than a right of user
in the property over, under, along or across which
any such pipe or drain is placed or carried.
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(2) Upon the making of an order under sub-
section (1), the owner of the premises may, after
giving reasonable notice of his intention so to do,
enter upon the immovable property with assistants
and workmen at any time between sunrise and sunset
for the purpose of placing a pipe or drain over, under,

along or across such immovable propetty or for the

purpose of repairing the same.

(3) In placing or carrying a pipe or drain under
this section, as little damage as possible shall be done
to the immovable property and the owner of the
premises shall :—

(a) cause the pipe or drain to be placed or
sarried with the least practicable delay ;

(b) fill in, reinstate and make good at his own
cost and with the least practicable delay,
any land opened, broken up or removed
for the purpose of placing or carrying
such pipe or drain ; and

(c) pay such compensation as may be assessed
by the Commissioner, to the owner of the
immovable property and to any other person
who sustains damage by reason of the
placing or carrying of such pipe or drain.

(4) If the owner of the immovable property,
over, under, along or across which a pipeor drain
has been placed or carried under this section whilst
such immovable property was not built upon, desires
to erect any building on such property, the Com-
missioner shall, by notice in wriling, require the
owner of the premises to close, remove or divert the
pipe or drain in such manner as shall be approved
by him and to fill in, reinstate and make good the
immovable property as if the pipe or drain had not
been placed or carried over, under, along or across
the same :

Provided that no such requisition shall be made
unless in the opinion of the Commissioner it is necessary
or exepedient for the construction of the proposed
building or the safe enjoyment thereof that the pipe
or drain should be closed, removed or diverted.

946. Bvery owner of a drain connected with a
municipal drain or other place set apart by the
Commissioner for drainage shall be bound to allow
the use of it to other persons, or to admit other persons,
as joint owners, thereof, on such terms as may be
prescribed under section 248.
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How right 247, Any person desiring to drain his
ofuse of a premises into a municipal drain through a drain of
drain  may which he is not an owner may make a private arrange-
:e :bt:‘:;;d ment with the owner for permission to use his drain,
myhc, ;:hann or may apply to the Commissioner for authority to use
the owner. such drain, )

, Commis- 248. (1) Where the Commissioner is of
:‘°3::m:nay opinion whether on receipt of an application or other-
pl;,,on other Wise, that the most convenient means by which the
than the owner or occupier of any premises can drain such
owner of apremises is through a draiu belonging to some person
drain to use = said owner or-oc : he Co issioner
the same or Other than the said owner or occupier, t mmiss
declare him 8hall, give the owner of the drain a reasonable
to be a joint opportunity of stating his objection thereto, and if
user there- no objection is raised or if the objection appears to
of. him invalid or insufficient, may, by an order in writing
.authorise the said owner or occupier to use the drain or
declare the said ussr to be a joint owner thereof,
on such conditions as may appear to him equitable
with regard to the payment of rentor compensation
and to connecting the drain of the said premises
with the communicating drain and to the responsibili-
ties of the parties for maintaining, repairing, flushing
and clearing the joint drain.

(2) Inrespect of the execution of any work
under sub-section (1) the person in whose favour the
Commissioner’s order is made shall be subject to the
same restriction and liabilities as are specified in sub-
section (4) of section 245

Power to 249. (1) If it appears to the Commissioner
drain group that any group or block of premises may be drained
5 p'::_ more economically or advantageously in combination
mises by than separately, and a municipal drain of sufficient
combined = size already exists or is about to be constructed within
operation.  one hundred feet of any part of that group or block of

premises, the Commissioner may cause that group or
block of premises to be drained by a combined ope-
ration.

(2) The expenses incurred in carrying out any
work under subesection (1) in respect of any group or
block of premises shall be paid by the owners of such
premises in such proportions as the Commissioner may
determine and shall be recoverable from them as an
arrear of tax under this Act.

(3) Notless than fifteen days before any such
work is commenced, the Commissioner shall give to
cach such owner—

(a) a written notice of the nature of the pro-
posed work, and :
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(b) an estimate of the expenses to be incurred
in respect thereof and of the proportion
of such expenses payable by him,

(4) The Commissioner may require the owners
of such group or block of premises to maintain the
work executed under this section,

Comnecting  290. (1) In the case of premises abutting on a
drains to be public street blocking’ and disconnecting a municipal
comstructed  drain, the Commissioner shall construct such connecting

;tms‘ehcof oudrains at the expense of the owner of the said

ners of pre-Premises,
mises.

(2) The connecting drain mentioned in sub-
section (1) shall vest in the Corporation and be
maintained and kept repaired by the Commis-
sioner as a municipal drain,

(3) The remainder of every drain constructed,
erected, set up or continued for the sole use and the
benefit of any premises shall— =

(a) vestin owner of such premises;

(b) be maintained and kept in repair by the
owner or occupier of such premises; and

(c) be from time to time flushed, cleansed and
emptied under the order of the Commis-
sioner at the cost of the Municipal Furd:

Provided that, where several premises are drained
in commen under the last preceding section, such
remainder shall vest in the owners jointly and the
cost of maintenance and repair thereof shall be dis-
tributed in the same proportions as are fixed by
Commissioner under the said section,

P . . .
c‘m:;,'..or 251. For the purpuse of ventilating any drain

sioner to affix OF cesspool, whether vcsted in the Corporation or not,
shafts  for the Commissioner may, in accordance with bye-laws
;‘“.“l‘“” °f made in this behalf, erect upon any premises or affix
rain or cess- . 1.9
pool. to the outside of any building or to any tree any such
shaft or pipe as may appear to him to be necessary.

Rightof Cor™ 252 All drains and fittings thereof constructed
poration t0 or s'etup at the cost of the Municipal Fund shall vest

drains cone: .
structed at 0 the Corporation.

Muateipal
rud,
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A~

A SANITARYEPROVISIONS
Regulation of Public Bathing, Washing, ete,
Construction 253. (1) The Commissioner may from time to

of places for .
public bath- time— ‘
ing, etc. (a) set apart suitable places for use by the

public for bathing, or for washing animals,
or for washing ;

(b) specify the times at which and the sex cf
persons by whom such places may be used;
and

(c) prohibit, by public notice, the use by the
public, for any of the said purposes, of any
place not so set apart.

(2) The Commissioner may charge such fees as
the Corporation may fix for the use of any such place
by any specified class or classes of persons or by the
public generally.

Prehibition
of poll\lnion 254. No person shall—

of water by

steeping ani- (a) steep in any tank, reservoir, stream, well or
mals or other ditch, any animal, vegetable or mineral
maltters, etc. matter likely to render the water thereof

offensive or dangerous to health ;

(by whilst suffering from contagious, infections
or dangerous disease, bathe in or near any
bathing-platform, lake, tank, reservoir,
fountain, cistern, duct, standpipe, stream or

Prohibition well.

Og Y:;hins 255. (1) The Commissioner may, by public

@ 9% notice, prohibit the washing of clothes by washermen
in the exercise of their calling, except at such places
as he may appoint for this purpose ; and after such
prohibition no washerman shall wash clothes at any
place not appointed for this purpose.

(2) The Commissioner shall provide suitable
place for the exercise of their calling by washermen
and may require the payment of such fees for the use
of any such place as the Corporation may from time to
time determine.

§

General provision with reference to drainage
water supply and water and other mains

J;’i?,zm, i’:_l 256. If any offence relating to water supply is,
bility of committed under this Act on any premises connected
owners and with the municipal water-works, the owner, the
;’g‘;‘gg;’c? person primarily liable for the payment of the water
sn gelation t2%, and the occupiers of the said premises shall be
to water jointly and severally liable for such offence.

supply.




Least practi-
cable nui-
sance to be
caused.

Power  of
carrying

wires, pipes,

drains, etc,

Provision as
to wires,
pipes, or
drains laid
or carried
above sur-
face of

ground.

Previous no.
tice to be
given.
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257. (1) In carrying out the duties imposed on
the Corporation by clauses (1) and (3) of section 7 or
exercising the powers conferred upon it by sections
231, 232, 233, 238, 251, 269 and 270 the Corporation
shall not cause any nuisance which in the circums-
stances of the case can reasonably be avoided.

(2) The Commissioner shall make reasonable
compensation to any perscn who has sustained
damage occasioned by the carrying out of any such
operations:

Provided that no compensation shall be claimed
or paid for inconvenience unavoidably caused.

258. Subject to the provisions of any law for the
time being in force the Commissioner may carry any
cable, wire, pipe, drain or channel of any kind re-
quired for the establishment or maintenance of any
system of drainage, water supply or lighting through,
across, under or oves any street or any place laid out
as or intended for a street, and also afier giving
reasonable notice in writing to the owner or occupier,
through, across, under, over or along side any land or
building whatsoever within or without the city, and
may place and maintain in any immovable property in
the city or outside the city any posts, poles, standards,
brackets or other contrivances for supporting cables,
wires, pipes, channels and lights and may do all acts
necessary or expedient for repairing or maintaining
any such cable, wire, pipe, drain, channel, post, pole,
standard, bracket or other similar contrivance in an
effective state for the purpose for which it is intended
to be used or for removing the same.

259. In the event of any cable, wire, pipe,
drain or channel being laid or carried above the surface
of any land or through, over or up the side of any buils
ding, such cable, wire, pipe, drain, sewer or channel,
as the case may be, shall be so laid or carried as to
interfere as little as possible with the rights of the
owner or occupier to the due enjoyment of such land
or building and reasonable compensation shall be paid
in respect of any substantial interference with any
such right to such enjoyment.

260. Except in cases to which sections 270 and 271
relate the Commissioner shall cause not less than

fourteen days notice in writing to be given to the
owner or occupier before commencing operations

undey section 258,
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)@mmcct;on 261. No person shall, without the permission
with  the of the Commissioner at any time, make or cause to be
main not to made, any connection or communication with any
331:0’353; cable, wire, pipe, ferrule, drain or channel con§tructed
: permission OF maintained by or vested in the Corporation, for
of Commis- any purpose whatsoever.
sioner.

: 262. The ferrules, communication-pipes, connecs
cg‘i’gx‘]‘:‘“;;é tions, meters, stand-pipes and all ﬂ‘;ting_s thereon or
connection, connected therewith, leading from mains or service
etc.,, to be cables, wires, pipes, drains or channels into any such
executed sub- house or within the limits of any suchland shall in
ject to inspec- 41| cases, other than cases which the Government may

tion by and . . " s

%o the’;at’i‘i by general or special order exempt from the opera-
¥ faction of tion of this section, be executed to the satisfaction

Commis- of the Commissioner.

sioner.

263. (1) The Commissioner may, by notice res
Teo s ghs quire the owner of any building or land in any street to
and pipes for Put up and keep in good condition = proper
rainwater. troughs and pipes for receiving and carrying water and
sullage from the land or building and for discharging the
same 50 as not to inconvenience persons passing along

the street.

(2) For the purpose of efficiently draining any
building or land the Commissioner may by notice in
writing—

(a) require any courtyard, alley or passage bet-
ween two or more buildings to be paved
by the owner or part owner of such buil-
dings with such materials and in such
manner as may be approved by the Coms=
missioner ; and

(b) require such paving to be kept in proper

repair.
Power of 264. Any municipal sewage or drainage scheme
acess to or any municipal water-works may be inspected by a

municipal person  appointed by the Goverament in this
«  wator works. o palf. The Commissioner or any such person
appointed by Government may at all reasonable
times—
(a) enter upon and pass through any land
R whether within or without the city,
adjacent to or in the vicinity of such
drainage or sewage scheme or such water=
works in whomsoever such land may vest; and

(b) after giving not less than four days written
notice to the occupiers, cause to be convey-
ed into and through any such land all
necessary men, materials, tools and im»
plements,




148

€ompensa- 265. If in the exercise of any ol the powers
3:; for conferred by section 251 or 257, any damage is caused
8% whichin the circumstances could reasonably have been
avoided, the Corporation shall pay compensation for

the damage caused as may be assessed by the Com-
missioner.

Work to be 266. (1) No person other than a licensed
d"‘ﬁ‘ "Vl plumber shall execute any work pertaining to water
plumber, SUPPLY, drainage and sewerage disposal as described

in this part and no person shall permit any such
work to be executed except by a licensed plumbers

Provided that if, in the opinion of the Commis-
sioner the work is of a trivial nature, he may grant
permission in writing for the execution of such work
by a person other than a licensed plumber.

(2) Every person who employs a licensed
plumber to execute any work shall, when so requir-
ed, furnish to the Commissioner the name of such
plumber.

(3) When any work is executed except in
accordance with the provisions of sub-section (1), such
work shall be liable to be dismantled at the discre-
tion of the Commissioner without prejudice to the
right of the Corporation to prosecute under this Act
the person at whose instance such work has been
executed.

(4) The Corporation may make bye-laws for the
guidance of licensed plumbers and a copy of all such
bye-laws shall be attached to every license granted
to a plumber by the Corporation.

(5) The Standing Committee may, from time to
time, fix the charges to be paid to licensed plumbers
for any work done by them under or for any of the
purposes of this part.

(6) No licensed plumber shall, for any work
referred to in sub-section (5), demand or receive
more than the charges fixed therefor under that sub-
section.

Coatrol by . 3] o .
Yo Cutio: 267. In dealing with municipal drainage,

ation and SCWage, and water-works schemes, the Commissioner
Standing Shall follow the general principles laid down by the
Commitiee. Corporation, with the approval of the Government,
for any scheme ofsewage or drainage or waterworks
and may refer to the Corporation any question

connected with the carrying out of such a scheme

in which the intention of the Corporation does not
appear to have been clearly expressed, or in which
the provisions of the scheme appear to him to require
modification by the Corporation :

W
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Provided that any question involving the expendi-
ture of a sum exceeding one lakh of rupees shall be
referred to the Corporation for orders.

Control by 268. No drainage or sewage or water works

Government scheme involving an  expenditure of a sum of twenty
lakhs of rupees or more shall be sanctioned by the
Corporation without the previous approval of the
Government.

Conssrvancy

Deposit of 969, (1) The Commissioner shall provide or appoint
':g.:;:i}:;c in proper and convenient situations, public receptacles,
matters, depots and  places for the temporary deposit or
sewage and final disposal of rubbish, offensive matters, sewage
carcasses.  and the carcasses of dead animals accumulating

in the city.

(2) All things deposited in receptacles, depots or
places provided or appointed under this section shall
be the property of the Corporation.

Collection 270. The  Commissioner may give public

a?d removal potice that the collectionand the removal of sewage,

Of SeWAEC:  sffensive matter and rubbish from the landsand buil-
dings in any portion of the city will beundertaken
by municipal! agency, and he shall then forthwith
take measures for the due collection and removal
of such matter from any lands and buildings situated
in the said poruon of the city.

Collection 271, (1) The Commissioner may, by public notice
and tempo- direct  that  all rubbish and offensive matter
'sa;iy d?f’-o"accurrml:aﬁng in any premises, in any street or quarter
rubbish and Of the city specifiedin the notice, shall be collected
offensive by the occupier of such premises and deposited in a
matter by hox, basket or other receptacle, of a kind prescribed
0ceupiers of by the Corporation, to be provided by such occupier
< * and kept near the entrance to, or where open space
is available, within the premises.

(2) The Commissioner may cause public dustbins
or other convenient receptacles to be provided at
suitable intervals and in proper and convenient situa-
tions in streets or quarters-in respect of which no
notice issued under sub-section (1) is for the time
being in force, and may, by public notice, direct
that all rubbish and offensive matter accumulating in
any premises, the entrance to which is situated
within fifty yards of any such receptacle, shall be
collected by the occupier of such premises and
deposited in such receptacle.
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(3) The Commissioner, may, by publiic notice
direct that all rubbish and offensive matter accu-
mulating in any premises In any street or quarter
in respect of which no notice issued under sub-
section (1) or sub-section (2) is for the time being
in force, shall be collected by the occupier of such
premises and deposited in lump in the street on
which such premises abut or in some portion of such
premises.

(4) In any notice issued under any of the
foregoing sub-sections the Commissioner shall fix
the hours within which rubbish and offensive matter
shall be deposited under this section.

(5) The Commissioner may, by public notice,
direct that sweepers privately employed for removal of
sewage, rubbish or offensive matter shall remove
the same in proper receptacles of a type to be
approved by him in such manner as not to cause
any unnecessary nuisance to passers-by in the
street.

Prohibition ~ 272. No person—
of accumula-
:li‘\”t;srgxfa(t)tﬁ . (a) shall throw or place any rubbish,
25 offensive matter or sewage on any street
or in any place not provided or appointed
for the purposes under the provisions of
this Act; and

(b) who is the owner or occupier of any land
or building shall allow any sewage or
offensive - matter to flow, soak or be
thrown therefrom or keep or suffer to be
kept therein or thereupon anything so as
to be a nuisance to any person or
negligently suffer any receptacle or place
for the deposit of offensive matter or
rubbish, on his premises tobein such a
state as to be offensive or injurious

to health.

Regulation of Factories and Trades

’:ﬁ:‘i‘;"’b‘:‘c" 273. (1) No person shall, without the previous
established permission ir} writing of _the Commissioner, establish
without per- Il any premises or materially alter, enlarge or extend
mission of any factory, workshop or trade premises in which
the Commis- j¢ 5 intended to employ steam, electricity, water or

other mechanical power.

sioner,
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(2) The Commissioner may refuse to give such
permission if he is of the opinion that the establish-
ment, alteration, enlargement or extension of such
factory, workshop or trade premises, in the proposed
position would be objectionable by reason of the
density of the population of the neighbourhood
thereof, or would be a nuisance to the inhabitants
of the neighbourhood.

(3) The Commissioner may, if he is of
opinion that the ecxistence of such factory,
workshop or trade premises in any place is objection-
able by reason of the density of the population of the
neighbourhood | thereof, or is a nuisance to the
inhabitants of the neighbourhood, direct that the
factory, workshop or trade premises be shifted to
any other place suitable for the purpose :

Provided that the cost of such shifting shall be
borne by the Corporation.

g:’;ﬂz’g of .274. (1) Whenever it appears to - the Com-

factories, missioner that any factory, workshop or work place

etc. or a building or place in which steam, water or other
mechanical power is employed, is not kept in a clean
state or is not ventilated in such a manner as to
render. harmless as far as practicable, any gas,
vapour, soot or other impurity generated in the
course of the work carried on therein as to be
dangerous or injurious to the health of the person
employed or that any machinery therein is so fixed
or so insecurely fenced as to be dangerous to life
or limb, the Commissioner may by written notice
require the owner thereof to take such order there-
with as he shall think fit.

(2) Nothing in this section shall be deemed to
affect any provision of the Indian Boilers Act, 1923,
and nothing in this section regulating the fixing or
fencing of any machinery shall apply to any factory
subject to the provisions of the Indian Factories Act,
1948.

Regulation 975  FExcept in accordance with the provisions of

:gusd:ngs this Act, no person shall—.

offensive

trades. (a) store or keep in any premises any articles
which are prescribed as dangerous or
offensive, or as being, or likely to be a
nuisance to the public, or -~ dangerous
to life, health or property ; or
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(b) store or keep in any premises the hide
or any part of the carcass of any animal
afflicted at the time of its death with
infectious or contagious disease ; or

(c) carry on or allow to be carried on in any
premises any trade, manufacturing
industry or operation which is prescribed
as dangerous to life, health or property
or is likely to create nuisance, either
from its nature or by reason of the
manner in which or the conditions under
which the same may be carried on:

Provided that nothing in this section shall
affect the provisions of the Indian Explosives Act,
1884 or Indian Petroleum Act, 1934.

Premisesnot 276. (1) No person shall use or permit to be used
tobe used any premises for any of the following purposes
for certain yithout or otherwise than in conformity with the
a,‘;g::’ terms of a licence granted by the Commissioner in
licence. this behalf, namely:—

(a) carrying on within the city the trade or
operation of a farrier/furrier ;

(b) keeping in or upon any premises, for any
purpose whatever any prescribed articles
in excess of the quantity which the Cor-
poration may by bye-law prescribe as the
maximum quantity of such article which
may at any one time be kept in or upon
the same premises without a licence ;

(c) keeping in or upon any premises- except
for domestic use any prescribed articles ;

(d) keeping horses, cattle or other four-footed
animals for sale or hire or for sale of the
produce thereof, or for any purpose for
which any charge or remuneration is made
or received ;

(e) carrying on any of the prescribed trades or
operations connected therewith, or  any
trade or operation which in the opinion
of the Commissioner is dangerous to life,
health or property, or is likely to create a
nuisance either from its nature or by
reasons of the manner in which. or the
conditions under which the same may
be carried on.

;.’}.
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Explanation I:—A person shall be deemed to have
known that a trade or operation is dangerous or
likely to create a nuisance within the meaning of
this section after written notice to that effect
signed by the Commissioner has been served on
such person or affixed to the premises to which it
relates.

Explanation II:—A person shall be deemed to
carry on a trade or operation or to allow it to be
carried on within the meaning of this section
if he does any act in furtherance of such trade
or is in any way engaged or concerned
therein as principal, agent, employer or employee"
or in any other similar capacity.

(2) It shall be in the discretion of the Coms
missioner to grant a licence for any of the purposes
referred to in sub-section (1) subject to such restric.
tions or conditions as he may think fit to prescribe
or to refuse to grant such licence.

(3) Every person to whom a licence is granted
by the Commissioner under sub-section (2) shall keep
such licence in or upon the premises, if any to
which it relates.

277. (1) No person engaged;in any prescribed

of pollution ¢rade or mavufacture shall ---

of wa er by

chemicals
etcq

(a) wilfully cause or suffer to be brought to
or flow into any lake, river or stream,
tank, reservoir, cistern, well, duct or other
places within the city or into any drain or
pipe communicating therewith, any wash-
ing or other substance produced in the
course of such trade or manufacture as
aforesaid ; or

(b) wilfully do any act connected with any
such trade or manufacture whereby the
water in any such lake, tank, reservoir,
cistern, well, duct or other place for
storing water is fouled or polluted,
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(2) After giving not less than twenty-four hours
previous notice in writing to the owner or to the
person who has the management or control of any
works, pipes or conduits connected with any such
manufacture or trade as is referred to in sub-
section (1) the Commissioner may let open ind examine
the said works, pipes or conduits, and if upon such
examination, it shall appear that the provisions
of sub-section (1) have been contravened by reason
of anything contained in or proceeding from the
said works, pipes or conduits, the expenses incur-
red in laying open and examining them and in adopt=
ing any other measure which the Commissioner
considers necessary for removing the cause of such
contravention shall be paid by the owner of the said
works, pipes, or conduits, or by the person who has
the management or control thereof or through whose
neglect or fault the contravention has occurred.
If it appears that there has been no such contra-
vention, the said expenses and also compensation
for any damage occasioned by such laying open and
examination shall be paid by the Commissioner.

o}-n;f:;ti’sz:' 278. (1), Subject to the bye-laws made by the

used for Ma- Corporation in this behalf, the Commissioner at any

nufactures, time, by day or by night and without notice, enter

ees into or open any premises used for any of the pur-
poses mentioned in section 276 or upon any premi-
ses in which a furnace is employed for the purpose of
any trade or manufature, or into any bakery, in
order to satisfy himself that there is no contravention
of any provision of this Act or any rule or bye-law
made thereunder or any condition of any licence
granted under this Act, or that no nuisance is being
created upon such premises.

(2) No claim for comgpensation shall lie against
any person for any damage which may unavoidably
be caussd by any such entry or by the use of any
force necessary for effecting such entry:

Provided that force shall not be used for
effecting an entry, unless there is reason to believe
that an offence is  being committed against some
provisions of this Act or some rules made
thereunder.

Prevention of Dangerous Diseases

Obligation te 279. Any person being in charge of, or in

glve informa- 5 g

tion of dan. attendence, whether as a medical practitioner or other-

gerous  di. Wise, upon, any person whom he knows or has reason

cascss. to believe to be suffering from a dangerous disease,
or being the owner, lessee, or occupier of any
building in which he knows that any such person is
so suffering  shall forthwith give information
suspecting thefexistence of such disease to the Medical

Officer of Health.




>
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I ¥ower of 280, The Medical Officer of Health, or afiy

‘g;idc’;f : of Other municipal employee authorised by him in this

Health to  behalf, may at any time by day or by night, without
inspect places notice, or after giving such notice of his intention
and take me- a5 may, in the circumstances appear to him
asure 10 Pre- ¢, Lo “reasonable, inspect any place in which any

vent spread % . %
of dangerous dangerous disease 1s reported or suspected to exist,

disease. and take such measure as he may think fitto pre-
vent the spread of the said disease beyond such
place.

Prohibition of 281. (1) If it appears to the Medical Officer
use for drink- of Health that the water in any well, tank or other
::ﬁcfrdo;ﬁ).r place is likely, if used for the purpose of drinking or
estic purpo- for any other domestic purpose, to endanger or
sc of water cause the spread of any dangerous disease, he may
likely to by public notice, prohibit the removal or use of the

;’:‘:0 u s said water for such purpose.
disease.
(2) No person shall remove or use for such pur-
pose any water in respect of which any such public

notice has been issued.

Powee ol 282. (1) When, in the opinion of the Medi-
Medical cal Officer of Health, any person is suffering from a

- Officer of dangerous disease and is also without proper lodging

Health to . 5ccommodation, or is lodged in such a manner
remove patv

jent to hospi- that he cannot be effectually isolated so as to prevent

tal incer- the spread of infection, and the said officer considers

tain cases. that such person should be removed toa hospital or
place at which patients suffering from such disease are
received for medical treatment, he may with the
approval of the Commissioner direct or cause the
removal of such person to such hospital or place:

Provided that all costs incurred for the removal
and the treatment of any such patient shall be bcrne
by the Corporation :

Provided also that, if any such person is a
woman, she shall not be removed to any such
hospital or place unless the same has accommodation
for women, of a suitable kind, and set apart from
the portion assigned to males.

(2) The person, if any, who has charge of a
person in respect of whom an order is made under
sub-section (1) shall obey such order.

(8) The Corporation shall, if required by the
Government erect an infectious diseases hospital of
s&?ch type and dimersion asthe Government may
irect. :
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283. (1) If the Medical Officer of Health or
any municipal employee authorised by him in this be-
half, is of opinion that the cleansing or disinfecting of
any building or any partof a building, or any
article therein which is likely to retain infection, or
of any tank, pool or well adjacent to a building,
should tend to prevent or check the spread of any
dangerous disease, he may cause to be cleaned or
disinfected such building or part thereof, article, tank,
pool or well and may by written notice, require the
occupier of such building or any part thereof to vacate

the same for such time as may be specified in such
notice.

(2) The cost of cleansing or disinfecting any
building or part thereof or any article therein under
sub-section (1) shall be paid by the occupier of such
building and the cost of cleansing or disinfecting any
tank, pool or well, under the said sub-section, shall be
paid by the person in actual possession of such tank,

pool or well or if there be no such person by the owaner,
thereof:

Provided that if, in the opinion of the Com-
missioner, the owner or occupier is due to
poverty unable to pay the said cost, the Commis-
sioner may direct payment thereof to be made from
the Municipal Fund.

284. (1) If the Medical Officer of Health is of
opinion that the destruction of any hut or shed is
necessary to prevent the sprcad of any dangerous
disease, he may after giving to the owner or occupier
of such hut or shed such previous notice of his
intention as may in the circumstances of the case
appear to him reasonable, take measures for having

such hut or shed and all the materials thereof
destroyed.

(2) Compensation not exceeding the value of
the hut as may be assessed by the Commissioner,
shall be paid by the Corporation to any person who
sustains loss by the destruction of any such hut or
shed, but, except as so allowed by the Commissioner,
no claim or compensation shall lie for any loss or

damage caused by any exercise of the powers confer-
=red by sub-section (1).

infected buil-

ding not to

beletwith thereof in which he knows or has
out beirg
first  dis-

infecteg,

285. No person shall let a building or any part

reéason to
know that a person has been suffering from a dangerous
discase,—~
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(a) unless the Medical Officer of Health has
disinfected the same and has granted a
certificate to that effect ; and

(b) until a date is specified in such certificate
on which the building or part may
be occupied without causing risk or
infection.

Explanation :—For the purpose of this section the
keeper of a hotel or an inn shall be deemed to have
let part of his building to any person accommo-
dated therein.

7286, (1) The Corporation may provide a place
or places with all necessary apparatus and establish-
ment for the disinfection of conveyances, clothings,
beddings or other articles which have become
infected or suspected to have become infected and
when any article have been brought to any such
place for disinfection, shall cause them to be

to disinfected either,—

destroy
such arti-

cles,

(a) free of charge ; or

(b) in its discretion, on payment of such fees
as it may from time to time fix in this
behalf.

(2) The Corporation may from time to time, by
public notice appoint a place or places at which
conveyances, clothings, beddings or other articles
which have bLeen exposed to infection from any
dangerous disease may be washed ; and no person
shall wash any such article at any place not so
appointed,

(3) The Medical Officer of Health or any person
authorised by him in this behalf, may disinfect or
destroy, or by written notice direct the disinfection
or destruction of any clothings, beddings or other
articles likely to retain infection.

P M a paps Wy

£ (4) The Commissioner shall pay such coms-
pensation as may appear to him reasonable for any
article destroyed under sub-section (3) and his decision
shall be final.

Tnfected arti- 287+ (1) No person shall, without previous disinfec-
clesmot to tion of the same, give, lend, sell, transmit or
be tramsmit- gtherwise dispose of any article which he knows or

";i‘;l;‘om e has reason to know has been exposed to infection
previous  {rom any dangerous disease.
dililf“tionl
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(2) Nothing in sub-section (1) shall apply to a
person who transmits, with proper precautions, any
such article for the purpese of having the same
disinfected.

Restriction 288. (1) No person who is suffering from a

on carriage dangerous disease shall enter or cause or permit
of patients himeeif to be carried in, a public conveyance, nor
g:,d, in Shall any other person knowingly cause or permit
public con. a person in his charge and suffering from a dange-
veyance. rous disease or the dead body of any person who has

died from such disease to be carried in a public

conveyance without—

(a) previously notifying to the owner, driver
or person in-charge of such conveyance
that he is so suffering, and

(b) taking proper precautions against spread-
ing of such disease.

(2) Notwithstanding anything "contained in any
enactment relating to public conveyances for the
time being in force, no owner or driver or person
in-charge of a public conveyarce shall be bound
to carry any person suffering as aforesaid or any
such dead body in such conveyance unless payment
or tender of sufficient compensation for the loss and
expenses he must incur in disinfecting such convey-
ance is first of all made to him.

(3) No owner, driver or person in-charge of a
public conveyance shall knowingly carry or permit
to be carried in such conveyance any person suffer=
ing as aforesaid or any such dead body in contraven-
tion of sub-section (1).

Disinfeetiott 289. (1) The owner, driver or person incharge

of P“bel;c of any public conveyance in which any person
:‘;:::“:;,i. suffering from a dangerous disease or the dead body
age of pa- of apy person who has died from such disease has
tient or dead haen carried, shall immediately take the conveyance
body. for disinfection to a place appointed under sub-section

(1) of Section 286.
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(2) The person in-charge of such place shall forth-
with intimate to the Medical Officer of Health the
number of the conveyance and proceed to disinfect
the conveyance.

(3) No such conveyance shall be used until the
Medical Officer of Health has granted a certificate
stating that it may be used without causing risk of
infection,

Power  of 290. (1) The Corporation may provide and
Corporation £ % £ %
to provide Mmaintain suitable conveyances for the free carriage of

special con- persons suffering from any dangerous disease or of the
veyance for dead bodies of persons who have died from any such

patient  or g;
e disease.

(2) When such conveyances have been provided
it shall not be lawful without the sanction of the
Medical Officer of Health, to carry uny such person or
dead body in, or for any such person to cause himself
to be carried in, any other public conveyance.

Prohibition ; X A
of making or 291, No person while suffering from, or in
slling ol circumgtances in which he is likely to spread, any

food, etc. v
“‘,’:sm;; » of dangerous disease, shall—

clothes by
infected pere
sons.

(a) make, carry or offer for sale or take any
part in the business of making, carrying
or offering for sale, any article of food or
drink or any medicine or drug for human
consumption, or any article, clothing or
bedding for personal use or wear, or

(b) take any part in the business of the wash-
ing or carrying of cloths.

Fower to res- ab 5 R
trict or pro- 292. When the city or any part thereof is visited

gg&t;‘l‘;ﬁ:{ or threatened by an outbreak of any dangerous
‘diseage, the Commissioner, may by public notice,
restrict in such manner or prohibit for such period as
may be specified in the notice, the sale or preparation
of any article of food or drink for human consumption
specified in the notice or the sale of any fish or

flesh of any animals or birds so specified.
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zg:‘"i;“‘:::z 293. (1) Tn the event ofthe city or any part

of outbreak thereof being visited or threatened by an outbreak of

of dangerous any dangerous disease among the inhabitants thereof

or epidemic or of any epidemic disease among any animals therein,

discases. the Commissioner if he thinks that the other
provisions of this Act and the provisions of any other
law for the time being in force are in sufficient for the
purpose, may, with the previous sanction of the
Corporation—

(a) take such special measures ; and

(b) by public notice, give such directions to be
observed by the public or by any class or
section of the public, as he thioks necessary
to prevent the outbreak or spread of the
di sease:

Provided that where in the opinion of the Com-
missioner immediate measures are necessary, he may
take action without such sa nction as aforesaid and if he
does so, shall forthwith report such action to the
Corporation.

(2) No person shall commita breach of any
direction given under sub-seetion (1) and if he does so
he shall be deemed to have committed an offence under
Section 188 of the Indian Penal Code (45 of 1860).

Burning or Burial grounds

Pavwer doeill - —29% The Commissioner, may, by notice in
for informa- writing require the owner or person in-charge of any
e b"’ga.'d‘ burning or burial ground to supply such information
g PUMI'E as may be specified in the notice concerning the

and burial el L
yicund. condition, management, or position of such ground.

Ddmoinion 295. (1) No place which has not been used
for use of as a burning or burial ground before the commence-
new burning ment of this Act shall be so used without the permis«

or burial . " . e Pt
ground, sion in writing of the CGommissioner.

(2) Such permission may be granted subject to
any conditions which the Commissioner may think fit
to impose for the purpose of preventing any annoy-
ance to, or danger to the health of, any person resid»
ing in the neighbourhood.
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296. (1) - Where the Commissioner, after making
or causing to be made local enquiry is of opinion that
any burning or burial ground has"become offensive
to, or dangerous, to the health of person residing
in'the neighbourhood, he may, with the previous
sanction of the Standing Committee, by notice in
writing, require the owner, or person in charge of
such ground to close the same from such date as may
be specified in the notice. B

(2) No corpses shall be burnt or buried at the
burning or burial ground in respect of which a notice
has been issued under this section.

297. If the existing places of the disposal of
dead appear to the Corporation at any time to be in-
sufficient it shall provide other fit and convenient
places for the disposal of the dead either within or
without city :

- Provided that all such places shall be managed
ot approved by the Corporation.

Disposal of Dead = Animals

298. (1) Whenever any animal under charge of any
person dies, the person in -charge thereof shall within
twenty-four hours either—

(a) convey the carcass to a place provided or
appointed for the final disposal of the
carcasses of death animals ; or

(b) give notice of the death to the Commis-
sioner or any other officer appointed for
the purpose, whercupon he shall cause

. the carcass to be disposed of.

) (2) In respect of the disposal of the carcass of
n dead animal under clause (b) of sub-scction
(1) the Commissioner may charge such fee 2s he may
by public notice specify. 5

CHAPTER XXII

PUBLIC SAFETY AND SUPPRESSION OF
NUISANCES

Nuisarce

1299, (1) No person shall—

. - {a)in any public street or public place—
{1)'ease himself ; or

(ii) loiter, or beg importunately, for alms ;
or
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296. (1) - Where the Commissioner, after making
or causing to be made local enquiry is of opinion that
any burning or burial ground has"become offensive
to, or dangerous, to the health of person residing
in'the neighbourhood, he may, with the previous
sanction of the Standing Committee, by notice in
writing, require the owner, or person in charge of
such ground to close the same from such date as may
be specified in the notice. B

(2) No corpses shall be burnt or buried at the
burning or burial ground in respect of which a notice
has been issued under this section.

297. If the existing places of the disposal of
dead appear to the Corporation at any time to be in-
sufficient it shall provide other fit and convenient
places for the disposal of the dead either within or
without city :

- Provided that all such places shall be managed
ot approved by the Corporation.

Disposal of Dead = Animals

298. (1) Whenever any animal under charge of any
person dies, the person in -charge thereof shall within
twenty-four hours either—

(a) convey the carcass to a place provided or
appointed for the final disposal of the
carcasses of death animals ; or

(b) give notice of the death to the Commis-
sioner or any other officer appointed for
the purpose, whercupon he shall cause

. the carcass to be disposed of.

) (2) In respect of the disposal of the carcass of
n dead animal under clause (b) of sub-scction
(1) the Commissioner may charge such fee 2s he may
by public notice specify. 5

CHAPTER XXII

PUBLIC SAFETY AND SUPPRESSION OF
NUISANCES

Nuisarce

1299, (1) No person shall—

. - {a)in any public street or public place—
{1)'ease himself ; or

(ii) loiter, or beg importunately, for alms ;
or
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(iii) expose or exhibit, with the object of
exciting charity, any defermity or
disease or any offensive sore or
wound ; or

(iv) carry meat exposed to public view;
or

(v) picket animals, or collect carts; or

(vi) being engaged in the removal of
rubbish, filth or other polluted and
obnoxious matter wilfully or
negligently  permit any portion
thereof to spill or fall, or neglect
to sweep away or otherwise effec-
tually to remove any  portion
thereof which may spill or fall in
such street or place; or

(vii) without proper authority affix upon
any building, monument, post, wall,
fence, tree or other thing, any bill,
notice or other document; or

(viii) without proper authority deface or
writs upon or otherwise mark any
building, monument, post, wall, fence,
tree or other thing; or

(ix) without proper authority remove,
destroy deface or otherwise obli-
terate any notice or other docu-
ment put up or exhibited under
this Act or the rules or bye-laws
made thereunder; or

(x) without proper authority displace,
damage, make "any alteration in,
or otherwise interfere with the
pavement, gutter, storm water-drain,
flags or other materials of any
such »street, or any lamp bracket,
direction, post, hydrant or water-
pipe maintained by the Corporation
in any such street or place or
extinguish a public light; or

(xi) carry rubbish, filth or other polluted
and obnoxious matter at any hour
prohibited by the Commissioner by
public notice, or in any pattern of
cart or receptable, which has not been
approved for the purpose by the Com-
missioner or fail to close such cart or
receptable when in use ; or
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(b) carry rubbish, filth or other polluted and - -

obnoxfious matter along zny route in con-
travention of any prohibition made in -
this behalf by the Commissioner by public
notice ; or ;
(c) deposit, or cause or permit to be deposited
earth or materials of any description or
any rubbish or polluted and obnoxious
matter in any place not intended for the
purpose in any public street or public place
or waste or unoccupied land under the
management of the Corporation; or

(d) make any grave or burn or bury any corpse

at any place not set apart for su
purpose ; or

(¢) at any time or place at which the same has
been prohibited by the Commissioner by
public or special notice, beat a drum or
tom-tom, or blow a horn or trumpet, or
beat any utensil, or sound any brass or
other instrument, or play any music; or

(f) disturb, the public peace or others by sin-
ging, screaming or shouting, or by using
any apparatus for amplifying or reproducing
the human voice, such as a magaphone or
a loudspeaker ; or

(g) let lose any animal so as to cause, or negli-
gently allow any animal to cause injury,
danger, alarm or annoyance to any person ;
or

(h) save with the written permission of the
Commissioner or the Medical Officer of
Health as the case may be and in such
manner as he may authorise, store or use
night-soil, cow-dung, manure, rubbish or
any other substance emiting an offensive
smell ; or :

(i) use or permit to be used as a latrine any
place not intended for that purpose,

(2) Every person shall take all reasonable means
to prevent every child under the age of twelve ycars
being in his charge from easing himself in any public
street or public place.

(3) The owner or keeper of any animal
shall not allow it straying in a public street or public

ce without a keeper.

(4) Any animal found straying as aforesaid may
be removed by an officer or employee of the Corpo«
ration or by any police officer to a pound.
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Power of = 300. Where the Commissioner or the Medical
@emmission- Officer of Health is of opinion that there is a
er to require . e .
Temoyal or Duisance on any land or building, he may by notice
abatement  in writing, require the person by whose act, default
of nuisance. or sufferance the nuisance arises or continues or

the owner, lessee or occupier of the land or building,
or any  one or more of these persons to
remove or abate the nuisance by taking such
measures in such manner and within such period as
may be specified in the notice.

Dogs

Re i:tratiﬁn' 301. (1) The Corporation may by bye-laws

aad control ;ade in this behalf—
of deogs.

(a) require the registration, by the registra-
tion authority appointed by the Com-
missioner in this behalf of all dogs, kept
within the city ; :

(b) require that every registered dog shall

_ wear a collar to which shall be attached a

s metal token to be issued by the registra-
tion authority;

(¢) fix the fee payable for the issue of metal
token referred to in (b) above;

(d) require that any dog which has not been
registered or which is not wearing such
token shall, if found in any public place,
be detained at a place set apart for the
purpose ; and

(e) fix the fee which shall be charged for such

~ detention and provide that any such dog
shall be liable to be destroyed or other-
wise disposed of unless it is claimed and
the fee in respect thereof is paid within
one week.

{2) The Commissioner may—

{2) cause to be destroyed or to be confined
"~ for such period as he may- direct, any
dog or other animal which is,. or is
reasonably ~suspected to be, suffering
from rabies, or which ha been bitten
by any dog or other animal’ suffering or
suspected to be suffering from rabies’; and

L2
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{b) by public notice direct, that after such

.. date as may be specified in the notice,
dogs which are without collars or without
marks distinguishing them as private
property and are found straying on the
streets or beyond the enclosures of the
houses of their owners if any, may be
destroyed and cause them to be destroyed
accordingly.

o (3) No damages shall be payable in respect of

- any dog or other animal destroyed or otherwise dis-
~-posed of under this section.

(4) No one, being the owner or person in

;.'ébarge of any dog, shall allow it to be at large in
;. any. public street or public place without being

muzzled and, without being secured by a chain in

.any case in which—

Stacking or
collectinz~
inflammable

materials.

(a) he knows that the dog is likely to annoy
or intimidate any person; or

(b) the Commissioner has, by public notice
during the prevalence of rabies, directed
that dogs shall not be at large without

: muzzles and chain leads.

(5) No one shall—
‘(a) allow) any ferocious dog which belongs to
"~ him or is-in his charge to be at large
without being muzzled ; or
b) set on or urge any dog or other animal
to attack, worry or intimidate, any
person; or

(e) knowing or having reason to believe that
any dog or animal belonging to him or
in his charge has becen bitten by an
animal suffering or reasonably suspected
to be suffering from rabies, fail or neg-
lect to give immediate information of the
fact to the Commissioner or give infor.
mation which is false,

Precaution against Fire, etc,

302. The Municipal Commissioner may by
public notice prohibit in ‘any case where such
prohibition appears to him to be necessary, for the
prevention of danger to life or property, the stacking

‘- or collecting of wood, dry grass, straw or other

inflammable materials or the placing of mats,

“bamboos, timber or thatched huts or the lighting of

*“fires in any place which may be specified in the notice.
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Care of 303 No person shall get a naked light on or
naked lights. near any building in any public street or other public
place in such manner as to cause danger of fire ¢

Provided that nothing in this section shall be
deemed to prohibit the use of lights for the purposes
of ' illumination on the occasion of a festival or
public or private eniertainment. :

304. No one shall dischaige any fire-arm or let

Discharging Off fireworks or fire-baloons or detonators or engaged in
fire-works any game in such manner as to cause or to be
fire-arms, likely to cause danger to persons passing by or
s dwelling or working in the neighbourhood or risk

of injury to property :

Provided that all fire works or (fire
baloons or dectonators wused by private parties
in all cases other than public festival shall be subject
to prior information of the Corporations

Power 305. No one shall quarry, blastor cut timbes
require buil Or carry on building operations in such manner as to
ding, walll:' cause, or to be likely to cause danger to persons
etc.,, to be 1 i i i igh-
o e giis:}rigolgr or dwelling or working in the neigh

Prevention and extinction of fire

:g’i“ﬁ'::‘ag:if 306. (1) For the prevention and extinction of fire
gade and the Corporation may maintain fire brigade and

the arrange-  provide any implement, machinery or means of

ments for g % 2 Il' h' h h C 2
communicating intelligence which the Corporation

the preven- g P .

tion and ex- may think necessary for the efficient discharge of

tinction  of their duties by the brigade.

fire. 2 (2) The Commissioner may provide such
Indications as to the location of mains and hydrants
for prevention and extinction of fire, as he may
deem necessary by affixing a plate on any building
or upon any land, or painting any indication on
any building or erecting such appliance as he may
shink necessary.

(3) No person shall destroy, pull down, deface,
<over or conceal such plate, indication or appliances.

367. (1) On the occasion of a fire in the city any
g?iwiﬁgi ixi:dc magistrate or any member of a fire brigade, maintained
other person DY the Government or the Corporation, then and
for suppre- $here directing the operations of men belonging to

sion of fire. the brigade or any police officer, not below the

rank of Sub-Inspector, may—

(a) remove or order the removal of any
person who by his presence interfere
with or impedes the operation for
extinguishing the fire or for saving
lite orproperty ;
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(b) close any street or passage in or near
which any fire is burning ;

(c) for the purpose of extinguishing the fire,
break into or through or pull down, or
cause to be broken into or through or
pulled down, or wuse for the passage
of hoses or other appliances, any
premises ;

(d) cause mains and pipes to be shut off so
as to give greater pressure of water in
or near the place where the fire has
occurred ;

(e) call on the person in charge of any fire
engine to render such assistance as may
be possible ; and

(g) generally, take such other measure as may
be appearing necessary for the prevention
and extinction of fire.

(2) On the occasion of a fire all persons
assisting the fire brigade whether voluntarily or
otherwise shall be under the officer in charge of the
fire brigade and shall obey all orders and directions
given by such officer.

(3) No person shall be liable to pay damages
in respect of anything in good faith done or in-
tended to be done under sub-section (1) of this
section.

308. (1) The Corporation shall from time to
time make regulations for—

(a) the training, discipline and good conduct
of the men belonging to the fire brigade ;

(b) their speedy attendance with engines, fire
escapes and all necessary implements on
the occasion of any alarm of fire ;

(c) the maintenance of the said brigade
generally in a due state of efficiency ; and

(d) the submission of reports of fires.

(2) With the approval of the Corporation and
subject to the conditions and limitations prescribed
by this Act, the Commissioner may make regulations
for the granting of gratuities, rewards or certificates,
to persons who have given notice of fires or
who have rendered effective service to the fire
brigade on the occasion of fire.
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CHAPTER XXIV

Markets and Slaughter Houses
‘ﬁf:;,ﬁ?,b" 309, All markets and slaughter-houses which
municipal belong to or are maintained by the Corporation
markets and shall be called ‘‘Municipal Markets’’ or ¢“Municipal
;ll:l‘:sgc}:tc" Slaughter-houses”. All other markets and slaughter-
) houses shall be deemed to be private.

Provision of 310. (1) The Commissioner, when authorised by
gii):lmn‘::rl: the Corporation in this behalf, may construct,

kets and purchase, take on lease or otherwise acquire any
slaughter- building or land for the purpose of establishing a
houses. municipal market or municipal slaughter-house or
stock-yard or extending or improving any existing
municipal market or maintain such :municipal
markets, slaughter-houses and stock-yards and such
stalls, shops, sheds, pens and other buildings or
conveniences for the use of the persons carrying on
trade or business in or frequenting, such municipal
markets, slaughter-houses or stock-yards, and provide
and maintain in such municipal markets, such

buildings, places, machines, weights, scales” and -

measures for weighing and measuring goods sold
therein as he shall think fit.

(2) Municipal slaughter-houses and municipal
stock-yards may be situated within or without the city
with the sanction of the Government, ;

Munieipal 311. The Commissioner may, at any time, close

markets, any municipal market or slaughter-house or stock-

?fgﬁlfc}s“if{d yard or any portion thereof, and the premises
stock-yards occupied for any portion thereof, so closed may be
may be disposed of as the property of the Corporation.
closed.
Un?ci;?i] i 312. (1) No person shall, without the general or
markets.  Special permission, in writing of the Commissioner,
sell or expose for sale any animal or article in any
municipal market. .

(2) Any person contravening the provisions of
sub-section (1), and any animal or article exposed for
sale by such person, may be summarily removed
from the market by. or under the orders of the
Commissioner or any employee = of the Corporatinn
authorised by the Commissioner in this behalf.

Opening of 313. The Corporation shall from time: to timeé
private  determine whether the establishment of new private
markets and markets or ‘the establishment or ‘maintenance of
of private , jyate slaughter-houses shall be permitted in  the

;1::,',:‘"' city or in any specified portion of the city.

o
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814. (1) No person shall, without or otherwise
than in conformity with the terms of a license granted
by the Commissiener in this behalf—

ia) keep open any private market, or wilfully

or negligently permit any place to be
used as a private market ; or

(b) use any placein the city as a slaughter-

house or stock-yard, or for the slaughter-
ing of any animal intended for human
consumption ; or

(c) use any place outside the city whether as

/
\

a slaughter=house or otherwise, for the
slaughtering of any animal intended for
human consumption in the city ; or

d) uvse any place that may be set apart by

the Corporation in this behalf for the
sacrifice of animals in accordance with
religious customs and for the sale of
flesh thereof ;

Provided that—

(i) the Commissioner shall not refuse,
suspend .or cancel any license for
keeping open a private market for
any cause other than the failure of
the owner thereof to comply with the
provisions of this Act, or bye-laws
made thereunder ; and

{ii) nothing in the foregoing provisions of
this section shall be deemed to pro-
hibit the slaughter -of any animal
in any place as a part of any religious
festival or ceremony.

(2) Every such license shail be renewable
annually on the certificate of the Medical Officer of
Health.

(8) There shall be paid for every license granted
under sub-section (1) such annual fee as may be
fixed by the Clerporatien.
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(4) If any private market or any place set apart
under clause (d) of sub-section (1) be closed for more
than half of any year for which a fee has been paid,
the Corporation may refund the whole or any por-
tion of the fee so paid for that year.

(5) When the Commissioner has refused, sus-
pended or cancelled any license to keep open a
private market, he shall cause a notice of his having
done so to be affixed on some conspicuous spot on or

near the building or place where such market has
been held.

Levy of 315. The Commissioner may—

stallages,
rents and

fees, (a) charge such stallages, rents or fees as

may from time to time be fixed by him
in this behalf—

(i) for the occupation or use of any
shop, stand, shed or pen in
a municipal market or municipal
slaughter house ;

(i) for the right to expose article for sale
in a municipal market ;

(iii) for the use of machines, weights,
scales and measures provided for
in any municipal market ; and

(iv) for the right to slaughter animals in
any municipal slaughter-house,
and for the feed of such animals
before they are ready for slaughter;
or

(b) charge for the stallages, rents and fees
chargeable as aforesaid or any portion
thereof for such period as he may think
Bt~ =0

.€) put up to public auction or dispose of by
vrivate sale, the privilege of occupying or
using any stall, shop, stand, shed or pen
in a municipal market, municipal slaugh-
ter-house for such period and or such
senditions as he may think fit,

—

7 ¢
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"~
~ Sullages 316. A copy of the table of stallages, rents and
i ;;:‘l:)l'x fees, if any, chargeable in any municipal market or
shed. municipal slaughter-house, and of the bye-laws made
under this Act for the purpose of regulating the use
of such market or slaughter-house printed in such
language or languages as the Commissioner may
direct, shall be affixed in some conspicuous place in
the market or slaughter-house.

Pyohibition 317. (1) No animal or article shall be sold or
of db“"na:i“ exposed for sale within aradius of fifty yards of any
amc trace . unicipal market or licensed private market without

near a mare ey A
ket. the permission of the Commissioner.

(2) Any person contravening the provisions of
sub-section (1) and any animal or article exposed for
sale by such person may be summarily removed by or
under the orders of the Commissioner or any em-
ployee of the Corporation appointed by him in this
behalf.

Licence for 318. (1) No person shall without or otherwise
dealing in than in conformity with a license from the Commis-
flesh, fish ¢ioney deal in flesh, fish, poultry or import flesh intens
and poultry.” 4eq for human food or useany place for the sale of
flesh, fish or poultry intended for human food :

SEf: Provided that no licence shall be required of
any” place used for the sale or storage for sale of
preserved flesh or fish contained in air-tight or
hermetically sealed receptacles.

(2) The Commissioner may by order and sub-
ject to such conditions as to supervision and inspec-
tion as he thinks fit to impose, grant a licence or
may by order refuse, for reasons to be recorded, ta
grant the same.

(3) Every such licence shall expire at the end
of the year for which it is granted or at such earlier
date as the Commissioner may, for special reasons,
spec’fy in the licence.

(4) If any placeis used for the sale of flesh, fish
or poultry in contravention of the provisions of this
section, the Comrmissioner may stop the use thereaf
by such means as he may censider necessary.
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CHAPTER XXV

Vital Statistics

319. (1) The Medical Officer of Health
shall be the Registrar of birthsand deaths for
the city and shall keep in such form as may be provi-
ed by bye-laws a register of all births and deaths
occurring in the oity.

(2) The Municipal Commissioner shall appoint -

such number of persons to be Sub-Registrars of births
and deaths as he deems necessary and define the
respective areas which shall be under the charge of such

Registrars.

320. The Registrar and the Sub-Registrars shall
keep themselves informed of every births or
deaths occurring within the area wunder his
charge and shall ascertain and register, as soon as con-
veniently may be after the event, and without fee or
reward, such particulars in respect of every birth or
death as may be required by bye-laws.

Information 321. (1) It shall be the duty of the

of birtks and

deaths.

father or mother of every child born in the city
and in default of the father or mother, any
relation of the ¢child living in the same premises, and in
default of such relation, the person having charge
of the child, togive to the best of his knowledge and
belief to the Sub-Registrar of the area concerned within
seven days, after such birth, information containing
such particulars as may be required by bye-laws made
in this behalf.

(2) Itshall be the duty of the nearest relative
present at the time of the death or in attendance
during the last illness. of any person dying in the
city and in default of such relation, any person
present or in attendance at the time of the death,
and the occupier of the premisesin which to his
knowledge the death took place and in default of
the person hereinbefore mentioned, each inmate of
such premises or the undertaker or other person
causing the corpseof the deceased person to be
disposed of, to give to the best of his knowledge and
belief to the Sub-Registrar of the area within which
the death took place information containing such
particulars as may be required by bye-laws made in
this behalf.
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(8) Ifa birth or death occurs im the hospital,
mone of the persons mentioned in sub-section (1),
or as the case may be, in sub-section (2) skall be
bound to give information required by that sub-’
section, but it shall be the duty of the medical
officer-in-charge of the hospital within twenty-four
hours after the birth or death, to send to the Mediea!l
Officer of Health a notice containing such partica-
lars as may be required by bye-laws made in this
behalf,

PART VI

OHAPTER XXVI

Land, Buildings and Streets

Development 392, Development Schemes.—Where the Com-

missioner upon information in his possession is satisfied
in respect of any area—

(a) that the buildings in that area are by reason
of disrepair or sanitary defect unfit
for human habitation or are by reason of
their bad arrangements or the narrowness
or bad arrangement of the streets or the
want of light, air, ventilation or proper
conveniences, dangerous or injurious to the
health of the inhabitants of the area ; and

(h) thatthe most satisfactory method of deal-
ing with the conditions in the area isthe
re-arrangement and re-construction of the
streets and buildings in the area in accord-
ance with development schemes ;

he may frame development schemesin respect of
the area in accordance with the bye-laws made in
this beball, .
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Matters to
;’, provided 323. (1) A development scheme may provide
:de:;;-;t for all or any of the following matters, namely—

sehome,

(a) the acquisition under the Land Requisition
and Acquisition Aet, 1948, by agreement or
otherwise of any property necessary for

- or affected by the execution of the scheme §

(b) the relaying out of any land comprised in
the scheme;

(c) the redistribution of sites belonging to owners
of property comprised in the scheme ;

(d) the closure or demolition of buildings or
portions of buildings unfit for human habita-
tion ;

(¢) the demolition of obstructive buildings or
portions thereof ;

(f) the construction and reconstruction of' build.
ings ;

(g) the construction and alteration of streets;

(h) thewater supply, street lighting, drainage
and other conveniences ;

(i} the provision of open spaces;

(j) the sanitary arrangements required for the
area comprised in the scheme ;

(k) che provision of accommodation for any
class of the inhabitants ;

(1) the provisions of facilities for communica-
tion ;

<
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(m) thesale, letting or exchange of any property
comprised in the scheme ; and

(n) any other matter for which, in the opinion
of the Commissioner it is expedient to make
provision witha view to the development
of the area to which the same relates.

(2) Whenever any land is designated in a develops
ment scheme as subject to acquisition or is required by
the scheme to be kept as an open space, then, if at
the expiration of ten years, the land is not acquired
by the Commissioner, the owner of the land may
serve on the Commissioner a notice requiring his
interest in the land to he so acquired.

(3) If the Commissioner fails to have the
land acquired within a period of six months from the
receipt of the notice, the development scheme shall
have effect after the expiration of ,the said six months
as if the land were not designated as subject to
acquisition by the Commissioner or were not required
to be kept as anopen space.

Submission 324, Every development scheme shall, as seen
of dc"elgp' as may be after it has been framed, be submitted by the
e e Commissioner for approval to the Corporation and the
Corpora.  Corporation may either approve the scheme without
tion for aps modification or with such modifications as it may
proval. consider necessary or reject the scheme and requirc

the Commissioner to have a fresh scheme framed

according to such directions as the Corporation may

give. 3

Develop- 325. No development scheme framed under
ment schemehis part shall be valid unless such scheme
st/;)ith con;x};:cy is in conformity with the provision of the
Master Plan,Master Plan and Zonal Development Plan for the city,
and Zonal and has been approved by the State Government.
Tl?leax;lolopmem
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Pewer of 326. Notwithstanding anything to the centrary
Government congined in Sections 323 to 325 the Corporation may
» require o .d if so required by the Government shall direct the

Corperation s (
te r‘:aake Commissioner te prepare a Development Scheme in
scheme, respect of any area of the city. :

Building Control
Prohibition  327. No person shall—
of erection
or re-ercc- (i) erect or re~erect any building ; or
tiem of se ¢ ¢ buildi
uildings (ii) eommence to erect or re-erect any building,
witheut or
permissien.

(iii) make any material extetrnal alteration
to any existing buildings;
(iv) eonstruct or re-construct any projecting
portion of a building which the Commissioner is
empowered to require to be set back or is empowered

to give permissioR te construct or re-eonstruct—

(a) unless the Commissioner or the Engineer
so empowered has either by an order in
writing granted permission or has
failed to intimate within the prescribed
period his refusal to gramt such permis-
sion ; or

(b) after the expiry of one year from the
date of the said permission or such
longer period as the Commissioner may
allow:

Provided that nothing in this section shall apply
to any work, addition or alteration which the Cor-
poration may by bye-law declare to be exempted.

Motice of 328. (1) Every person who intends to erect or
buildings. re-erect .a building shall submit to the Corporation—

(a) an application in writing for approval of
the site, together with a site plan of the
land, and documents of title and, in the
case of land which is the property of the
Government or of the Corporation a eerti-
fied copy of the documents authorising him
to occupy the land, and if so required by
the Commissioner, the original document or
documents ; ans

(b) an application in writiug for permission to
execute the work together with a ground
plan, elevations and sections of the building
and a specification of the work,
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(2) Every plan of any building to be construc-
ted wholly or partly of masonry submitted under
sub=section (1), shall, in token of its having been
prepared by him or under his supervision, bear the
signature of a surveyor, licensed or; duly approved
by the Corporation.

(3) Every document submitted under sub-
section (1) chall be prepared in such manner and
shall contzin such particulars as may be required
by bye-laws made in this beha f.

(4) Nothing herein contained shall require a
person to comply with the provisions of clause (b)
of sub-section (1) of this section until such time as
the site has been approved by the Commissioner or
such person as he may direct :

Provided that an application shall be disposed
of within 60 days from the date of receipt.

 Commis- 399 The Commissioner on the advice of the
"‘;’-ne' = Engineer shall refuse to sanction the erection or re-
reiuse erec- o 1 10 . . . .
tion or re- erection of any building which is in contrayention of
erection of any rule or bye-law made under the provisions of this
building, Act. :
Grounds 330. The Commissioner on the advice of
on which site the Engineer may refuse to approve of the site on
gfxi?;?npo';i which it is intended to erect or re-erect any
bedisagpro-y building on all or any of the following grounds—
ved, (a) that the erection or re-erection of the
proposed building on such site would be
in contravention of a development scheme
under Section 322 or of any other provi-
sion of this Act or of any other enact-
ment for the time¢ being in force ; or

(b) that the site is in a portion of the city
in which the position and direction, of
the streets have not been determined,
and that the building which it is propo-
sed to erect on such site will, in the
opinion of the Commissioner obstruct er
interfere with the cemstruction in future
of suitable streets in such portion of the
city or the drainage, water-supply or
ventilation thereof :

Provided that any person; to whom permission
to erect or re-erect a building on such a site has
been refused may, by a written notice to the
Commissioner, require that the position and direction
of the future street in the vicinity of his intended
building be forthwith laid down and determined,
and if such requisition be not complied with within
one vear from the date thereof, may, subject to
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all other provisions of this, Act applicable theretos..
proceed with- the erection: of his buildings or..

(c) that the site- has been: reclaimed: or usedsi
as a place for depositingne sewage,w.
offensive - matter or:rubbish or:wthe:car-
casses ‘0f dead animals: or.ris otherwisgws
insanitary or dangerous toichealthsj or.&

(d) when the site is in -a -portion of* the
city for which. a  development scheme:«
has not been- sanctioned by the Corpo-a-
ration and  that- the: building swhichiit &
is proposed to erect or re-erect-onsuchi:is
site will; in the- opinion+=of - theCom-
missioner - be likely -to -conflict; « inira «
manner to be communpicated in writing
to- the- applicant, with- the contemplated
development scheme-

Provided that any person to whom :permission-=
to erect or re-erect a building on such a site
has been .refused may by writen . notice to the
Commissioner, require that the _preparation “of a
development scheme for thie  portion of the‘zity mn-~
which the said site is situated be proceeded with*’
as early as circumstances may permit3 and-if °
the .applicant is not informed .in writing “within
twelvé .months of the date of the requisition that
the. Corporation has sanctioned the ..said scheme, he
may, subject to all the other .provisions of this Act
applicable thereto, prcceed with,the erection or re-
erection- of ‘the' building in respect of which the
application was made.

G;?Ul;‘d on 331, (1) The: [Commissioner. shall not- grant
mision o Permission to erect or re-erect-any building . unless and
erect or re- until the Engineer has approved of the. site thereof

erect buil- on an application under section 328"
ding f.may
be refused. 2 o .
(2) The Commissioner.may refuse.s.permission to

erect or re-erect any. building—

(a) if the plan and specifications-submittediwith
the application show that such building
is not in accordance with,.a |developmyent
scheme sanctioned under . section. . 324.or .
with any prevision of this Act, or any.rule.or »
bye-law. made thercunder.or any.. provisions
of -any law for the time.being in force j.or..

(b) if in his opinion the‘erection or re-erection
of such-building would ‘be ay - nuisance -or~
injurious “ to * the - inhabitants - of ° the'.

neighbourhood or to the public ; er

“
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v(c)y-unless~ and- until any-plans, ~specification
weor »«particulars - called “for by 'him ware
«supplied ; ror
(d) if the«proposed buildingwould be: an
/ encroachment upon  Government cr
municipal land ; or
refe) if thesrsite {of: such s«building- - does not
s abuton rastreet or arprojected. street - or
« ifwthere isimno . access: tonysuch: building
wafrormcany susuch ostreet-by. a.passage - or
nrpathsway«appertaining tor such site.

clz,‘:l”x;‘i's_"f 332. If at any . time..before.the completion. of
sioner  to® building of which the erection has been sanctio-
direct modined under section 327 the CGommissioner finds that
fication of any. modificaiion of sanctioned plan is necessary,
";::‘;"f’g’glm the” .Commissioner - may, subject .to ‘payment of
sing before COmpensation as may be assessed by’ the Commis-
its comple- sioner for any loss  to which ‘the-~owner may-be

tion. put, direct that  the buildiug be: modified *accordingly.

L*"Pst? of . 833, Every.sanction for the erection or re-erectior.

sanctio.  ofwzany: building. shall remain in force for.-one

year.only from the: date of such sanction, or for .such

lenger: period as the Commissioner may have- allowed

awhen:conveying sanction.under :section 327.  Should

.Ahe.-erection arre-erection of the building not have

<been.commenced within one year . and completed

within two years or such longer period a3 may have

been allowed by the Commissioner the sanction shall

be deemed to have lapsed, but such lapse shall nct

«bar..any. subsequent.. application for fresh.sanction
wunder.the. foregoing provisions of the Act.

f)?‘g::“l):- %4884 .csEveryomperson «. whoi erects . or -re-erects. .any
tion ofguﬂ.-:ibuikh'ng zshall within.-ene month of.. the.completion
ding. of the work deliver to the Commissioner at his_ office
a notice in writing of such completion and
shall give him all necessary facilities for the

ssmgpection ofisuchowork.

Erection and€#335, (1) Nobuildingoshall -be: erected for-a.tem-
use of tem-.. 505 ry- purpose without: thersanction of the .Commis-
porarys.?, ® 7 % =
building to” 'sioner ;-or“otherwise than 1n se accorda}nce with any
be appro- “byesaws made in this~«behalf:under: this-=/Act.

ed

by
Com m i s
sloner,

“(2) If any bilding - erected-for- a temporary
purpose is not used strictly for such purpose zrandwin
accordance with any bye-laws made under this Act
oot is erected without the sanction of the Commis-
+sioner, the building ~ may ‘be | demolished by the
__Commissioner at the expense ' of the ~owner: thereof
.awhether he is~ prosecuted-under this Act or:not.
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onpensa- 336, (1) No compensation shall be claimable by

s an owner for any damage which he may sustain in
consequence of the prohibition of unauthorised
erection or re-erection of any building.

(2) The Corporation shall make reasonable
compensation which shall be assessed by the Commis-
sioner, to the owner for any damage or loss which he
may sustain in consequence of the prohibition of the
authorised erection or re-erection of any building or
part of a building except in so far as the prohibition is
necessary under any rule or bye-law.

Pewer to re-  337,(1) If any building is erected or re-erected in
qul* e flet‘“'. contravention of any development scheme mentioned
e of work under section 322 orany building bye-laws made
net in con- under section 416(1)D, or without plans having been
for mity with deposited, or notwithstanding the rejection of plans, or
bY"]‘:'; o otherwise than in accordance with any requirements
ﬁ:ﬁ'::md;fg'subject to which the Commissioner passed the plans,
rejection of the Commissioner may, without prejudice to his right
plan,ete.  of taking proceedings in a court of law for such contra-
vention, by notice to the owner either require him to
pull down or remove the work or if he so elects, to
effect such alteration therein as may be necessary to
make it comply with the said scheme or bye-laws or
other requirements specified in the notice.

(2) Ifany case in which the erection or re-erec-
tion of any building has been commenced or is being
carried on unlawfully as mentioned in sub-section (1),
the Commissioner may, by a written notice, require the
building operation to be discontinued from the date
of service of the notice.

(3) If a person to whom a notice has been given
under the foregoing provisions of this section fails to
comply with the notice before the expiry of thirty days,
the Commissioner may pull down or remove the work
in question, or eflfect such alteration therein as he
deems necessary, and may recover from him the ex-
penses reasonably incurred by the Commissioner in so
doing, and such dues shall be recoverable as arrears of
municipal tax.

(4) Where plans were approved, it shall not be
open to the Commissioner to give such a notice on the
ground that the building contravenes any scheme or
bye-laws, as the case may be, or does not comply
with his requirements under this Parte

w7 e

5
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_7\‘;“’0“’?“_“ 338. If at any time after permission to proceed
o ey With any building or work has been given, the Com-
permission missioner is satisfied that such permission was grant-
on grounds ed in consequence of any material misrepresentation
of materials gr fraudulent statement contained in the notice given or
;';::t;rﬁcffi,y information furnished under section 328, or in further
applicant.  information, if any, furnished, he may cancel such

permission, and any work done thereunder shall be

deemed to have been dene without his permission.

Restricc  339. No person shall, without the written permis-
tion on use sion of the Commissioner, or otherwise than in con-
of buildings. formity with the conditions, if any, of such permis-

sion—

(a) use or permit to be used for human habitay
tion any partof a building not originally
erected or authorised to be used for that
purpose or not used for that purpose before
any alteration has been made therein by
any work executed in accordance with the
provisions of this Act and of the bye-
laws made thereunder ;

(b) change or allow the change of the use of
any land or building ; and

(c) convert or allow the conversion of one
kind of tenement into another kind.

340. No external roof, verandah or wall of a
tio:r:ghaiikg;t building and no shed or fence shall be construeted
use of  or re-constructed of cloth, grass, leaves, mats or other
inflammabl e inflammable materials except with the permission of
material for the Commissioner, nor shall any such roof, verandah,
building, etc. \ya1] shed or fence constructed or reconstructed in

permlSSlon. . .
any year be retained in a subsequent vear except with

such permission.

Bar  of 34]. Save as otherwise expressly provided, no

jurisdiction. ;011 court shall have jurisdiction to settle, decide or
deal with any question which is by or under this part
required te be settled, decided or dealt with by the
Commissiener.
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‘Dangerous and.:Insanitary.-Buildings

Previsions . 1342. (1) If after obtaining ~the opinion "of. the

regarding
buildings
unfit for
human
habiration

-Engineer, it appears. to the Commissioner that any
.building or part of a building inténded or. used
for .- human habitation or ‘human.‘eccupation
for any purpose whatsoever is unfit for such habitation
or aeccupation, he shall give to the occupier and in case
the building is not occupied, to the owner notice in
writing stating such reasons-and-sighifying his intention
te prohibit the further-use of such“btilding or'partef a
building for such purpose,  “and* catling‘upon the
owner or occupier to state in writing his objection,
if any, to such prohibition within seven days after
the receipt of notice. If no objection is raised by
vsuch-ewner or occupierwithinsthe- prescribed period,
vor: if:the grounds of: such -objectionappear to the
#Commissioner to be insufficient or not-well founded, he
smay prohibit by an order in-writing-the further use of
vsuch +building - or »parts of ~building for.human habi-
station” or- occupation:

Provided that, before such order is given, the
owner or occupier of the building shall be given
s.an. .opportunity of appearing before the Standing
Committee in person .or. by agent in support of
his objection.

(2) Notice  of such “prohibitionashall rbe served
upon the owner of ‘anybuilding or:part of a buil-
ding affected thereby and also upon every occupier
or user thercof stating the fact of such prohibi-
tion specifying a period not being less than fourteen

= days rafter the.date. of such motice = within »which
r-every:-such person ..shall.remove . himself and . his
w=mevable property from thersaid -building. or part
nthereof, and if on.the..day so;appointed any .such
sperson -has . failed. to.. remove. -himself.and _his mova-
wible- property from the.said .building or:part theréof,
<sthe . Commissioner. may.=cause: him» and his property
te beremoved and may recover from him the cost
of sueh removal.

(3) When a building or part of building has
been vacated under sub-section (2), the Commissioner
J<ghall ‘affix a notice'“theretoinithe prescribed manner
vand no person, except’ with the »permission in-writing
- of the Commissioner-and in accerdancewith.the:terms
~~and conditions of such-permission;shall without ~suffi-
cient cause enter into or remain in such-building» or
part of a building.

4,
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(4) At any time. after a building or part of a
building has been vacated under sub-section (2), if the
Commissioner considers that it can. be rendered fit for -
human habitatinn by structural alterations and- repairs, -
he may by.notice in writing _call upon the owner. to
execute, within a period.of six months from the date of
receipt of suchy notice,r such . structural -alterations or .
repairs,:as he deems necessary and if at-the expiration
of the aforesaid periad.such alterations or repairs have
not been exccuted te hissatisfaction, he shall issue.to
the said owner a notice in writing ordering the demoli-
tion of such building or.part thereof within a period
of thirty days from the'.date"of the receipt. ot+such
notice or such longer period as the* Commissioner may- "
specify.

(5) If “the~Comumnissioner+ is -of the opinion that-
the- buitding s notcapable“of “being rendered fit®
for human' ‘habitation;~he* may by notice “in writing*~
call upon the owner to demolish it within a period
of thirty days from the receipt of such notice or
such:longerperiodias ithe Gommissioner may. specify.'«

(6) 'If at  therexpiration=of ~the said periodizans
order: to *demolishr a +building .or part of a = building:
issued> iinder~+sub-scotiones (4) “or 'sub-section -(5) thasa
not . been= comphied: “with, « ther “Commissioner> ‘may«
direet; by‘anuorderin «writingy thel demolition thereof«
by:any municipal employece or contractor. - The mate=
rials-of the!bunldingor >part:of the: building so+des<"
troyed- shall::thereupon:sbe ssold by - public' auction:
and: the, proceedssefithersale ishalli ‘be’ “made i:overs
to=ther owner~aftertdeducting ¢hétcost ‘of such' des=
truction” and- sale. - If the'amount realised - is * nov:
sufficient =to rcover “the rcostvof isuch: demolition anda
sale, the balance, if any, shall be recovered-fromthex
owner as arrcar of municipal tax:

Providede that,sbeforerzsuchs order is sgiveni:the} »
owner of the buildingrshalls be- given an~opportunity-
of r appgaring vheforethe {ommissioner in personror sbhys
an agent@androf showing:sause whyssueh order :should
not bexgiveno:

(7) If any building or part of a building in respect
of which an order under’ this section has been-made is
the'subject of a lease, such lease shall be voidable at the'
option of the lessee with effect from the date om
which the said Iessee has to vacate the premises.
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Removalei 343, (1) If in the opinion of the Commissioner
b::‘:g““f;: any building, wall, structure or anything affixed thercto
state. 18 in dangerous state, the Commissioner may, by notice
in writing, require the owner or occupier thereof
forthwith either to remove the same or to cause such
repairsto be made thercto as he considers necessary
for the public safety; and if the danger appears to
him to be imminent, he may forthwith take such steps
as may berequired to avert such danger, including
the forcible removal without notice from such building

of all the occupiers thereof and their property.

(2) Any expenses incurerd by the Commissioner
under sub-section (1) shall be paid by the owner
concerned.

(8) Except with the permission in writing of the
Commissioner no person shall without sufficient cause
enter into or remain in any building from which the
occupier has been removed under sub-section (1).

Abandoned 344. If it appears to the Commissioner that any
or uneceupis building or structure is abandoned or unoccupied or
ed premises. 155 hecome a resort of disorderly person or is by reason

of its cenditions seriously detrimental (o the interest of
the neighbourhood, the Commissioner may give written
notice to the owner of such building or structure if he
be knoewn and resident within the city, or to any person
who is known or believed to claim to be the owner, if
such person is resident within the city, and shall also
affix a copy of the said notice on some conspicuous part
of the said building or structure requiring all persons
having any right or interest therein to take such order
regarding the said building or structure as may, in the
opinion of the Commissioner, be necessary to prevent
the same {rom being resorted to as aforesaid er from
being seriously detrimental to the amenities of the
neighbourhood, :

Reclamation 845, (1) If for any reason it appears to the
of low-Yying Commissioner that the level of the site on which it is
G proposed to erect or re-erect a building is so low that
sueh building is likely to become insanitary or likely to
be a source of nuisance, he shall give to the owner of
the building proposed to be erected a notice as to why
the said site should not be reclaimed with such mate-
rials and raised to such height and within such peried
not being less than six months from the date of the
notice as he shall think fit and the said notiee shall
specify the cost at which, if so desired by the owner
the required work can be performed by municipal
agency.
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(2) If no objection is raised within such period as
aforesaid, or if any objection which is raised appears
to the Commissioner to be invalid or insufficient, he
may by notice in writing direct such owner eor
occupier —

(a) to carry out such reclamation and raising
of the height within the period specified 3
or

(b) within thirty days after the receipt of the
said notice to pay to the Commissioner,
the estimated cost of performing the
work by municipal agency.

(3) In any case in which the estimated cost
of the reclamation has not been paid to the Commis-
sioner, and the owner fails to carry out the work of
reclamation within the period specified in the notice
under sub-section (2), the Commissioner may recover
from him the estimated cost of the work as stated in
the notice issued under sub-section (1) or so much
thereof as he may consider necessary to complete  the
work, and shall carry out and complete the work:

Provided that in case of hardship the Com-
missioner may realise the amount in instalments after
completion of the work.

346, If it appears to the Commissioner that
any tiles, stones, rafters, building materials or
debris of building materials are stored or collected in or
upon any premises in such quantity or bulk or in such
a way as to constitute a harbourag: or breeding place
for rats or other vermin or is otherwise a source of
danger or nuisance to the occupiers of the said
premises or to persons residing in the neighbourhood
thereof, the Commissioner may by written notice-
require the owner of such premises, or the owner of
the materials or debris so stored or collected
therein, to remove or dispose of the same or to take
such order regarding the same as may, in the
opinion of the Commissioner, be necessary or expedient
to abate the nuisance or prevent a recurrence thereof.

347. Should the owner, part-owner, or occus
pier of any building suffer the same to be in a filthy or
unwholesome state, the Commissioner may by notice,
require him within twenty-four hours to cleanse the
same or otherwise put it in a proper state and there-
after to keep it in a clean and proper state and if is
appears tc be necessary for sanitary purposes to do so
may, at any time by notice, direct the occupier of
any building to white wash or otherwise cleanse
the said building inside and outside in the manner
and within a period to be specified in the netice.
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Pablie Streets

848, (1) The Corporation may, subject to approval
of the Government, permanently close the whole
or any part of pablic street:

Provided that no such street or part thereof
be closed unless for one month at least before the
meeting of the Corporation at which the matter is
decided, a notice has been posted in the street, or
part thereof which it is proposed to be clesed inform-
ing the residents of the said FropOsal, and until the
objections to the said proposal, if any, made in writing
at any time before the day of the said meeting have
been received and considered by the Corporation.

(2) When any public street or part thereof is
permanently closed under sub.section (1), the site of
such street or the part thereof which has been closed,
may be disposed of as land belonging to the Corpora-
tion.

Encroachments on Street

849. (1) No person shali erect, set up, add to, or
place against or in front of any premises any structure
or fixture which will—

(a) overhang or project into, or in any way
encroach upon, and cbstruct in any way
the safe or convenient passage of the public
along any street, or

(b) proiect into or encroach upon any drain or
open channel in any street so as in any way
to interfere with the use or proper working
of such drain or channel or to impede
the inspection of cleansing thereof.

(2) The Commissioner by a notice require the
encroacher or owner or occupier of any premises to
remove, or t0 take such other action as he may direct
in relation to any structure or fixture which has been
erected, set up, added to, or placed against, or in
front of the sald premises in contravention of this
section.

(3) If the occupier of the said premises
removes or alters any structure or fixture in accordance
with such notice, he shall be entitled, unless the
structure or fixture was erected, set up or placed by
himself, to credit into account with the owner of the
premises for all reasonable expenses incurred by him
in complying with the notice. In case the owner
er occupier fails to comply with such notice, the
Commissioner will remove or alter any such struc-
ture or fixture as contained in the notice or take
such steps to remonve such encroachments as he
may deem fit,
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“,-Ef;ﬁf::‘;’:)f 350. (1) The Corporation or the Commissionér
~ municipal  shall not in respect of any street vested in the Govern-
authorities, ment, grant permission to do any act the doing of
which without the permission of the Corporation or
the Commissioner is punishable under this Act or the
rules or bye-laws made thereunder except with the
sanction of the Governmens which may be given in
respect of a class of cases generally or in respect of

a particular case.

(2) The Corporation or the Commissioner shall,
if so required by the Government, exercise in respect
of such streets, all or any of the powers conferred by
the Act upon the Corporation or the Commissioner, as
the case may be.

Feotings of 351. No title to any land belonging to or vested
buildings  in the Government or the Corporation shall be deemed
e oA oto have been acquired by a person or persons by
Iand belong- F¢as0n only that the footing of the foundations ofany
ingto Go- buildings, wall or other structure project or have

vernment or projected below the surface of such land.
vesting 1R )
Cerporation.

Prehibition 352. (1) No person shall, except with the per-
ef deposit, mission of the Commissioner, and on payment of such
:;fu;" °irn fee as he in each case thinks fit, place or deposit upon
et any street, or upon any open channel, drain or well in

any street, or upon any public place, any stall, chair,
bench, box, ladder, bale or other things whatsoever so
asto form an obstruction thereto or encroachment
thereon.

(2) Nothing in sub-section (1) applies to building
materials.

Powertores 353. The Commissioner may, without notice,
move any- cause to be removed:—

thing depo-

ited - S

;o:ed“ Yot (a) any stall, chair, bench, box, ladder, bale, ot
sale in .°°“‘f oth?r thing whatsoever, placed, deposited,
IL?,"KZ‘:L” projected, attached or suspended in, upon,

from or to any place in contravention of
this Act ; and
(b) any article whatseever hawked or exposed
for sale on any public street or in any othep
public place in contravention of this Act
and any vehicle, package, box or any other
thing in or on which such article is placed.
Streets not  354. (1) No person other than the Commissioner
to be epened or a duly authorised municipal employee shall—

o:pbroxg (a) open, breakup, displace, take up or make
bullding M. any alteration in, or cause any injury to
terials noE the soil or pavement or any wall, fence,
to be depo- posts, chain or other materials, or thing
::;ti:gotxl:e;::? forming part of any street ; or

ol idoig (b) deposit any building materials in any

street 3 or

<
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(c) set up in any street any scaffeld or any
temporary erection for the purpose of any
work whatsoever or any posts, bars, rails,
boards or other thing by way of an en-
closure, for the purpose of making mortar
or depositing bricks, lime, rubbish or ether
materials.

(2) Any permission granted under clause (b) or
clause (c) of sub-section (1) shall be terminable at
the discretion of the Commissioner on his giving not
less than twenty-four hours notice of such termination
to the person to whorn such permission was granted.

(3) The Commissioner may, without notice
cause to be removed any of the things referred
to in clause (b) or clause (c) of sub-section (I)
which has been deposited or set up in any street with-
out the permission specified in that sub-section or
which having been deposited or set up with such
permission has not been removed within the period
specified in the notice issued under sub-section (2):

Provided that nothing in this sub-section shall
apply to cases under clause (b) or clause (c) of sub=
section (1) in which an application for permission
has been made with such fce as may be specified by
the Commissioner in this behalf but no reply has been
scnt to the applicant within seven days from the date
of the application.

Ground floor, 359. The Commissioner may at any time by

dsors, etc., notice require the owner’ of any premises on the

mot to open ground floor of which any door, gate, bar or window

eutwards ongpens outwards upon a street or upon any land

hen, required for the improvement of a street in such
manner, asto obstruct, in the opinion of the Com-
missioner, the safe or convenient passage of the publie
along such street, to have the said door, gate, bar or
window altered so as not to open outwards.

Prohibition  396. (1) No persen shall tether any animal or

of tethering  cause or permit the same to be tethered in any public
of amimals street.

and milkiag

of eattle;

(2) No person shall milk or cause or permit to
be milked any cow or buffalo or goat in any street.

(3) Any animal tethered or any cow or buffalo
or yoat found being milked as aforesaid in
any street may be removed by the Commissioner or
any municipal employee and be impounded and dealt
with under the provision of the Indian Cattle Tres-
pass Act, 1871,
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Function of 357. The Commissioner shall, from time to time,
CGommissiol- causej all public streets vested in the Corporation to be
e? in reilfi?t graveiled, metalled or paved, channelled, altered or
YireerT ¢ repaired, and may widen, extend or otherwise
. improve any such street or cause the soil thereof to
be raised, lowered or altered or may place and keep
in repair fences and posts for the safety of foot passen=
ers:
: Provided that no widening, extension or other
improvement of a public street, the aggregate cost
of which will exceed five thousand rupees, shall be
under taken by the Commissioner except with the
previous sanction of the Clorporation.
358. The Commissioner may at any time with the
Fower to previous sanction of the Clorporation—
make mew (a) lay out and make new public streets;
public strect. (b} construct bridges, culverts and sub=ways;
(c) turn or divert any existing public street;
and
(d) lay down and determine the position and
direction of a street or streets in any part
of the city notwithstanding that no pro-
posal for the erection of any building in the
= vicinity has been received.
Minimum _ 359 The Commissioner shall, from time to time
width of . e e e = 5
new public With the sanction of the Standing Committee, specify
street. the minimum width of different classes of new public
streets according to the nature of the traffic likely
to be carried thereon, and the streets with which they
join at one or both ends, the localities in which they
are situated, the heights up to which buildings abutting
thereon may be erccted and other similar considera-

tions.

Power- %6 360. (1) The Commissioner with the previous
prohibit use sanction of the Corporation may :—
of publie (a) prohibit vehicular traffic in any public
strect for 3 h £

s street or any portion thercol so as to
certain kinds . .
of traflic, prevent danger, obstruction or incon-

venience to the public or to ensure
quietness in any locality ; and

(b) prohibitin respect of all public streets, or
any particular public street, the transit of
any vehicle of such form, construction,
weight or size or laden with such heavy or
unwieldy objects as may be likely to
cause injury to the roadways or any com=
struction thereon except under such con-
ditions as to time, mode of traction or
locomotion, use of appliances for the
protection of roadways, number of lights
and assistants and other general precautions
and upon the payment of such charges as
may be specified by the Commissionep
generally in such case,
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(2) Notices of such prohibition as are imposed
under sub-section (1) shall be posted in conspicuous
places at or near both ends of public streets or portions
thereof to which they relate, unless such prohibition
applies generally to all public streets.

Power to ~ 361. Subject to the provisions contained in this

acquire lands Act, the Commissioner may—

and buildings

::’:eft“l’;: for (a) acquire any land required for the purpose

parking of opening, widening, extending or otherwise

place. improving any public street or making
any new public street and any building
standing upon such land ;

(b) acquire in relation to any such land or
building all such land with buildings, if
any, thereon as the Corporation may think
expedient to acquire outside of the
regular line, or of the intended regular
line, of such street ; and

(c) acquire any land for the purpose of laying
out or making a public parking place.

Defining the 362, (1) The Commissioner may define a linc on
regular line

of streets.

one or both sides of any public street in
accordance with the bye-laws made in this behalf and
may, with the previous sanction of the Corporation,
redefine at any time any such regular line:

Provided that, before according sanction the Cor-
poration shall by public notice afford reasonable
opportunity to the residents of premises abutting on
such public street to make suggestions or objections with
respect to the proposed redefined line of the street
and shall consider all such suggestions or objections
which may be made within one month from the date
of the publication of the said notice :

Provided further that the regular line of any
public street operative under any law in force in
any part of the city immrediately before the commence-
ment of this Act shall be deemed to be a line
defined by the Commissioner under this sub-section.

(2) The line for the time being defined or rede-
fined shall be called the regular line of street,

(3) No person shall construct or reconstruct any
building or a portion thereof or any boundary wall or
other structure whatsoever within the regular line of a
sireet.
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(4) The Commissioner shall maintain a register
¢ontaining such particulars as may be specified by him
in this behalf with plans attached thereto showing
all public streets in respect of which the regular line of
the street has been defined or redefined and containing
any other particulars which the Commissioner may
deem necessary.

(5) All such registers shall remain open for inspec-
tion by any person on payment of such fee as may be
specified by the Commissioner with the sanction of the
Standing Committee.

Setting back 363. (1) If any part of a building abutting on a
building to public street is within the regular line of that street, the
regular line Commissioner wnay, whenever it is proposed—
ol (a) to repair, rebuild or construct such building
or to take down such building to an extent
exceeding one-half thereof above the
ground level, such half to be measured
in cubic meter, or
{b) to repair, remove, construct or reconstruct
or make any additions to, or structural
alterations of, any portion of such building
which is within the regular line of the
street ;
by an order which he issues concerning the
additions to, rebuilding, construction, repair or
alterations of such building, require such building
to be set back to the regular line of the street.

(2) When any building or any part thereof within
the regular line of a public street falls down,
or is whether by the order of the Commissioner
otherwise taken down, the Commissioner may forth-
with take possession on behalf of the Corpora-
tion of the portion of the land within the regular line
of the street theretofore occupied’ by the said building
and, if necessary, clean the same.

(3) Land acquired under this section shall be
deemed to be a part of the public street’fand shall "vest
in the Corporation. i S

Compulsory 364. (1) Where any building or any part®there-
setting back of is within the regular line of a public street and in
of building the opinion of the Commissioner it is necessary "to set
fb “’g}.‘l‘“ back the building or part thereof to the regularline of
Straet, the street he may by notice serve on the owner in ac-

cordance’ with the provisions of this Act, require him to
show cause within the period as may be specified
in the notice as to why such buildingjor part'thereof
along with the land which is within the regular fline of
the street should not be acquired by thefCommissioner
on bebalf of the Corporation.

~ (2) If such owner fails to show cause as required
bylsub-section (1), the[Commissioner may proceed to
acquire | the property on behalf of the Corparation for
the purpose, ;
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(3) Nothing in this section shall apply to building
vesting in the Government.

of’:;gx‘:‘l’:ﬁgn 365. (1) If any land, whether open or enclosed,
and  lang NOt vesting in the Corporation and not occupied by any
occupied by building is within the regularline of a public street or
platforms; if a platform, verandah, step, compound wall, hedge or
:ﬁg’r:'g‘g;;‘!‘_ fence or some other structure external or a building
P of abutting on a public street or a portion of such platform,
streets. verandah, step, compound wall, hedge, fence or other
structure is within the regular line of such street, the
Commissioner may, after giving to the owner of
the land or building a notice of intention so
to de, take possession on behalf of the Cor-
poration of the said land with its enclosing wall,
hedge, fence or other structure or of any portion
thereof whichis within the regularline of the public
street after acquisition and, if necessary, clear the same
and the land so acquired shall thereupon be deemed to
be part of the public street and shall vest in the
Corporation.
(2) Notwithstanding anything contained in this Act
the Commissioner may proceed to acquire the said
land on behalf of the Corporation.

Acquisition 366. (1) Where a land or building is partly with«
:i:t"m““i“!‘ in the regular line of a public street and the Commis-
building sioner is satisfied that the land remaining after the in-
and land clusion of the portion within the said line will not be
after suitable or fit for any beneficial use, he may at the
;‘ﬁgl“::;’go‘;f request of the owner, acquire such land in addition
within a re. tothe land within the said line and such surplus
gular line of land shall be deemed to be a part of the public
street have street and shall vest in the Corporation.
Egen ACqUILs (2) Such surplus land may thereafter be utilised
; for the purpose of setting forward a building under

Section 367.

Setting for 367. The Commissioner may, upon such terms
ward of a3 may be determined by the Corporation allow
?ﬁ’éldizgul;‘r) any building to be set forward for the purpose
line of street, Of improving the regular line of a public street

and may, with the sanction of the Standing Com-
mittee, by notice require a2ny building to be so set for-
ward in the case of re-construction thereof or of a new
construction.

Explanation : —For the purpose of this section a
wall separating any premises from a public sireet shall
be deemed to be a building ; and it shall be deemed
a sufficient compliance with permission or requisition
to set forward a buiiding to the regular line of a street
if a wall of such material and dimensions as are
approved by the Commissioner is erected along the
said line. e

e
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ngg‘n&' 368. (1) Compensation as  assessed by  the
oaidi it C(_)mmssmner shali be paid by the Commissioner
tain cases of With the anproval of the Standing Committee to the
sctting back owner of any building or land acquired for a public
Fcfxw:itjtmi street Nunder the provisions of Sections 363, 364
building, and 365 for any loss which such owner may
sustain in consequence of his building or land being
so acquired and for any expense incurred by such owner
in consequence of any order made by the Commis-

sioner:

Provided that any increase or decrease in the
value of the remainder of the property of which
the building or land so acquired formed part,
likely to accrue from the setting back to the regular
line of the strcet shall be taken into consideration
and allowed for in determining the amount of such

compensation.

(2) If in consequence of any order to set forward
a building made by the Commissioner, the owner of
such building sustains any loss or damage, compensa-
tion as assessed by the Commissioner shall be paid to
him by the Commissioner with the approval of the
Standing Committee for such loss or damage after
taking into account any increase in value likely to
accurc from the setting forward.

(3) If the additional land which will be included
in the premises of any person required or permitted
under sub-section (2) to set forward a building belongs
to the Corporation, the order or permission of the
Commissioner to set forward the building shall be a
sufficient conveyance to the said owrer of the said
land, and the price to be paid to the Corporation by
the ownerfor such additional land and the other terms
and conditions of the conveyance shall be set forth
in the \order or permission.

Private Streets

Owner’s 369. If the owner of any land utilises, sells leases
obligation out or otherwise disposes of such land for the
;:;hcx;;?&al- construction of buildings thercon, he shalllay down and,
1a§d and  make strect or streets of such width as may be pres-
building  cribed giving access to the plots into which  the
sites. land may be divided and connecting with an existing

public or private street.
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Lay-out 370. (1) Before utilising, selling or otherwise
plans. dealing with any land under section 369, the owner
thereof shall send to the Commissioner a written appli-
cation with a lay-out plan of the land showing the fol-

lowing particulars, namely—

(a) the plots into which the land is proposed to
be divided for the erection of buildings
thereon and the purpose or purposes for
which such buildings are to be used ;

(b) the reservation or allotment of any site for
any street, open space, park, recrea-
tion ground, market or any other public
purpose ;

(c) the intended level, direction and width of
street or- streets:;

(d) the regular line of street or streets ; and

(e) the arrangements to be made for levelling,
paving, metalling, flagging, channclling
sweering, draining, conserving and lighting
street or streets.

(2) The provisions of this Act and the bye-laws
made thereunder a to the width of the public streets
and the height of building abutting thereon, shall apply
in the case of streets referred to in sub-section (1) and
all the particulars referred to in the sub-section shall
be subject to the sanction of the Standing Committee.

(3) Within sixty days after the receipt of any
application under sub-section (1) the Standing Com-
mittee shall either accord sanction to thelay-out plan
on such conditions as it may think fit or disallow it or
ask for further information with respect to it.

(4) Such sanction shall be refused, if—

(a) the particulars shown in the lay-out
plan would contiict with any arrangements
which have been made or which are in the
opinion of the Standing Committee likely
to be made for carrying out any general
scheme of development of the city whether
contained in the Master Plan or a Zonal

Development Plan prepared for the city or
not; or
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® (b) the said lay=out plan does not conform to

g the provision of this Act and bye-laws
made thereunder, or

(c) any street proposed in the plan is not
designed so as to connect at one end with a
street which is already open.

(5) No person shall utilise, sell or otherwise deal
with any land or lay-out or make any new street
without or otherwise than in conformity with the
orders of the Standing Committee and if further
information is asked for, no step shall be taken to
utilise, sell or otherwise deal with the land or to lay-
out or make the street until orders have been passed
upon receipt of such information:

Provided that the passing of such orders shall not
be in any case delayed for more than sixty days after
the Standing Commitiee has received the information
which it considers necessary to enable it to deal with
the said application.

(6) The lay-out plan referred to earlier in this
section shall, . if so required by the Standing Com-
mittee, be prepared by a licensed Town Planner at the
cost of the beneficiary.

= 371. (1) If any person lays cut or makes any
:}‘fji’;n":]'i’_ street referred to in section 370, without or othcm(ise
tion of street than in conformity with the orders of the Standing
made  in Committee, the Comrissioner may, whether or not the
breach _of offender be pirosecuted under this Act, by notice
section 370, require,—

(a) the offender to show cause by a
written statement signed by him and sent
to the Commissioner on or befose such date
as may be specified in the notice, why
such street should not be altered to the
satisfiction of the Corporation and if
such alteration be impracticable why
such street should not be demolished, or

(b) the offender to appear before the
Commissioner either personally or by a
duly authorised agent on such day and at
such time and place as may be specified dn
the notice and show cause as aforesaid.

(2) If any person on whom such notice is served
fails to show cause to the satisfaction of the Commis-
sioner why such street should not be so altered or
demolished, the Commissioner may pass an order
directing the alteration or demolition of such street
with the approval of the Standing Committee,
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Power of 372, (1) If any private street or part thereof is not
Commissio- |eyelled, paved, metalled, flagged, channelled, sewered,
ner to order . . : : >
work to be drained, conserved or lighted to the satisfaction of the
cerried out Commissioner, he may by notice require the owner of
or carry it such street or part and the owners of the lands and
out himself },)j]dings fronting or abutting on such street or part
in default, : . ‘ P

to carry out any work which in his opinion may be

necessary, and within such time as may be specified in

uch notice.

(2) If such workis not carried outs within the
time specified in the notice, the Commissioner may, if,
he thinks fit, execute it and the expenses incurred shall
be paid by the owner referred to in sub-section (1) in
such proportion as may be determined by the Com-
missioner and shall be recoverable from them as an
arrear tax under this Act.

(3) If any street has been levelled, paved,
metalled, flagged, channelled, sewered, drained, con-
served and lighted under the provisions of sub-sections
(1) and (2), the Commissioner may, with the approval
of the Standing Committee and on the - requisi-
tion of a majority of the owners referred to
sub-section (1), shall declare such a street to be a
public street and thereupon the street shall vest in the
Corporation,

Precautions 373. (1) The Commissioner shall, so far as prac-

during re-  ticable during the construction or repair of any pub-

pair efstreet ;o strcet, or any municipal drain or any premises
vested in the Corporation—

(a) cause the same to be fenced and guarded,

(b) take proper precautions against accident
by shoring up and protecting the adjoin~
ing buildings, and

(c) cause such bars, chains or posts tobe fixed
across or in any street in which any such
work of construction or repair is under
execution as are necessary in order to
prevent the passage of vehicles or animals
and avert danger.

(2) The Commissioner shall cause such street,
drain or premises to be sufficiently lighted or guar-
ded during night while under construction or repair.

(3) The Commissioner shall, with all reasonable

speed, cause the said work to be completed, the
ground to be filled in, the said street, drain or
premises to be repaired and the rubbish occasioned
thereby to be removed.

(<%

O
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(4) No person shall, without the permission of
the Commissioner or other lawful authority, remove
any bar, chain, post or shoring, timber, or remove
or extin~uish any light set up under this section.

Naming and 374. (1) The Commissioner may-—

numbering

of Wrects, (a) with the sanction of the Corporation
determine the name or number by which
any street or public place vested in the
Corporation shall be known ;

(b) cause to be put up or painted at a
conspicuous part of any building, wall
or place, at or near each end, corner or
entrance of such strect or on some
convenient part of such street, the name
or number by which it is to be known ;

(c) cause to be put up or painted on boards of
suitable size the name of any public
Place vested in the Corporation ; and

(d) determine the number or sub-number by
which any premises or part of such pre-
mises shall be known and cause such
number or sub-number to be fixed to the
side or outer door of such premises or
to scme place at the entrance of the
enclosure thereof.

(2) No person shall destroy, remove, deface or
in any way injure or alter any such nazme or number

or sub-number put up or painted by order of
the Commissioner,

Measures fof 375 The Commissioner shall—
lighting.

(a) take measures for lighting in a suitable
manner all such public streets and

public place as may be specified by the

Standing Committce ;
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(b) procure, erect and maintain such number
of lamps, lamp posts and other
appurtenances as may be necessary for
the said purpose; and

(c) cause such lamps to be lighted by means of
oil, electricity or such other light as the
Standing Committee may determine.

Provision for  376. The Commissioner, on the application of
lighting * of {he owners of a private street, may enter into ar-
ste‘;i"'at%, rangements for the lighting of such street on such
Corporation terms as may be agreed upon between him and
on applica- such owners and shall thereafter in respect of such

tion of  gireet have all the powers conferred by section 375.
. owners.

Pre hibitien 377. (1) No person shall, without lawful autho-
rz:‘?o"itb rity, take away or wilfully or negligently break
lamps,  ©OF throw down or damage—
(a) any lamp or any appurtenance of any lamp
or lamp post or lamp iron set up in any
public street or any public place,

(b) any electiric wire for lighting such lamp ;
and

(c) any post, pole, standard, stay, strut,
bracket or other contrivance for carrying,
suspending or supporting any electric
wire or lamp

(2) No person shall wilfully or negligently
extinguish the light of anv lamp set uo in any public
street or any public place.

(3) If any person wilfully o1 through neeligence
or accident breaks, or causes any damage to, any of
the things described in sub-section (1), he shall in
addition to any penalty to which he may be subjected
under this Act, pay expenses of repairing the damage
so done by him.

A
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PART VI
CHAPTFR XXVII
Powers, Procedures, Offences and Peralties
Licences and written permissions

Signatures, 378. (1) Whenever it is provided in this Act or
conditions, any rule or bye-law made thereunder that a licence or
duration, a written permission may be granted for any purpose,
ig?;cc';st‘ﬁ)’l‘]’ such licence or written permission shall be signed by
etc., of ~ the Commissioner or by the municipal = cmployee
licenses and empowered to grant the same under this Act or the
written per- pyles or bye-laws made thereunder or by any autho-
missions.  yised municipal employee and shall specify in addition
to any other matter required to be specified under any
other provision of this Act or any provision of any
bye-law made thereunder—
(a) the date of the grant thereof ;
(b) the purpose and the period, for which it
is granted ; .
() restrictions or conditions, if any, subject to
which it is granted ;
(d) the name and address of the person to
whom it is granted ; and
(e) the fee, if any, paid for the licence or
written permission ; and
(f) any other conditions that may be imposed
from time to time.

(2) Fxcept as otherwise provided in this Act or
any rule or bye-law made thereunder, for every such
license or written permission afee may be charged at
such rate as may from time to time be fixed by the Cor-
poration and such fee shall be - payable by the person
to whom the licence or written permission is granted.

(3) Save as otherwise provided in this
Act or any rule or bye-law made thereunder,
any licence or written permission granted under
this Act or -any - rule or  bye-law made
-thereunder may at any time be suspended or
revoked by the Commissioner or by the employee by
whom it was granted, ifheis satisfied that it has been
secured by the grantee through mis-representation
or fraud or if any of its restrictions or conditions has
been infringed or evaded by the grantee, or if the
grantee has been convicted for the
contravention of any of the provisions of this Act or
any rule or bye-law made thereunder relating to
any matter for which the licence or permission has
been granted ;




Power of
entry and
inspection,

200

Provided that—

(a) before making any order of suspension or
revocation reasonable opportunity shall be
afforded to the grantee of the licence or
the written permission, to show cause why
it should not be suspended or revoked, and

(b)Y every such order shall contain a brief
statement of the reasons for the suspension
or revocation of the licence or the written
permission.

(4> When any such licence or written permission
is suspended or revoked, or when the period for
which the same was granted has expired, the grantee
shall, for all purposes of this Act or any rule or
bye-law made *thereunder, be deemed to be without
a licence or written permission until such time as
the order suspending or revoking the licence or
written permission is rescinded or until the licence
or written permission is renewed.

(5) Every person to whom alicence or permission
has been granted shall produce it at all reasonable
hours for inspection, if so 1equired by the Commis-
sioner or any employee authorised by him in this
behalf.

Eatry and Inspection

379. The Commissioner or any  municipal
employee authorised or empowered in this behalfhv or
unc'er any provision of this Act, may at all reasonable
hours enter into or upon any land or building with or
without assistants and workmen for the purpose of—

(a) ascertaining whether there is or has
been on or in connection with  the
land or building any contravention of the
provisions of the Act or any rule or bye-law
made thereunder ;

(b) ascertaining whether or not circum-

stances exist which would  autho- -

rise or require the Commissioner or any
municipal employee authorised or empowerd
in this behalf to take any action or execute
any work under this Act or any rule or bye-
law made thereunder ;

(c) taking any action or executing any
work " authorised or required by
this Act or any rule or bye-law made there-
under ;

A
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(d) any  inquiry, - inspection examination,
measurement, valuation or survey authorised
or required by or under this Act or necessary
for the proper administration of this Act;
and

(e) efficient discharge of the functions generally
by auy of the municipal authorities under this
Act or any rule or bye-law made thereunder.

380.(1) The Commissioner or any person autho-

onter adjoin-piged in this behalf by him or empoweved in this behalf

mg land

i
relation te

any werk.

Breaking
into.

by or under any provision of this Act, may enter on
any land within fifty yards of any work authorised
by er under this Act with or without assistants and
workmen for the purpose of depositing thereon amy
snil, gravel, stone or other materials or for obtaining
acce#s to such work or for any other purposes cen-
neeted with the execution of the same.

(2) The person <o authorised shall, before entering
on any such land, state the purpose thercof, and
shall, if so required by the uwner or oecupier there-
of, fence off so much of the land as may be required
for such purpesss

(8) The person se authorised shall, i exercisimg
any power conferred by this section, do as little
damage as pomible and compensation as assessed
by the Commissioner shall be payable by the
Corporation in accordanee with rules and bye-laws
made in this behalf to the owner or occupier of
such land or to both for any such damage, whether
permancut er temporary.

381.(1) It shall be lawful for the Commissioner
or any person authorised or empowered in this behalf
by or under any provision of this Act, to make any
entry into any place, and to open or cause to- be
opened any door, gate or other barrier, if:—

(@) he considers the opening thereol necessary
for the purpose of such entry ; and

(b) the owner or occupier is absent or being
present refuses to opem such door, gate or
barrier.

(2) Before making any entry into any such place
or opening or causing to be opened any such door,
gate or other barrier, the Commissioner or the person
authorised or empowered in this behalfl shall call
upen two or more respectable inhabitants of the
locality in which the place to be entered into is situated
te witness the enmtry or opening end may issue an
order im writing te them or anv ef them se te do.
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(3) A report shall be made to the Standing Com-
mittee as soon as may be after any entry has betn
made into any place or any door, gate or other barrier
has been opened under this section.

382. (1) Save as otherwise provided in this Act or
any rule or bye-law made thercunder, no land or buil-
ding shall be entered without the consent of the occu-
pier, ¢ if there is no occupier, of the owner thereof
and no such entry shall be made without giving the
said owner or occupiers as the case may be not less
than twenty-four hours written notice of the intention
to make such entry:

Provided that no such notice shall be necessary if
the place to be inspected is a factory or workshop or
trade premises, godown or a place used for any of the
purposes specified in section 373 or a stable for horses
or a shed for cattle or a latrine or urinal or a work
under construction or for the purpose of ascertaining
whether :iny animal intended for human food is
slaughterc<l in that place in contravention of this Act
or any rule or bye-law made thereunder

(2) When any place used as a human dwelhing is
entered under this Act, due regard shall be paid to
ths social and religious customs and usages of the
occupants of the place entered, and nc apartment in
the actua! occupancy of a female shall be entered or
broken open until she has been informed that she is at
liberty to withdraw and every reasonable facility has
been afforded to her for withdrawing.

383. No person shall obstruct or molest any per-
son authorised or empowered by or under this Act or
any person with whom the Corporation or any of
the municipal authorities specified in section 4 has
tawfully contracted, in the execution of his duty or
of anything which he is authorised or empowered or
required to do by virtue or in consequence of any
of the provisions of this Act or any bye-law or rule
made thereunder or in fulfilment of his contract, as
the case may be.

Public Notices and Advertisements

384. Every Public notice given under this Act
or any rule or bye-law made thereunder shall be in
writing under the signature of the Commissioner or any
municipal employee authorised in this behalf and

~tl
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shall be widely made known in the locality to be affec=
ted thereby, by affixing copies thereof in conspicuous
public places within the said locality or by advertise~
ment in local newspapers or by any two or more of
these means and by any other means that the appro-
priate municipal authority may think fit,

Notice, etc,
385. Where any notice, bill, order or requisition
used or made under this Act or any rule, or
bye-law made thereunder requires anything to be

_done for or the doing of which no time is fixed

in this Act, rules or bye-laws, the notice, bill, order or
requisition shall specify a reasonable time for doing the
3ame.

386. (1) Every licence,  written permission,
notice, bill, schedule, summons or other docu-
ment required by this Act or by any rule or bye-law to
bear the signature of the Commissioner or of any
municipal employee shall be deemed to be properly
signed if it bears a fascimile of the signature of the
Commiissioner or of such municipal employee, as the
case may be, stamped thereon. -

(2) Nothing in this section shall be deemed to
apply to a cheque drawn upon the Municipal Fund
under any of the provisions of this Act, or to any deed
of contract.

387. All notices, bills, summonses and other
documents required by this Act or any rule or bye-
law mwade thereunder to be served upon or issued to,
any person, shall be served or issued by municipal
employees authorised in this behalf.

388.(1) Every notice, bill, summeons, crder, requi-
sition or other document required or authorised by
this Act or any rule or bye-law made thereunder to be
served or issued by or on behalf of the Corporation,
or by any of the municipal authorities specified in
section 4 or any municipal employee on any person,
save as otherwise provided in'this Act or such rule or
bye-law, be deemed to be duly served—

(a) where the person to be servedisa com-
pany, if the document is addressed to the
Managing Director or to the Secretary at
the Company at its registered office or at
its principal office or place of business and
is either—

(i) sent by registered post, or

(ii) delivered at the registered office or at
the principal office or place of business
of the company :




204

{b) where the person to be served is a partner-
ship firm, if the document is addressed to
the firm at its principal place of business,
identifying it by the name or style under
which its busimess is earrisd on, amd is
either—

(i) sent by registercd pest, or
(ii) delivered at the said place of business ;

{¢) where the person to be served isa public
body, or a corporation, society or other body
if the document is addressed to the Secretary,
Treasurer, or other head officer of the body,
gorporation or secicty at its principal offiee,
and is either—

") gent by registered post ; or

(i1) delivered at that office ; and

{d) in any  othcr case, if the decument is
addressed to the person to be served and—

(i) is given or terdered te him, er

(ii) if such jperson canmot be found, is affixed
on some conspicuous part of his last known
place of residence or business, if within the
State, or is given or tendered to some
adult member of his family oris affixed
an some conspicuous part of the land or
building, if any, to which it relates, or

fiii) is sem* by registered pest to that person.

(2) Any document which is required er authorised
te be served on the owner or occupier of any land or
building may be addressed ““the owner® or “‘the occu-
pier”, as the case may be, of that land or building
{naming that land or building) without further name
or description, and shall be deemed te be duly
served—-

{a) if the document so addressed is seat or deli-
vared in accordance with clause (4) of sub.
section (1); or

i
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(b) if the document so addressed or a copy there-
of 80 addressed, is delivered to som2 person
on the land or building or, where there is no
person on the land or building to whom it
cam be delivered, is affixed to some esnspicu-
ous part ef the land or building.

(8) Where adocument is served es a partnership
firm in accordance with thiz section, the doeument
shall bs deemed to be served on each partner.

(4) For the purpoese of enabling any docurent to ke
served on the owner of any premises the Commissioner
may by notice in writing require the occupier of the
premisges to state the name and address of the owner
thereot.

(3) Where the person on whom a do-ument is to
be served is 2 minor, the service upon his guardian er
any adult member of his family shall be deemed to be
servics upon the mimer,

(6) Nothimg im SBections 386 and 387 and in this
section shall apply to any summons issued under this
Act by a Court.

(7) A servantis not a mamber of the family within
the meaning of this sectiom,

Secvieesof  389. Nowwithstanding anything  contained in

:;";g'ﬁ'“":fScctions 387 and 388 a bill for any tax or a notice

demand by of demand may be served by sending it by ordinary

ordinary post with a pre-paid letter under a certificate of

Post. posting addressed to the appropriate person specified
in Section 388 at his last known place of residence
or business and in proving the service of every
bill or notice so sent it shall be sufficient to prove
that the letter was properly addressed amd posted
under a certificate of posting.

Pewers ia ~ 390. In the event of non-compliance with the

ease loifﬂoﬂ- teems of any notice, order or requisition issued
O notice'to any person under this Act or any rule or
e ye-law made thereunder, requiring such person
to executc any work or to do any act it  shall
be lawful for the authority or officer at whese
nstance the notice, order or requisition has been

issued, whether or not the person in default is
liable to punishment for such default or has been
prosecuted or sentenced toany punishment therefor,
after giving notice in writing to such person, to
take such action or such steps as may be neees-
sary for the completion of the act or the work
required to be done or executed by such perssn
and all the expenses ineurred on such  aecoumt

Il
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shall be payable to the Commissioner on.  demand
and if not paid within fourteen = days after

such demand, shall be recoverable as an arrear
of tax under this Act,

RECOVERY OF EXPENSES

Liability of . 39]. (1) If any notice, order or requisition has

;:cyuPi:fée_m been i§sued to any person in respect _of' property

fault of of which he is the owner, the authority or muni-

owner. cipal employze at whese instance such notice, order
or requisition has been issued, may require the
occupier of such property or of any part _thereof
to pay to him, instead of to the owner, any rent
payable by him in respect of such property, as it
falls due up to the amount recoverable from the
owner under section 390 :

Provided that if the occupier refuses to dis-
close the correct amouunt of the rent payable by him
or the name or address of the person to whomn
it is payable, the authority or municipal employee
may recover from the occupier the whole amount

recoverable under Section 390 as an arrear of tax

under this Act.

(2) Any amount  recovered from an..

occupier  instead of from an owner under sub-
section (1) shall, in the absence ofany  contract
- hetween the owner and the oecupier to the contrary,
be deemed to have b€en paid to tae owner,

Execution of 399, Whenever the  owner of any land or

g:::ptgr °% building fails to execute any work which he is reqaired
default of to execute under this Act or any rule or bye-law
ewner and made thereunder the occupier, if any, of such
deductionofland ot building may, with the approval of the
}’;‘f;“":cm. Commissioner, exccute the said work and he “shall

subject to any contract between the owner and
occupier to the contrary, be entitled to  recover
from the owner the r.easonable expenses  incurred
by him in the execution of the work and  may
deduct the amount thereof from the rent payable

by him to the owner.

Reliei 1o 393, (1) Where any person, by reason of his
agen . .
tr'ustees. receiving rent of immovable property as a receiver,

agent or trustee Or of his being a receiver, agent or
trustee of the person who would have received the rent
if the property were let to a tenant, would under this
Act or any rule or byelaw made thereunder,
be bound to discharge any obligation imposed on the
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owner of the property for the discharge of
which money is required, he shall not be bound
to discharge the obiigation unless he has, or but
for his own improper act or default might have
had, funds in his hands belonging to the owner
sufficient for the purpose.

(2) The burden of proving any fact entitiing a
receiver, agent or trustee to relief under sub-section
(1) shall lic upon him,

(3) Where any receiver, agent or trustee has
claimed and established his right to relief under
this section, the Commissioner may, by notice in
writing, require him to apply to the discharge of
his obligation as aforesaid the first moneys which may
come to his hands on behalf, or for the use of
the owner and on failure to comply with the notice
he shall be deemed - to be personally liabie to
discharge the obligation.

Payment of Compensation

594. In any case not otherwise expressly pro-

vided for in this Act or in any rule or bye-law
made thereunder, the Commissioner, with the
previous approva! of the Standing Committee, may
pay compensation to any person who sustains
damage by reason of the exercise of any of the
powers vested by this Act or any rule or bye-law
in the Commissioner or in any municipal employee.

335. (1) Any person who has been convicted of
an off:nce against this Act or any rule or bye-law
made thereunder shall, notwithstanding any
punishment to which he may have been sentenced
for -the said offence be liable to pay such com=
pensation for any damage to the property of the
Corporation resulting from the said offence as the
Commissioner may consider reasonable.

(2) In. the event of a dispute regarding the
amount of compensation payable under sub-section
(3) such amount shall, on application made to him,
be determined by the Magistrate before whom the
said person was convicted of the said offence; and
on non-payment of the amount of compensation
so determined the same shall be recovered under
a warrant from the said Magistrate as if it were
a fine imposed by him on the person liable
therefor.
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Recovery of expenses or compemsation im
case of dispute.

Refereace  396.(1) If, when the Commissioner demands
toof ut‘l.xeul)ui:t payment Qf any expenses referred to in section
trict Judge 390, his right to Qemand th'e same Or the amount
in foertain of the demand is disputee within fourtcen days after
case. such demand, the Commissioner shall refer the case

for determination to the Court of District Judge.

(2) The Commissioner, shall, pending the
decision of any such reference, defer further
proceedings for the recovery of the sum claimed by
him and shall, after the decision, proceed to recover
only such amount, if any, as is thereby declared to he
due in manner referred to in section $90.

Applieation  397.(1) Where, in amy oase not provided for
t‘ﬁ‘h;);:’l‘i; by section $96, the Corporation- or any municipal
Judge - in cmplOYCE 18 required by this Act or any rule or bye-
other cases, law made thereunder (o pay any ezpenses Tr-any
compensation the amount to be so paid and if
necessary, the apportionment of the same, shall, in
case of dispute be determined by the court of - District
Judge o= applicatios having baen made te it for this
purpose at any time within three months from the date
when such expemses or compemsation first beeome

claimable.

(2) If the amount of amy expenscs or compen-
sation ascertained in accordance with sub-section (1)
is not peid by the person liable therefore on demand
it shall be recoverable asif the same were due under
a decree passed by the court of the District Judge in
am eriginal suit tried by it.

Power te 398 Inmstead of  proceeding im the manner
sue for ex- o resaid for therecovery ef any expenses or compen-
E;:;“:_ ¥ qation of which the amount due has been ascertained
tion. as hereinbefore provided, or after such proceedings

kave beer taken unsuccessfully or with only partial
suceess, the sum due or the balance of the sum due,
as the case may be, may be recovered by a suit,
brought against the person liable for the same in any
court of eompetent jurisdietion.

Resevery of cortain dues

Mode of 399. In amy case net expressly provided for im
recovery of (lic Act or any rule or bye-law made thereunder amy

certain dues.. i o teo the Corporation on aecount of any -

charge, Costs, exnenies, fees, rates of rentor R any
other agcount under this Act or any such rule- or
bye:-law may be recoverable from amy person from

whom sues summ is duc as an arrear of tax under .

this Aet.
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Obstruction of owner by occupier

Right of 400.(1) The owner of any land or building may,
2;"“1°”t0 the il he is prevented by the occupier thereof from com-
cogrfofms_ plying with any provision of this Act or any rule or
trict Judge bye-law made thereunder or with any 1otice, order
in case of of requisition issued under such provision apply to
%bsgé‘ccsmi’ér the court of the District Judge, and where such

’ PIe™ application is made within any time tat may be

fixed for the compliance with such Pprovisions or
notice, order of requisition, the owner shall not be
liable for his failure to comply with the provision or
notice, order of requisition within the time as fixed.

(2) The Court, on receipt of such application
may make a written order requiring the occupier of the
land or building to afford all reasonable facilities to
the owner for complying with the said provision or
notice, order of requisition and may also, 1f it thinks
fit, direct that the costs of such application and order
be paid by the occupier.

(3) After eight days from the date of the
order- veferred to in sub-section (2), the occupier
shall afford all such re'sonable facilities to the
owner for the purpose aforesaid as may be specified
in- the order ; and in the event of his continued refusal
to do so, the owner shall be discharged during the
continuance of such refusal from any liability which
may have been otherwise incurred by. reason of his
failure to comply with said provision or notice,
order of requisition.

PROCEEDINGS BEFORE THE COURT OF
THE DISTRICT JUDGE

General 401, The procedure provided inthe Code of Civil
powers and precedure, 1908, in regard to suits shall be followed
procedure of . : 3 :
the Court of @S far as it can be made applicable, in the disposal of
the District applications, appeals or references that may be
Judge.  made to the Court of the District Judge unler this Act

or any rule or bye-law made thereunder.

Fees in  402,(1) The Government may, by notification in

gzt?:f:di':ﬁi the Official Gazette, prescribe what fees shall be

Court of the paid :—
District
Judge.
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(a) on any application, appeal or reference
under this Act or any rule or bye-law made
thereunder to the Court of the District Judge ; and

(b) for the issue, in connection with any
inquiry or proceedings before that court under
this Act or such rule or bye-law of any summons
or other process:

Provided that the fee, if any, prescribed under
clause (a) shall not, in cases in which the value of
the claim or subject matter is capable of being
estimated in money, exceed the fees leviable for the
time being under the provisiors of the Court-Fees
Act, 1870, in case in which the amount of the
claim or subject maiter is of like amount.

(2) The Government may, by like notification,
determine the person by whom the fee, if any, prescrib-
ed under clause (a) of sub-section (i) shall be payable.

(3) No application, appeal or reference shall
be received by the Court of the District Judge until
the fee, if any, prescribed therefor under clause (a)
of sub-section (1) has been paid:

Provided that the court may in any case in which
it thinks fit so to do:—

(i) receive an application, appeal or
reference made by or on behalf of a poor
person ; and

(ii) issue process on behalf of any such
person, without payment or on part payment
of the fees prescribed under this section.

Repayment 403. Whenever any application, appeal or refer-
of half fee rnce made under this Act or any rule or bye-law made
e '“tg," thereunder to the Court of the District Judge is settled
1?,’,‘,“‘ h“er'_ by agreement between the parties before the hearing,
ing. half the amount of allfees paid up to that time shall

be repaid by the court to the parties by whom the

same have respectively been paid.

Punishment 404, Whoever—

for certain

effences. (a) contravenes any provision of any of the
sections, sub-sections, clauses, provisions or
other provisions of this Act, or

(b) fails to comply with any order or direetion
lawfully given to him of any requisition lawfully
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made upon him wunder any of the said sections,
sub-sections, clauses, provision or other provisions
shall be punishable—

(i) with fine which may extend to the amount
or with imprisonment for a term which
may extend to the period, to be specified
in that bzhalf ; and

(i) sin the case of a continuing contravention or
failure, with an additional fine which
may extend to the amount specified in the
third column of that table for every day
during which such contravention or failure
continues after conviction for the first
such contravention or failure,

/

@eneral 405, Whoever, in any case in whict
pamalty. penalty is not expressly provided by this Act, fails to
comply with any notice, order or requisition issued
under any provision thereof, or otherwise contravenes
any of the provisions of this Act, shall be punishable
with fine which may extend to one hundred rupees,
and in the case of continuing failure or contravention,
with an additional finc which may extend to twenty
rupees for every day during which he has persisted
in the failure or contravention,

Sfieneds 406. (1) Where an offence under this Act,
by @mpa- has been committed by a company, every person who,

at the time of the offence was committed, wasin
charge of, and was responsible to, the company for
the conduct of the business of the company as well
as the company, shall be deemed to be guilty of
the offence and shall be liable to be proceeded against
and punished accordingly :

Provided that nothing contained in this sub-
section shall render any such person liable to any
punishment provided in this Act if he proves that the
offence was committed without his knowledge or
that he exercised all due diligence to prevent commis-
sion of such offence, ;

(2) Notwithstanding anything contained in subs
section (1) where an offence under this Act has
been committed »y a company and it is proved that
the offence has been committed with the consent
or connivance of, or is attributable to any
neglect on the part of any director, manager,
secretary or other officer of the company, such
director, manager, secretary or other officer shall also
be deemed to be guilty of that offence and shall be
liable to be proceeded against and  punished
accordingly,
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Explanation : —For the purposes of this section—

(a) “Company” means a body corporate, and
ircludes a firm or other association of
individuals ; and

(b) “Director’ in relation to a firm means and
ircludes a partner in the firm,

Prosecutions; 407, Save: as otherwise provided in this Act,
no courtshal proceed with the trial of any offence made
punishable by or under this Act except on the complaint
of, or upon information received from, the Commis-
sioner or a person authorised by him by a general or

P special order in this behalf,

Com ounding 408. (1) The Commissioner or any person authori-

of offences. geq by him by general or special order in this behalf
may, either before or after the institution of the pro-
ceedings, compound any offence made punishable by or
under this Act.

(2) Where an offence has been compounded, the
offender, if in custody, shall be discharged and no fur-
ther proceedings shall be taken against him in respect
of the offence so compounded.

Duties of 409. It shall bethe duty of every police officer—
police officer.

(a) to communicate without delay to the proper
municipal officer any information which he
receives of the design to commit or of the commission
of any offence under this Act or any rule, bye-law or
regulation made under it ; and

(b) to assist the Commissioner orany municipal
officer or staff or any person to whom the Commis-
sioner has lawfully delegated powers, reascnably de-
wands his aid for the lawful exercise of any power
vesting in the Commissioner orin such munici-
pal officer or staff or person under this Act or
any such rule, bye-law or regulation, and for all such
purpose he shall have the same powers which he has
in the exercise of his ordinary police duties.

Power of 410. (1) If any police officer sees any person
police officer o6 mitting an offence againstany of the provisi f
to arrest 5. PS y oty
person. this Actor of any rule, bye-law or regulation made

underit, he chall, if the name and address of such
persen are uinknown to him and  if the said person
on demand d:clines to give his name and address or
gives a name and address which such officer has
reascn to belicve to be false, arrest such person.

(2) No person arresied under sub-section (1)
shall be detained in custody—

(a) after his true name and address are ascer-
tained, or

(b) without. the order of a magistrate for any
time, not exceeding twenty-four hours from
the hour of arrest, than is necessary for
bringing him before a magistrate.

-’
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=" Exercise of 411, The Government Tmay empower any
powers  of yunicipal officer or staff or any class of municipal
Solice Ol ot staff to exercise th rs of a poli
cer by muni- Officers or staff to exercise the powers of a police
cipal emp- Officer for the purpose of this Act.

loyees.

Power to 412. The Commissioner may—

institute,
e;‘g“hdﬁ:ﬁ (a) take, or withdraw from, proceedings
proccedings against any person who is charged with,~-

and obtain : . .
legal advice. (i) any offence against this Act or any rule or

bye-law made thereunder, or

s (ii) any offence which affects or is likely to
affect any property or interest of the
Corporation or the due administration of
this Act, or

(ili) committing any nuisance whatsoever;

(b) contest or compromise any appeal against
rateable value or assessment of any tax
or rate ;

(c) take, or withdraw from or compromise
proceedings under sections 395, 396 and 397
for the recovery of expenses or compensation
claimed to be due to the Corporation ;

(d) withdraw or compromise any claim for
a sum not exceeding five hundred rupees
against any person ;

(e) defend any suit or other legal proceedings
brought against the Corporation or against
the Commissioner or a municipal employee
in respect of anything done or committed
to be done by any one of them in the

= official capacity ;

(f) with the approval of the Standing Commit-
< tee, admit or compromise any claim, suit,
or other legal proceedings brought against
the Corporation or against the Commissioner
or any municipal employee in respect of any-
thing done or committed to be done as
aforesaid ;

(g) withdraw or compromise any claim against
any person in respect of a penalty payable
under a contract entered into with such
person by the Commissioner on behalf of
the Corporation ;
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(h) institute=and prosecute any suit or other
legal proceedings, or with the approval of the
Standing Committee withdraw from or coms-
promise any suit or any claim for any sum
not exceeding five hundred rupees which has
been instituted or made in the name of
the Corporation or of the Commissioner ; and

(i) obtain such legal advice and assistance as he
from time to time thinks necessary or expe-
dient to obtain or as he may be required by
the Corporation or the Standing Committee
to obtain, for any of the purposes mentioned
in the foregoing clauses or for securing lawful

= exercise or discharge of any power or duty
vesting in or imposed upon any municipal
authority or any municipal empleyee.

Protection 413, No suit or prosecution shall be entertained

to action of i any court - against the Corporation or against any

r:’:ﬁ)(;‘f’;&o' municipal authority or against any municipal employee
or against any person acting under the order or
directicn of any municipal authority or any municipal
employee for anything which is in good faith done
or purported or intended to be done, under this
Act or any rule or bye-law made thercunder,

Netice tebe 414. (1) No suit shall be instituted against the

given of suits.Corporation or against any municipal authority
or against any municipal employee or against
any person acting under the order or direction of
any municipal authority or any municipal employee
in respect of any act dome, or purporting to have
been done, in pursuance of this Act or any rule,
or bye-law made thereunder, until the expiration
of two months after notice in writing has been left at
the municipal office and in the case of such employee or
person, unless notice in writing has also been
delivered to him or left at his office or place of
residence and unless such notice states explicitly the
cause of action, the nature of the relief sought,
the amount of compensation claimed, and the name
and place of residence of the intending plaintiff
and unless the plaint contains a statement that such
notice has been so left or delivered.

(2) No suit, such as is described in sub-section (1),
shall, unless itis a suit for the recovery of immovable
property or for a declaration of title thereto, be
instituted after the expiry of six months from the
date on which the cause of action arises.

(3) Nothing in sub-section: (1) shall be deemed to
apply toa suit in which the only relief claimed is
an injunction of which ¢the object would be defeated
by the giving of the notice or the postpomement of
the institution of the suit,
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CHAPTER XXVIII

Rules, Regulations and Bye-laws

415. (1) Any regulation which may be made
by the Corporation under this Act, may also be made
by the State Government within one year of the estab-
lishment of the Corporation ; and any regulation so
made may be altered or rescinded by the Corporation
in the exercise of its powers under this Act.

(2) No regulation made by the Corporation under
this Act shall have effect until it has been approved
by the State Governmeni and published in the Official
Gazette.

416. (1) Subject to the provisions of this Act the
Corporation may, in addition to any bye-laws which it
fs empowered to make by any other provision of this
Act, make bye-laws to provide for all or any of the
following matters, namely -

A. Bye-laws relating to taxation

(1) The maintenance of tax books and registers by
the Commissioner and the particulars which such
books and registers should countain ;

(2) the inspection of and the obtainingof copies
and extracts from such bcoks and registers, and fees,
if any, to be charged for the same ;

(3) the publication of rates of taxes as determined
by the Corporation from time to time ;

(4) the requisition by the Commissioner of infor-
mation and returns from persons liable to pay taxes ;

(5) the notice to be given to the Commissioner by
any person who becomes the owner or possessor ofa
vehicle or animal in respect of which any tax is pay-
able under this Act ;

(6) the wearing of badge by the driver of any such
vehicle and the display of number plate on such
vehicle ;

(7) the submission of returns by person liable to
pay any tax under this Act ;

(8) the collection by the Registrar or Sub-Registrat
of Gauhati appointed under the Indian Registration
Act, 1908, of the additional stamp duty payable to the
Corporation under this Act, the periodical payment
of such duty to the Corporation and the maintenance
by such Registrar or Sub-Registrar of separate accounts
in relation thereto ; and

(9) any other matter rclating to the levy, assess-
ment, collection, refund or remission of taxes under
this Act. ;
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B. Bye-laws relating to water supply,
drainage and sewage disposal

(1) The power of the Commissioner to close water-
works for the supply of water, whether for domestic
purposes or not, or for gratuitous use and to prohibit
the sale and use of water tor the purpose of business;

(2) the connection of supply pipes for conveying to
any premises supply of water from a municipal water-
works ;

(3) the making and renewing of connections with
municipal water-works ;

(4) the power of the Commissioner to take charge
of private connections ;

(5) the power of the Commissioner to alter the
position of connections ;

(6) the cquitable distribution of water supplied to
occupiers ;

(7) the size, material, quality, description and
position of the pipes and fittings to be used for the
purpose of any connection or any communication
from any municipal water-works and the stamping of
pipes and fittings and fees for such stamping ;

(8) the size, material, quality and description of
pipes, cisterns and fittings which are found on an
examination under the provisions of this Act to be so
defective that they cannot be effectively repaired ;

(9) the provision and maintenance of meters
when water is supplied by measurement ;

(10) the prohibition of fraudulent and unauthorised
use of water and the prohibition of fraud in connec-
tion with meters ;

(11) the maintenance of pipes, cisterns and other

water=works ;

(12) the regulation or prohibition of the discharge
or depo:it of offensive or obstructive matters; polluted
water or other polluted and obnoxious matters into
sewers ;

(13) the regulation in any manner not specifically
provided for in this Act for the construction, altera-
tion, maintenance, preservation, cleaning and repairs
of drains, ventilations, shafts, pipes, latrine, wurinals,
cesspools and other drainage works ;

(14) the cleansing of drains ;

(15) the prohibition of erection of buildings over
drains without the permission of the Commissioner ;

(16) the connection of private drains with muni-
cipal drains ; '

(17) the location and construction of cesspools;

(18) the covering and ventilation of cesspools ;

(19) the period or periods of the day during which
trade effluent may be discharged from any trade pre-
mises into municipal drains ;

il
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(20) the exclusion from trade effluent of all  eon-
densing water ;

(21) the elimination from trade effluen’y before it
enters a municipal drain, of any constituent which in
the opinion of the Corporation would, either alone or
in combination with any matter with which it is likely
to come into contact while passing through municipal
drains, injure or obstruct those drains or make
specially difficult or expensive the treatment or disposal
of the sewage from those drains ;

(22) the maximum quantity of trade effluent
which may, without any consent or permission to
discharge from any trade premises into municipal
drains on any one day and the highsst rate at which
trade effluent may, without such consent or permis-
sion, be discharged from any trade premises into
municipal drains ;

(23) the regulation of the temperature of trade
effluent at the time of its discharge into municipal
draing- and the securing of the neutrality of trade
effluent (that is to say, it is neither acid nor alkaline)
at the time of such discharge ; :

(24) the charges to be paid to the Corporation by
occupiers of trade premises for the reception of trade
efluent into municipal drains and disposal thereof ;

(25) the provision and maintenance of such an
inspection chamber or manhole as will enable a person
readily to take at any time samples of what is
passing into municipal drains from trade premises ; and

(26) the provision and maintenance of such
meters as may be required to meagure the volume
of any trade effluent being discharged from any
trade premises into municipal drains, and the testing
of such meters.

C. Bye-laws relating to streets

(1) the closure of streets when any work is in
progress and alternative passage during the progress
of such work ;

(2) the erections of a temporary nature during
festivals ;

(3) the sctting up of hoards on buildings adjacent
to streets during their construction or repair ;

(4) the precautions to be taken when permis-
sion is granted to any private individual fo# opening
or breaking up any public strect and the fees to
be paid for the restoration of a street in its erle
ginal condition;
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(5) the permission, regulation or prohibition of
use or occupation of any street or place by itinerant
vendors or hawkers or by any person for the
sale of articles or the exercise of any calling or
the setting up of any boothor stall and the fees
chargeable for such occupations ; and

(6) any other matter in connection with the
construction, repair, maintenance, naming, number-
ing and lighting of streets for which provision is
necessary or should be made.

D, Bye-laws relating to buildings

. (1) the regulation or restriction of the use of
sites for buildings for different areas ;

(2) the regulation or restriction of buildings in
different areas;

{3) the form of notice of erection of any build-
ing or execution of any work and the fee in res-
pect of the same ;

(4) the plans and documents to be submitted
together with such notice and the information and
further information to be furnished ;

(5) the level and width or foundation, level
of lowest floor and stability of structure ;

{6) the construction of building and the mate-
rials to be used in the construction of buildings ;

(7) the height of buildings whether obsolute or
relative to the width of streets of different areas;

(8) the number and height of storeys composing
a building and the height of rooms and the dimen-
sions of rooms intended for human habitation ;

(9) the provision of open spaces, external and
internal, and adequate means of light and ventilation §

(10) the provision of means of egress in case of
five, fire-escapes and water lifting devicess

(11) the provision of secondary means of aceess
fer the removal of house refuse ;

(12) the material and methods of construction
of partition walls, roofs and floors ;

¢18) the position, materials and methods of cons-
truetion of hearths, smoke-escapes, chimneys, stair-
cases, latrines, drains and cesspools ;

W
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(14) the provision of lifts §
{15) the paving of yards;

(16) the restriction on the use of inflammable
materials in buildings ;

(17) the restrietion on construction of foundation
en certain sites ;

(18) the measures to be taken to protéct buildings
for damp erising from sub-soil ;

(19) the wells, tanks and cisterns and pumps for
the supply of water for human consumption in connec-
tion with buildings ;

(20) in the case of wells, the dimension of the
well, the manner of enclosing it and if the well is
intended for drinking purposes the means which shall
be used to prevent pollution of the water §

(21) the supervision of buildings ;

(22) the setting back of garages and shops from
the regular line of a street ; and

(23) the construction of portable structures and
permission for such construction.

B. Bye-laws relating to sanitation er

public health
(1) the position of latrines and urinals ;

(2) the provision of alr spaces between latrines
and buildings or places used for various purpeses ;

(8) the white-washing of buildings ;

(4) the provision of living accommodation for
sweepers in buildings newly erected requiring ten
or more latrines §

(8) the regulation or prohibition of the stabling
or herding of animals or any class of animals so asto
prevent danger to public health j

(B) the seizure of ownerless animals straylng
within the limits of the city of Gauhatfi and the
regulation and control of pounds

(7) the fixing and regulation of the use of publie
bathing and washing places §

(8) the prevention of the spread of dangerous
disenses ;
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(9) the segregation in or the removal or exclusion
from any part of the city or the destruction of animals
suffering or reasonably suspected to be suffering from
any infectious or contagiousdisease ;

(10) the supervision, regulation, conservation
and protection {rom injury, contaminatign or tres-
pass, of sources and means of public water supply
and of appliance for the distribution of water ;

(11) the enforcement of compulsory vaccination
and inoculation ; and

(32) the proper disposal of corpses, the regulation
and management of burning and burial places and
other places for the disposal of corpses and fees
chargeable for the use of such places. where the
same are provided or maintained at the expense of
the Municipal Fund.

F. Bye-laws relating to wvital Statistics
(1) the prescribing of qualifications of persons to be
appointed as Registrars and Sub-Registrars under

Chapter XXV ; and

(2) the registration of births, deaths and mar-
riages and the taking of a census.

G. Bye-laws relating to public safety and
suppression of nuisances

The regulation or prohibition for the purpose of
sanitation or the prevention of disease or the pro-
motion of public safety or convenience, of
any act which occasions or is likely to occasion a
nuisance and for public safety or convenience, or for
the regulatiop or prohibition of which no provision
is made elsewhere in this Act.

H. Bye-laws relating to markets, slaughter-
bouses, trades and occupations

(1) the days on, and the hours during which
any market or slaughter-house may be kept open
for use; :

(2) the regulation of the design, ventilation and
drainage of markets and slaughter-houses and the
materials to be used in the construction thereofy

(3) the keeping of markets and slaughter-houses
and the lands and buildings appertaining thereto
in a clean and sanitary condition, the removal of
filth, rubbish and other polluted and obnoxious
matters therefrom and the supply therein of pure
wate? and of a sufficient number of latrines and
urinals for the use of persons using or frequenting
the same;

A
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(4) the manner in  which animals shall be
admitted in slaughter-house ;

(5) the manner in which  animals may be
slaughtered ;

(6) the provision of passages of sufficient width
between the stalls in market buildings and market
places for the convenient use of the public and the
prevention of encroachment on such passages ;

(7) the setting apart of separate areas for diffe-
rent classes of articles in market buildings and market
places ;

(8) the disposal or destruction of animals offered
for slaughter which are, from disease or any other
cause, unfit for human consumption ;

(9) the destruction of carcasses which from any
disease or any other cause are found after slaughter
to be unfit for human consumption;

(10) the regulation of the entry of animals into
slaughter-house and the bringing out of the carcasses
of such animals after slaughter and the fee to be
paid for use of slaughter-houses ;

(11) the proper custody and care of animals
for the keeping of which licences are granted ;

(12) the regulation of the import of animals
and flesh wihin the city ;

(13) the rendering of necessary licences for use of
premises within the city of Gauhati as stables or cow-
houses or as an accommodation for sheep, goat or
buffalo, and the fees payable for such licences and the
conditions subject to which such licences may he
granted, refused, suspended or revoked ; e

(14) the regulation of sarais, hotels, dak bunga-
lows, lodging houses, boarding houses,  buildings,
let-in tenements, residential clubs, restaurants, eating
houses, cafes, refreshment roomsand places of publie
recreation, cntertainment or resort ;

(15) the control and supervision of places where
dangerous or offensive trades are carried on so as
to secure cleanliness therein or to minimise injuri-
ous, offensive or dangerous effects arising or likely to
arise therefrom ;

(16) the regulation of the pasting of bills and
advertisements and of the position, size, shade or style
of the name boards, sign-boards and sign-posts ;

(17) the fixation of a method for the sale of arti-
cle whether by measure, weight, piece or any other
method ;

(18) the procedure regarding the grant of permit
to establish a factory, workshop or trade premises
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(19) the regulation of smcoke in factories, work-
shops and trade premises ;

(20) the regulation of sanitary conditions in facto-
ries, workshops, and trade premises ;

(21) the regulation of the use in any factory,
workshop or trade premises of whistle, trumpet, siren
or horn worked by steam, compressed air, electricity
or other mechanical means; and

(22) the prevention of nuisance in any market
building, market place, slaughter-house or any factory
workshop or trade premises.

I. Bye-laws relating to development

(1) the form -and content of a - development
scheme or a rchousing scheme ;

(2) the procedure to be followed in connecticn
with the framing, submission, approval and sanction
of such schemes ;

(3) the local inquiries and other hearings that
may be held before a scheme is framed, approved or
sanctioned ; and

(4) the alteration of a development scheme after
approval and sanction.

J. Bye-laws relating to miscellaneous matters

(1) the prevention and extinction of fire ;

(2) the circumstances and the manner in which
owners of land or building in the city temporarily
absent therefrom or not resident therein may be
required to appoint as their agents, for all or any
of the purposes of this Act or of any bye-laws
made thereunder, persons residing within or near the
city;

X (3) the maintenance of schools and the further-
ance of education generally;

(4) the regulation and control of municipal hos-
pitals and dispensaries ;

(3) the rendering of necessary licences—

(a) for the proprietors or drivers of hackney,
carriages, cycle-rickshaws and thelas kept
or plying for hire or used for hawking
articles ; and

(b) for persons working as job-porters for the
conveyance of goods;

(6) amy other matter which is to be or may be
preseribed by bye-laws made under this Act or in
respect of which this Act makes no provision or
makes insufficient provision and prevision is, ia
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the opinion of the Corporation, necessary
for the efficient municipal government of
the city,

(2) Any bye-law which may be made under
sub-section (1) may be made by the State Government
within one year of the establishment of the Corpora-
tion, and any bye-law so made may be altered or
rescinded by the Corporation in the exercise of
its powers under sub-section (1),

(3) No bye-law made by the Corporation under
this Act shall have effect until it has been approved
by the State Government and published in the
Official Gazette.

417 (1) In making a bye-law under this Act
the Corporation may provide that a contravention
there of shall be punishable-

(a) with fine which may extend to five hundred
rupees, or

(b) with fine which may extend to five hundred
rupees and in the case of a continuing con-
travention, with an additional fine which
may extend to twenty rupees for every day
during which such contravention continue
after conviction for the first such contra
vention, or

(¢) with fine which may extend to twenty
rupees for every day during which the con-
travention continues after the receipt of
a notice, from the Commissioner or any
municipal employee, contravening the bye-
law requiring such person to discontinue
such contravention,

(2) Any such bye-law may also provide thata
persen fcontravening the same shall be required to
remedy so far as lies in his power, the mischief, if any
eaused by such contravention.

418 The power to make bye-laws under this

Aet is subjectto the conditions of the bye-laws being
made after previous publication,

419 (1) A ocopy of all bye-laws made under this
Act shall be kept at the municipal office and shall
during office hours, be open free of charge to inspection
by any imhabitant of the city.

(8) Copies of all such bye-laws shall be kept at
the municipal office andsball be available for sale to
the public.
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PART VIII p
CHAPTER XXIX
Supervision and guidance

Geverm 420. The Government may at any time require

:::"t'o g:l-l the Corporation (a) to produce any resords corres-

for tecords, Pondence, plan or other documents in its possesilon

etc. or under its control ; (b) to furnish amy return, plan,
estitnate Statement, accounts or statistics relating to
the proceedings, duties or works of the Corportion
or any of the municipal authorities ; and (¢} to furnish
or obtain and furnish any report.

Govern-  42], The Government may depute any Govern-
3:::: cbo ment employee to jnspect or examine any municipal
inspections dcpartment, office service work - or thing and to
te be made. report thercon and any employee so deputed may, for

the purposes of such inspection or examination, exercise

all the powers conferred by scction 420,

Govern- 499 (1) If whether on receipt of any information
ment’s PO or report obtained under section 420 or section 421
quire perfor-OF otherwise the Government is of opinion—

mance of

duties in (a) that any duty imposed on the Corporation
g:’;“:rl‘;‘i;{ or any municipal authority by or under
pal  autho- this Act has not been performed or has
rity. been performed in an imperfect, inefficient

or unsuitable manner, or

(b) that alequate financial ~provision has not
been made for the perforinance of any such
duty, it may: by an -order direct the
Clorporation or the municipal authority
coricerned, within a period to be specified
in such order, to make arrangements to its
satisfaction for the proper performance of
the - duty, or as the.case may be to make
financial provisicn to its satisfaction for
the proper performation of the duty,
and the Corporation or the municipal
authority concerned shall comply with such
order:

Provided that, unless in the opinion of the
Government the immediate execution of such order
is necessary, it shall before making an order under’
this section give the Clorporation or the municipal
authority concerned an opportunity of showing
cause why such order should not be made.

(
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~(8) If, within the period specified in any order
issued under sub-section (1), any action directed
under that sub-section has not been duly taken, the
Government may make arrangemsnts for the taking
of such action and may direct that all expenses
connected therewith shall bs defrayed eut of the
Municipal Fund.
Gevern- 423, The Goyernmen:t may, after considera-
ments po- tion of any representation which may be made by
wer te annul 4 % %
illegal pro- the Corporation, by written order, annul or omit from
ceedings of the records any proceedings of the Corporation which
Corporation. it considers not to be in counformity with this Act, or
any rules or bye-laws made thereunder and may do
all things necessary te secure such confermity.

Goveru- 424, If the Government is of opinien that
ments po- the execution of any resolution or order of the
wer 10 SUS* Corporation or of any other municipal authority or
pend action, COTPOratio : y ipal authority or
employee subordinate thereto or the doing of any act
which is about to be done or is being done by or on
behalf of the Corporation isin contravention of or in
exercise of the powers conferred by this Act or of any
other law for the time being in force or is likely to
lead to a breach of the peace or te causeinjury or
annoyance to the public or to amy class or body of
persons, the Government, may, by order in writing,
suspend the execution of such reselution or order, or
prohibit the doing of any such act:
Provided that, unless in the opinion of the
Government the immediate making of such order is
necessary, it shall, before making an order under
this section, give the Corporation or the municipal
authority concerned an opportunity of showing ¢ause
why such an order shculd not be made.
Govers 425.(1) If, at any time, the Government is satisfied
‘*f}:f: ;sup"',_that a Corporation is not competent to perform,
wde. | UPTor persistently makes default in the performsnce of
the duties imposed on it by or under this Act
or any other law, or exceeds or abuses its pewers;
the Government may, by notification in which the
reasons for so doing shall be stated, declare the
Corporation to be superseded for a period not
exceeding one year :

Provided that before such an order is made,
reasonable opportunity to show cau:e shall be given
to the Corporation.

(2) When a Corporation is so superseded, the
following consequences shall ensure, namely—

(a) all councillors shall from the date of the

notification vacate their offices as such

without prejudice to their eligilility for

re-clestion ;
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. (b) such person or persons as the Governmgnt

" " may appoint in that behalf, shall; so
long as the supersession of the Corpora-
tion lasts, exercise and perform, so far
as may be, the powers and duties of
the Corporation and shall be deemed
to be the Corporation for the purpose,
and such person or persons shall comply
with such direction as may be given
to him or them by the Government,
from time to time, for carrying out the
‘purpose of this Act;

(¢) all property vested in the Corporation shall
until it is reconstituted, vest in the Govern-
‘ment ; and,

. (d) belore the expiry of the period
: of supersession election shall be held
for the purpose of reconstituting the

. Corporation.

(3) The person or persons appointed by the .

Government under. clause (b) of sub-section (2).
shall be designated as administrator or council of
administrators and shall, where the Government so
directs, receive from the Municipal Fund such payment
for his or their services as the Government may,
from time to time determine.

Pover. of 426. (1) The Government . may make rules
Government consistent with this Act for carrying out all or any of
for:;f’“b‘;;g the purposes of this Act, and prescribe by rules such
make rules. forms. for_any proceedings of the Corporation for

which it considers that a form should be provided.

{(2) In particular and without prejudice to the
generality of the foregoing power, such rules may,
provide for all. or any of the following matters,
namely :—

(a) with respect to all matters expressed,
: required or allowed by this Act to be
prescribed; '

(b) qualifications of electors and the preparation
: Publication, correction and revision of elec-
toral rolls 3 :

(¢) the appointment of returning officers, assistant
~ returning officers, presiding officers and
polling officers for the conduct of elections ;
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(d) the nomination of candidates, form cf nomi-
nation paper, objections to nominations and
security of nominations 3

(e) the deposits to be made by candidates, time
and manner of making such deposits may
be refunded to candidates or forfeited to the
Corporation ;

(f) the withdrawal of candidatures ;

(g) the appointment of agent: of candidates ;

(h) the procedure in contested and uncontested
elections ;

(1) the date, time and place for poll and cther
matters relating to the conducts of election
including—

(i) the selection of polling stations for each
ward, :

-

(ii) the hours during which the polling
station shall be kept open for the casting
of votes, ,

(iii) the printing and issue of ballot papers,

(iv) the checking of voters by reference to
the electoral roll,

(v) the marking with indelible ink of the left
forefinger or any other finger or limb of
the voter and prohibition of the delivery
of any ballot paper to any person if at
the time such person applies for such
paper has already such mark, so as to
prevent personation of voters,
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(vi) the manner in which votes are to be
given and in particular in the case ot
illiterate voters or voters under physical
er other disability,

(vii) the procedure to be followed in respect
of challenged vetes and tendered vetes,

(vifi) the serutiny of votes, counting of votes,
the declaration of results and the pro-
cedure in case of equality of votes or in
the event of a councillor being elected
to represent mors than ene ward,

(ix) the custody and(disposal of paper:
relating to clections,

(x) the suspension of polls in case of any
interruption by riot, violence or any
other sufficient cause and the holding
of fresh poll,

(xi) the holding of a fresh poll in the case of
destruction of or tampering with
ballot boxes before the poll, and

(xii) the countermanding of the poll in the case
of the death of a candidate before
the poll ;

(j) the fee to be paid on an election petition,

(k) for rendering incapable of municipal office
either permanently or for a term of years any
person who may have been proved guilty
of a corrupt practice or of conniving at or
abetting the same,

(1) any other matter relating te elections er
election petitions in respect of which the
Government deems it necessary to make
sules under this section or in respect of
which this Act makes no provision or
makes insufficient provision and provision
is, in the opinion  of the Government,
necessary ;

(m) ;hod'constitution and disposal of special
wnds;

Y
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(n) the publication of notices ;

(o) the conditions on which property may be
acquired by the Corporation or on which
property vested in the Corporation may
be transferred by sale, mortgage, lease,
exchange or otherwise ;

p) the authority on which money may be paid
from the Municipal Fund, and the
management and regulation of provident
funds ;

(q) the preparation of plans and estimates for
works partly or wholly to be constructed
at the expense ot the Corporation, and
for the preparation, and periodical revi-
sion of maps and registers and for the
authorities by which the conditions sub-
ject to which such plans, estimates, maps
and registers are to be prepared and
sanstoned; .

(r) the preparation of estimates of income
and expenditure of the Corporation;

(s) the manner of making applications for
permission to borrow money, the
enquiries %0 be made in relation to
loans and the manner of conducting
such enquiries, the inspection of any
works carried out by means of loans,
and the utilizations ©of unexpended
balances eof loans, ebke ;

(%) the manner in whickh accounts are #e
be kept by the Corporation, the con-
ditions on which such accounts are
%o be opened to inspection by inha-
bitants paying any tax under this
Act and manner in which such ac-
eounts are # be audited ;

(u) the assessment and eollection of and
the compounding for taxes imposed
under this Act, and preventing evasion
of the same, and for fixing the fee,
payable for motice of demands;

(v) the conditions on which the Corpo-
ration may receive animals or arti-
cles into & bonded warehouse and
the agreement to be signed by traders
and others wishing to deposit animals
#m wrticles ftherein ; o P
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(w) ,she veturns, stetements and reperis
to be submitted by the Corporation;

(x) the formation and working of the
municipal fire-brigade;

(y) the language in which business shall
be transacted, proceedings recorded
and mnotices issued; and

(z) generally #$or the guidance ei  the
municipal “authorities and public
servants in carrying out the purposes
of this Act; and also for the same
purposes as those for which the Cor-
poration may make bye-laws under
the provisions of Section 416,

(3) In making a rule under this section the
Government may provide that & person guilty
of contravention thereof shall, on conviction be
punished with fine which may extend to five
hundred rupees and where the contravention is
a continuing one with such further fine which
may extend to twenty-five rupees for every
day -after the first on-which the contravention
continues. : = %;

all be éugje!;é

s )

(4) All rulesmade under this Act sh
to previous publications.

(5) Every rule made under this section shall be
1did as “soon ‘as may be after it is made, before
the ‘State Legislature while it is in session for a
‘total period of fourteen days which may be com-
“binéd in one session or in two successive sessions,
and if, before the expiry of the session in which
it is so laid or the session immediately following,
the Legislature agrees in making any modification
in’ the rule or that the rule should not be made,
‘the ‘tule shall thereafter have effect only in such
‘modified form c¢r be of no effect, as the case
may be ‘sohowever that any such modification
‘o “‘atinulment shall be without prejudice to the
validity of anything 'previously done under that
rule.

(6) Notwithstanding anything hereinbefore con-
‘s@ined the Government shall not make rules under
‘elaude (z) ‘of sub-section (2) for the city unless the
Corporation has been required by the Government
“ta'make 'bye-laws ‘under section 416 and has failed
‘to make ‘any such bye-laws, and any rules made
“by the Government dnder clause (z) of sub-section
g?e shall 'have ‘effect as if they were, and shall be
“deemed’ forall purposés to be bye-laws made by the

Cerporation,

[ 3
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PART IX,
CHAPTER XXX

MISCELLANEOUS AND SUPPLEMENTAL
PROVISIONS

MISCELLANEOUS

Validity of 4217. No notice, order, requisiticn, licence,
metices and ,ermission in writing or any other document issued

d:?uz“t,. under this Act shall be invalid merely by reason of
defect of form,

Admissibility 428. A copy of any receipt, application, plan,

of doeument 1,¢icc order or other document or of any entry..in a,

5 :‘:é?;.ce_ register in the possession of any municipal authority
shall, if duly certified by the legal  keeper thereof, or.,
other person authorised by the Commissioner - in. this
behalf, be admissible in evidence of the existence of
the document or entry and shall be admitted as. evi-
dence of the matters and transactions therein . recorded.
in every case where, and to the same extent to which,
the original document or entry would, if produced,
have been admissible to prove such matters and tran~
sactions.

Evidence of 429. No municipal employee. shall, in any legal

municipal ,;qceed ings to which the Corporation is not a party,

s e L e T required to produce any register or document . the
contents of which can be provided under section 428
by a certified copy, or to appear as a witness to prove
any matter of transaction recorded therein. save by
order of the court made for special cause. :

Prehibition 430. No person shall—

against ob-

truction of

Mayor :

.n‘;,y‘;mni;’{i (a) obstruct or molest the Mayor or the
pal authori- Deputy Mayor and Councillor or any person
ty, ete. employed by the Corporation or any person

with whom the Commissioner has entered
into a contract on behalf of the
Corporation, in the performance of their
duty or of anything which they are
empowered or required to do by virtue or in
consequence of any provision. of this Act. or
of any rule, or bye-law made thereunder ;

(b) remove any mark set up for the purpose..of
indicating any level or direction incidental,:
to the execution of any work authorised by
this Act or of any rule or bye-law. made
thereunder j
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(c) without authority in that behalf, remove,
destroy, deface or otherwise obliterate
any notice exihibited by or under orders of
the Corporation or any municipal authority
or any municipal employee specified by the
Commissioner in this behalf, and

(d) without authority in that behalf remove,

earth, sand or other material or deposit
any matter or make any encroachment
from, mn, or on any land vested in the
Corporation or in amy way ebstruct the
same,

ac"dunx::ﬂ;fzi_ 431. Every Councillor, the Commissioner and
pal employ-®Very municipal employee and every contractor or
ces to be agent for the collection of any municipal tax and
public ser- every employee or other person employed by any
uant, such contractor or agent shall be deemed to be a
public servant within the meaning of section 21
of the Indian Penal Code, 1860 and in the defini~
tion of ‘‘Legal remuneration’” in section 161 of
that Code the word “Government® shall for the pur-
pose of this section be deemed to include the

Corporation.
Special conditions regarding essential
services
Conditions 432. (1) No person being a member ot the

of service of essential services, employed by the Corporation shall,
m‘;;’;t;':‘: in the absence of any contract authorising him so to
Sl OF per- do and without reasonable cause, resign hic em-
sons employ-ployment, or absent himself from duty without having
ed in muni-given one month s notice to the Commissioner or
sipal (essen- 4}, 1| neglect or without reasonable cause refuse to

tial services. . -
1l gervieeS-serform his duties.

(2) The Corporation may by resolution direct
that on or from such date as may be specified in
the resolytion, the provisions of this section shall apply
in the case of any specified class of persons em-
ployed by the Corporation whose functions are
intimately concerned with public health or safety.

- 4383. No sweeper, being employed for doing
(.}fm:f::,lig::sof house scavenging of any building shall, discontinue
sweepers em-to  do such house scavenging without réasonable cause
lc,ll:'yedh for or without having given fourteen days’ notice to his

1R, ouse
scavenging, CTPIOVET
Saving  of 434. Save as provided in this Acr, nothing
other emact-contained in this Act shall be construed as authorising
menks. the disregard by the Corporation or any municipal
authority or any municipal employee of any law
for the time being in force.

(i

>
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Disnte bet- 435. If any dispute arises between ths Cor-
“g’r"‘;.oncor‘ poration and any local authority as regards anything
l;mf % local done or to be done under this Act, it shall be referred
authorities. to the Government for decision, and such decision

may include an order as to the cost of any enquiry

ordered by the Government, and shall be final and
binding on the parties and be given effect to:

Provided that it shall be competent for the Gor-
poration and the local authority to agree in writing
that any such dispute shall, instead of being referred
to the Government for decision, be referred to the
decision of an arbitrator or arbitrators appointed
under the Indian Arbitration Act, 1940, or to a Givil
Court under section 90 of the Code of Givil Procedure
1908.

~z™ Disputes bst- 436. (1) If at any time it appears to the

ween  Go- Government that a dispute has arisen or is likely to

vernment  ,.iqe hetween the Government and the Corporation as

and Corpo- > s oy :

s to the interpretation of any of the provisions of this
Act or any of the rules made thereunder which is
of such a nature and of such public importance that
it is expedient to obtain the opinion ofthe High
Court upon it, the Government may refer the ques-
tion to the Court for consideration, and the Court
may after such hearing as it thinks fit, report to the
Government.

(2) The report submitted by the High Ceurt
under sub-section (1) shall be binding on the Govern-
ment and the Corporation and shall not be called
into question in any other court.

(3) Nothing in this section shall derogate from
the authority of the Government as laid down in
Part VIII.

. Power o 437, If any difficulty arises in relation to the

-

_remove transition from the provisions of any of the enact-

difficulty. ment referred to in section 2, or in giving effect
to the provisions of this Act, the Government may,
by order as occasion requires, do or cause to be
done anything which appears to it to be necessary
for the purpose of removing the difficulty:

Provided that no such order shall be made
after the expiration of one year from the establish-
ment of the Corporation

X ol 1940
V of 1908
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Appeals

Appeals 438. Notwithstanding anything contained in the
{:“ﬁon‘g‘:ﬂ:"’ provisions of this Act in the matter of appeal, an

Standing 4Ppeal shall lic to the Standing Committee from—
Committee,

(a) any notice issued or other action taken or
proposed to be taken by the Commissio-
ner—

(i) under any section of this Act ;

(if) under any bye-law concerning house-
drainage, or the connection of house-
drains, with municipal drains or house-
connections with municipal water supply
or lighting mains ;

(b) any refusal by the Coy missioner to grant
permission to construct or reconstruct a
building ;

(c) any refusal by the Commissioner to grant
a permission under any section of this
Act

(d) any refusal by the Commissioner to grant
a licence;

(e) any order of the Commissioner suspending
or revoking a licence; and

(f) any other order of the Commissioner that
may be made applicable by rules framed
under this Act. R

(2) If, on amy such appeal, the Standing Committee
reverses or substantially modifies any action taken or
proposed to be taken by the Commissioner or any
order passed by him, he may, within sixty days of the
date of such decision, refer the matter to the Corpo-
ration, and pending the decision of the Corporation
on such reference the Commissioner shall not be
bound to give effect to the decision of the Standing
Comnmnittee.

The decision of the Standing Committee, or where
the matter has been referred to the Corporation as
aforesaid, the decision of the Corporation shall be
final,

“




Limitation
of time for

appeals.

4 <’{

Effect of ab-
sorption of
Panchayat
area into the

285

430 In any case in which no time is laid down in
the f. regoing provisions of this Act for the presentation
of anappeal allowed thercunder, such appeal shall,
subject to the provisions of section 5 of the Indian
Limitation Act, 1908, be presented—

(a) where the appeal is against an orler grant-
ing a licence or permission, within thirty
days after the date of the publication of the
order on the notice board of the Corpora-
tion, and

(b) in other cases within thirty days after the

date of receipt of the order or proceeding
against which the appeal is made.

440. If any local area consisting of one or more

revenue villages in respect of which a Panchayat has
been constituted, is included in the GCity of Gauhati

City of Gau- under the provisions of this Act, the following conse-

hati.

quences shall ensue, namely :—

(a) the panchayat of such local area (herein-
after referred to as the Panchayat) shall
cease to have jurisdiction over such area ;

(b) the unexpended balance of the Panchayat
fund and the property (including arrears of
rates, taxes and fees) belonging to the Pan-
chayat and all rights and powers which
prior to such notification vested in the

. Panchayatshall, subject to all charges and
liabilities affecting the same, vest in the
Corporation of the City of Gauhati herein-

after referred to as the Corporation ;

(c) any appointment, notification, notice, tax,
order, scheme, licence, permission, rule,
bye-law or form, made, issued, imposed or
granted under the Assam Panchayat Act,
1959 immediately bcfore the said date in
respect of the said local area shall continue
to be in force and be deemed to have been
made, issued, imposed or granted under this
Act, until it is superseded or modified by
any appointment, notification, notice, tax,
order, scheme, licence, permission, rule,
bye-law or form made, issued, imposgd or
granted under this Act.
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(d) all budget estimate assessments, assessment
lists, valuations or measurements, made or
authenticated under the Assam Panchayat
Act; 1959 immediately before the said date
in respect of the said local area shall be
deemed to have been made or authenticated
under this Act ;

e) alldebts and obligations incurred and all
contracts made by or on behalf of the pan-
chayat immediately before the said date
and subsisting on the said date shall be
deemed to have been incurred and made
by the Coiporation in exercise of the power
conferred on it by this Act ;

(f) all officers and staff in the employ of the
Panchayat immediately before the said date
shall be officers and staff of the Corpora-
-tion under this Act and shall, until other
provision is made in accordance with the
provisions of this Act, receive salaries and
allowances and be subject to the condition
of service to which they were entitied or
subject immediately befoie such date :

Provided that it shall be competent to the Corpo-
ration subject to -the previous sanction of the
Goverament to discontinue the services of any
officer or staff’ who in its opinion is not neces-
sary or suitable for the requirements of the
municipal service after giving such officer or
employee such notice as is required to be given
by the terms of his employment and every
officer or employee whose services are dispensed
with shall be entitled to such leave, pension,
provident fund and gratuity as he would have
been entitled to take or receive on being inva-
- lided out of service, as if the Panchayat, in the
employ of which he was, had not ceased to
exist ;

‘g) all proceedings pending on the said date
betore the Panchayat shall be deemed to be
transferred to and shall be continued
before the Corporation ;
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(h) all appeals pending before any authority -
shall, so far as may be practicable,  be
disposed of as if the said local areas had
been included in the City of Gauhati
when they were filed ;

(i) all prosecutions instituted by or on behalf
of the Panchayat and all suits or other
legal proceedings instituted by or against
the Panchayat or any officer of the Pan-
chayat pending on the said date shall be
continued by or against the Corporation
as if the said local areas had been in-
cluded in the City of Gauhati when such
prosecutions, suits or proceedings were
instituted ;

(j) all arrears of rates, taxes and fees vesting
in the Corporation shall, notwithstanding
that such rates and fees cannot be levied
under this Act, be recoverable in the same
manner as a tax recoverable under this
Act ; and

(k) until the reconstitution of the Corporation
in accordance with the provisions of this
Act (notwithstanding anything to the
contrary contained in section 5 of this
Act) such number of persons ordinarily
resident in the local area included in
the City of Gauhati who are nominated
by the Government shall be additional
Councillors of the Corporation.

Effect of 441. If any.part of an area within the limits of
abserption a Panchayat is included in the City of Gauhati, then
i‘)fd: F}’;“a‘t'f notwithstanding anything contained in this Act or
aren isto i the Assam Panchayat Act, with effect from the
the City of date om which such area is included in the City
Gauhati.  of Gauhati the following consequences shall ensue,

namely :—

(a) so much of the Panchayat Fund and other
property vesting in  the  Panchayat
shall be transferred to the Municipal Fund
as the Government may, by order in
writing, direct ;

(b) the rights and liabilities of the Panchayat
in respect of civil and criminal proceedings,
contracts and other matters, or things
(including arrears of taxes, fees and cess)
arising in or relating to any part of the
area included in the City of Gauhati
shall vest in the Corporation and such
rights and liabilities may be enforced by
or against the Corporation under this
Act or the rules, bye-laws and orders
made thereunder ;
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(c) such officers and staff of the Panchayat
shall be transferred to the Corporation as
the Government may by order direct ; and

(d) if the arca included is area in which not
less than ten thousand persons reside, until
the reconstitution of the Corporation in
accordance with the provisions of this Act,
one person ordinarily resident in such area
who is nominated by the Government shall
be an additional Councillor of the Corpora-
tion.

Removal of 442. If any difficulty arises in giving effect

difficulties. 4 the provisions of section 440 or section 441, the Gov-
ernment may, by an order published in the official
Gazette, as the occasion may require, do anything
which appears to it to be necessary to remove the
difficulty.

Special pro- 443. Notwithstanding anything contained in
visions as tothe foregoing provisions of this Act,—
rural areas.
(a) the Corporation with the previous approval
of the Government may, by notification in
the official Gazette—

(i) exempt the rural areas or any portion
thereof from such of the provisions of
this Act as it deems fit ; and

(i) levy taxes, rates, fees and other charges
in the rural areas or any portion
thereof at rates lower, than those at
which such taxes, rates, fees and other
charges are levied in the urban areas
or exempt such areas or portion from ;
anydsuch tax, rate, fee or other charges;
an

(b) the Corporation with the previous approval
of the Government may, by notification in
the official Gazette, declare that any por-
tion of the rural areas shall cease to be
included, therein and upon the issue of such
notification, that portion shall be included
in and form part of the urban area.

Exemption 444. Notwithstanding  anything  contained
gf;nAA'“rzsin the Assam Urban Areas Rent Control Act, 1951 the
Rent Control provision of the said Act shall not apply to any land or
Act, 1951. building or any property belonging to or vesting in the

Corporation.

A

4
A
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THE FIRST SCHEDULE
(See Section 167)

Rates of Taxes leviable on Vehicles, Animals and Boats

Maximum amount of tax

per annum
O e A s
For Vehicles Fer Vehicles
with without
proumatie pneumatic
tyres tyres
Rs. Rs,
. Each four-wheeled vehicle drawn
by horses, ponies, mules, don-
keys, bullocks or buffaloes—
(a) Labour Carts 12 24
(b) Other vehicles in this class 32 48
2. Bach two-wheeled vehicle drawn
by horses, ponies, mules, don-
keys, bullocks or buffaloes:—
(a) Labour Carts 8 16
(b) Other vehicles in this class 16 24
Each vehicle drawn or impelled ' 8 12

otherwise than by horses,
ponies, mules, donkeys, bullocks,
buffaloes or machinery.

Maximum amount of tax

per annum
Rs,
. Each cycle rickshaw 24
. Each bicycle 12
. ‘Each horse, pony or mule of height 20
of 12 hands or upwards.
. Each hcrse, pony or mule of a 12
height of less than 12 hands.
. Each bullock or buffalo kept for 6
draught or pack purposes.
. Each donkey/ass kept for draught 6
or pack purposes or for riding.
. Each pig 6
. Each dog 2 ooe 6

. Each she-buffalo kept for milking 24
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Maximum
amount of
tax per
annum
Rs.
13. Each cow kept for milking 24
14, Each motor boat or steam launch plying for hire and 150
carrying more than six passengers.
15. Each steam or motor tug 105
16 Each barge or other vessel attached or attachable to 60
a steam or motor tug.
17. For every other motor boat or steam launch 50
18. Each cabin boat .. o 15
19. Each country boat 10
THE SECOND SCHEDULE
(See Section 171)
Theatre Tax
Type of entertainment Maximum amount
of tax
1) 2
Rs.
1. Cinema or theatre — - vse = per show,

9. Drama, concert, circus, variety entertainment 7 per show.
or tamasha.

3. Carnival or fete ... e 10-—per.=day;

4, Any other entertainment .. ... 7pershow or if
there are no
scparate shows
Rs.7 per day.

Explanation.~ For the purpose of this Schedule Class I cinema theatres 3

and Class II cinema theatres mean theatres classified
respectively as Class I cinema theatres and Class IT
cincma theatres by bye-laws made in this behalf,

Ia
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THE THIRD SCHEDULE
(See Section 173)

published in the Newspapers

Particulars

(2)

Non-illuminated advertisements on land, building, wall,
hoardings, frame, posts, structures, etc.—

(a) For a space upto 10sq. feet

(b) For a space over 10 sq. feet and up to 25 sq. fect

(¢) For every additional 25 sq. feet or less ... 2.
Non-illuminated advertisements carried on vehicles,
drawn by bullocks, horses or other animals, human

beings, cycle or any other device, carried on any vehicle
or tramcar—

(a) For a space up to 50sq. feet
(b) For every additional 50 sq. fect or less

Illuminated advertisement boards carried on vehicles—

(a) For a space to 50 sq. feet s
(b) For every additional 50 sq. feet or less

Non-illuminated advertisement boards, carried by sand-
which boardman—

(a) For each board not exceeding 10 sa. feet

(b) For each board exceeding 10 sq. feet up to 25
sq. Aeet.

(c) For each additional 10 sq. feet in area or less

Illuminated advertisement boards carried by sand which
boardmen—

(a) For each board not exceeding 10 sq. feet

(b) For each board exceeding 10 sq. feet and upto

25 55 feet.

(c) For each additional 10 sq. feet in area or less

Tax on Advertisements other than Advertisements

Maximum
amount

~ oftax per

annum

(3)

120
120

240
240

24
48

24

48
96

48
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1

Serial Particulars , Maximum
No. amount ef
tax per
annum
(1 2 3
6. - Illuminated, advertisements on land, building, wall or
- hoardings, frame, post, structures, etc.— Rs.
(a) For a space upto 2 sq. feet ... 24
(b) For a space over 2 sq. feet and upto 5 sq. feet ... 48
() For a space over 5 sq. feet and upto 25 sq. feet 60 3
(d) For every additional 25sq. feet or less 60
7. Advertisements exhibited on screens in cinema houses %
and other public places by means of lantern slides or
similar devices—
(a) For a space upto 5 sq. feet ... 96
(b) For a space over 5 sq. feet and upto 25 sq. feet ... 120
(c) For everv additional 25 sq. feet or less ... 120
8. Won-illuminated advertisement suspended across strects——
(a) For a space upto 10sq. feet ... 18
(b) For a space over 10 sq. feet and upto 25 sa. feet.. 30
(c) For every additional 25 sq. feet or less ... 30
N.B.—The tax for item 8 will be in addition to the space which
will be chargeable according to the scale to be determined
by the Commissioner.
9. Non-illuminated  advertisement hoardings standing
blank but bearing the name of the advertiser or with the ;
announcement “To be let” displayed thereon— 4
(a) For a space upto 10 sq. feet ... ; 9
(b) For a space over 10 sq. feet and upto 25 sq fect. I s o
(c) For every additional 25 sq. feet or less ... 15
10. Permission to auctioneers to put up not more than two 200

boards of reasonable size advertising each auction ( including
other than those in the premises where the auction is the rent
helc, one on a prominentsite in the locality and one for exhi-
on Mumclpal lamp post. biting the
: board on a
municipal

post.)
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Every license shall be granted

Section

243

THE FOURTH SCHEDULE

180)

under one or other of the classe§

mentioned in the second column of the following table, and there shall

be paid annually for the same the fee mentioned in

the third column of the table:—

Serial Classes
No.
M (2)
Class I

1. Company or association or
body of individuals the
paid up capital of which is
equivelent to twenty lakhs

that behalf in

Fees

€)
which exercises or Five  hundred
carries on any  rupees.
profe sion, trade

or calling what-

of rupees or upwards, soever.
Class II
2. Company or association or which exercises or Two hundred
body of individuals, the carries on any and fifty
paid up capital of which profession, trade rupees,
is equivalent to ten lakhs of or calling what-
rupees or upwards, soever but is not
included in
Class I.
3. CGonsulting or Practising in respect of whose Do.
physician, practising sur- income out of
geon, licentiate of, medi- the profession
cine or surgery, medical mentioned under
practioner, kabiraj, hakim, column I, in-
homeopath, graduate of  come tax is pay-
the Assam Veterinary Col- able on an in-
lege, dentist, barrister, attor come of not less
ney, vakil or advocate of the than Rs.10,000.
High Court, pleader, proc-
tor, notary public, public
accountant, average adjus-
ster, - statistical reporter,
analyst, shroff or banian,
4, Freight-broker, ... Do. Do.
5. Propritor of a newspaper, in respect of whose Two  hundred
periodical or journal, income out of and fifty
the profession rupees.
mentioned un-
der column I,
income tax is
payable on an
income of not
less than  Rs,

10,000




Serial
No.

(1)
6.

10.

185

12

13¢
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Classes

Broker or dalal employed in respect of whose
income out of

in the wholesale transfer of
purchase of imports or
exports, country produced
silk or other merchandise,

Dealer in precious stones or
precious metals and articles
of precious stones and
metals,

. Merchant, businessmen,

banker, wholesale, trader,
commission  agent, engi-
neer, architect, builder,
contractor, auctioner or
carrier,

Owner or occupier ofa cot-
ton, jute, hide or other
screw-house or press-house.
Owner or occupier of a
market theatre, cinema
house or aplace of public
entertainment kept up for
the purpose of profit,

Printer, publisher, lith©-
grapher, engraver, die-sin-
ker, photographer or photo-
typer,

Hotel-keeper, boarding house
keeper, lodging house-keeper,
manufac-turer, retail-trader
or shop-keeper,

Owner or occupier of any
depot or godown for stor-
age of goods for whole-

" sale business,

14.

195;
16.

1.

18.

19;

Proprietor of nursing home
or ‘sanatorium,
Radiologist,

Keeper of a hydrotherapy,
bath or other clinic or
health resort,

Keeper of a laundry

Cinema film producer or
keeper of a flm studio,

Cinema film distribator,

(2)

the  profession

mentioned under
column I, income-
taxi is payable on
an incom= of not

less than Rs.10,000.

Po.

the fair letting
value of whose
place of business
is  Rs.500 per
mensem Or up-
wards.

Lo.

Do.

& Do.

=
Fees
(3)
Two hundred

and fifty
rupees.

Do.

%




Serial
No.
(1)
20 Owner of twenty or more
taxi-cabs, buses, lorries: or
contract cars which are
used for carrying passen=
gers or goods on  pay-
ment or hire,
Book-maker  or
countant,
Stevedores,

21 turf ac-
22
Class
Company or association or
body of individuals the
paid-up capital of which
is equivalent to five lakhs
of rupees or upwards,

25

24 Merchant,  businessman,
banker, whole-sale trade,
commission agent, engi-
neer, - architect,= builder;
contractor, auctioner or

carrier,

25 Owner or occupier of
cotton, jute, hide or other
screw-house or press-house,
Owner or occupier of a
market, theatre, cinema
houe or a place of public
entertainment kept up for
the purpose of profit,
Printer, publisher,
grapher, engraver,
sinker, photographer
photo-typer,
Hotel-keeper,
house  keeper,
house keeper,
turer, retail
shop-keeper,
Owner or occupier of any
depot or godown for
storage of goods for
_ wholesale business,
Proprietor of a nursing
home or sanatorium,
Radiologist

26

27 litho-
die-

or

(P

28 boarding-
lodging-
manufac-

trader or

29

30
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Classes Fees
2) 3)
Two  hundred
and fifty
rupees.
Do.
Do.
I1I
which exercises or Two  hundred
carries on any rupees.
profession, trade
or calling what-
soever, but is
not included in
Class ™ 1= "o —in
Class II.
who is mnot inclu- Do.
ded in <Class IT
and the fair let-
ting value of
whose place of
business is Rs.
350 per mensem
or upwards.
Do. Do.
Do Do.
Do Do.
Do Do.
Do Do.
Do Do.
Jo Do,




Serial
No

32

33
34

35

36

37

38

45

403

41

42

43

(1)

Keeper of a hydro-thera-
py or bath or other clinic,
or health resort,

Keeper of a laundry,
Cinema film producer or
keeper of a film studio,
Keeper of a shop for the
sale of any licour or
intoxicating drug,

Owner of ten or more, but
less than twenty taxi-cabs,
buses, loriies or contract-
cars which are used for
carrying  passengers  Or
goods on payment or hire,

Class

Merchant, businessman,
banker, wholesale trader,
commission agent, engi-
neer, architect, builder,
contractor, auctioner or
carrier,

Owner or occupier of a
cotton, jute, hide or other
screw-house or press-house,
Owner or occupier of a
market, theatre, cinema
house or a place of public
entertainment kept up for
the purpose of profit,

Printer, publisher, litho-
grapher, engraver, die-
sinker, photographer or
photo-typer,

Hotel-keeper, boarding-
house  keeper, lodging-
house keeper, manufac-
turer, retail trader or shop-
keeper,

Owner or occupier of any

depot or godown for
storage of goods for
wholesale business,

Propriter of a nursing

home or sanatorium,

246
Classes
o)
@

who is not inclu-
ded in Class IT and

the fair letting value

of whose place of
bris 1 n esis=s
Rs.350 per men-
sem or upwards.

Lo
Do
Do
Do
IV
who is not inclu-
ded n Class II or
Class III and the
fair letting value of

whose place of
business is Rs.250
per mensem or
upwards.

Do

Do

Fees S

(3)

Two  hundred
rupees.

One hundred
and twenty-
five  rupees.

Do.

27




Serial

No.

1
44

45

46
47

48

49

Classes

(2)
Radiologist,

Keeper of hydrotherapy,
bath or other clinic or
health resort,

Keeper of a laundry,

Cinema film producer or
keeper of a film studio,

Keeper of a shop for the
sale of any liquor or
intoxicating durg,

Consulting  or
physician, practising sur-
geon, licentiate of medi-
cine or surgery, medical
practitioner, kabiraj, hakim
homeopath, graduate of
Assam Veterinary College,
dentist, barrister, attorney,
vakil or advocate of the
High Court, pleader,
proctor, notary  public,
public accountant, avera-
ge adjuster, statistical
reporter, analyst, shroff
or banian,

50 Freight broker, ...

51

Broker or dalal employed
in whole-sale transfer or
purchase, imports, or
exports, country produced
silk or other merchandise,

practising who

247

who is not inclu-

ded in Class II
or Class III and
the fair letting
value of whose
place of business
13" 2 R5.250 per
mensem Or up-
wards.

Do

Do
Do

who is not inclu-
ded in Class III
and the fair let-
ting  value of
whose place of
b il s1 n eSS s
Rs.250 per men-
sem or upwards.

is not inclu-
ded in Class II
and in respect

of whose income
out of the pro-

fession income-
tax 1is  payable
ontan. © meome

of not less than
R5s.6,000.

Fees

@)

One hundred
and twenty-
five rupees.

One hundren
and twenty-
five rupees.




Serial

No.

(1
52

53

54

55

56

57

stones
and
stones

Dealer in precious
or precious metals
articles of previous
and metals,

who is

248

Classes

(2)

not inclu-
ded in Class II
or Class IIl and
the fair letting
value of whose
place of business
is  Rs.250 per
mensem oOr up-
wards.

Class V

Company or  association
or body of individuals,
the paid-up capital of
which is equivalent to one

lakh of rupees or up-
wards,

Merchant, businessman,
banker, wholesale trader,
commission agent, engineer
archit=ct,  builder, con-

trator, auctioner or carrier,

Owner or occupier of a
cotton, jute, hide or other
screw-house or press-house,

Owner or occupier of a
market, theatre, cinema
house or a place of public
entertainment kept up for
the purpose of profit,

publisher,  litho-
grapher,  engraver,  dic-
sinker,  photographer or
photo-typer,

Printer,

which exercises or

carries on any
profession,  trade
or calling what-
soever but is not
included- in Class
I or Class II or

Class III.
who is not in-
cluded in CUlass

IT or GClass IHI
or Class IV and

the fair letting
value of whose
place of busi-
ness is* Rs.150

per mensem  or
up-wards,

Do

One

|
Fees N
(3)
hundred

and twenty-
five rupees.

Seventy-two

rupees.

Seventy-two

rupees.

&

Ya,




-

Serial

®

58.

59.

60.

61.

62.

63.

64.

65.

- 66,
67.

68.

249

Classes

(2)

Hotel-keeper, hboarding-h o use

keeper, ledging-house keeper,
manufacturer, retail trader or
shop-keeper,

Owner or occupicr of any depot or
godown for storage of goods for
wholesale business,

Proprietor of a nursing home or
sanatoriums

Radiologist ...

Keeper of a hydrotherapy, bath
or other clinic or health resort,

Cinema film producer or keeper of
a film studio,

Keeper of a laundry, ...

Hairdressing saloon keeper,

‘Dyoror cleaner, v =

Owner of 5 or more but less than
10 taxi cabs, buses, lorries or
contract cars which are used for
carrying passengers of goods on
payment for hire,

Advertising agent

the fair

who is not inclu-

ded in Class II
or Class III or
Class IV and
the fair letting
value of whose
place of business
13 Rs.150  per
mensem or up-
wards.

Do

Do
Do

Do

letting
value of whose
p'ace of business
is Rs.150 per
mensem OF up-
wards.

Do

soss0s

Fees

(3)

Seventy-
two
rupces.

Do,

De.

Do.

Do,

Do,

Do.

Do,

Do,
De.

De,




250

Serial Classes Fees
Ne.

¢} @) (3)

69. Company, association or body of which exercises or Thir ty-six
individuals the paid up capital carries on any
of which is less than one lakh profession, trade
of rupees, or calling what-

SQEVET.

70. Consulting or practising physician, in respect of whose Do.
practising surgeon, licentiate of income out of
medicine or surgery, medical the profession
practitioner, kabiraj, hakim, incomie tax is
homeopath, graduate of the payable on an
Assam Veterinary College, income of less
midwife, dentist, barrister, attor- than Rs.6,000.
ney, vakil or advocate of the
High Court, pleader, proctor,
notary public, accountant, ave-

. rage adjuster, statistical repor-
ter, analyst, shroff or banian, =

71. Freight Broker Do Do.

72. Broker or dalal employed in the Do Do.
wholesale transfer or purchase,
imports, export, counity pro=
duced silk or other merchandise,

78. Dealer in precious stones or Do Do.
precious metals and articles of
precious stones and metals

74. Proprietor of a newspaper, perio= who is not inclu- Do.
dical or journal, ; ded in Class IIL.

75. Merchant, businessman, banker, who is not inclu- Do.
wholesale trader, commission ded in Cilasz II
agent,” engineer, architect, or Class III or
builder, contractor, auctioneer Class IV or Class
or carrier, Vs

76. Owner or occupicr of a market, Do Do.
theatre, cinema house or a
place of  public enter= P
tainment kept up for the pur- ¥~
pose of profit,

77. Oswner or occupier of any depot Do Do,
or godown for storage of goods
for wholesale business,

78. Proprietor of a nursing home or Do Do.

: sanatorium,
5 79. Radiologist ks Do Do,
80. Keeper of a hydrotherapy bath Do Do,

or other clinic or health resort,

rupees.




82.
83.

84,

85.

251

Classes

(2)

Cinema film producer or keeper who isnot included Thirty-six

of afilm studio, in Clgss II or
Class IIT or Class
IV or Class V.

Keeper of a laundry, ... Do
Keeper of a shop for the sale of who is not included
any liquor or intoxicating drug, in Class III or
Class IV.
Owner or occupier ofa cotton, whois not included
jute, hide or other screw house in Class II  or
or press-house, Class III or

Class IV or Class
V and the fair
letting value of
whose place of

— Iy business is Rs.75
per mehsem or
upwards. -

Printer, publisher, lithographer Do

6.

87.

88.

89.

- 90.
91.
92.
93.
94,

957
96.

engraver, die-sinker, photograp-

her or phototyper,
Hotel-keeper, boarding house- Do
keeper, lodging house-keeper,
manufacturer, retail trader or

shop-keeper,

Dyer or cleaner, who is not inclu=
ded in Class V
and. the=rkur
letting value of
whose place
of  business is
Rs. Yo per
mensem or up-
wards.

Hair-dressing saloon-keeper, ... Do

Order-supplier or house-decorator, the fair letting
value of whose
place of Dbusi=

F 2 ness is Rs.75 per

2 mensem Or up-
wards.

Carriage-dealer or house-dealer, Dec

Plumber, electric fitter or gas ftter, Da

Keeper of a billiard room, Do

Pawnbroker or moneylender, ... Do

Owner of a steam ferry-boat or Do

steam cargo-boat,

Commercial traveller or manufice Do

turer’s representative,

Broker ordealer in houses, landed Do

property, Government securi-
ties, shares or bills of cxchange,

Fees
(3)

rupees,

Do.
Do.

Do.

Do.

Do.
Do.

Do.




Serial
No.
(W)

97.
98.

99.

100.

101.

102.
103.

104.

105.

252 )
——
Classes Feas
(2) (3)
Advertisement broker, oo Thirty=ix
rupees.
Owner of less than five taxi cabs, Do.
buses, lorries or contract cars
which are used for carrying
passengers or goods on payment
or hire,
Railway freight negotiator, oo 3 Do.
Broker in precious stones, vos s Do.
CLASS VII o—
Corsulting or  Ppractising phy- in respect of whose Twenty-
sician, practising surgeon, licen- income out of  four
tiate of medicine or surgery, the profession no rupees.
medical practitioner, kabiraj, income-tax is
hakim, homeopath, graduate payable.
of the Assam  Veterinary
College, midwife, dentist,
barrister, attorney, vakil or
advocate of High Court, pleader,
proctor, notary public, public
accountant, average adjuster,
statistical - reporter,  analyst,
shroft or banian,
Freight Broker, Do Do.
Dealer in precious stones or pre- in respect of whose Do.
cious metals and articles of income out of
precious stones or metals, the profession no
income-tax is
payable,
Mukhtear, Revenue Agent, (or) pe- inrespect of whose Do.
tition writer, income, 1no incomes .
tax is payable. N
Owner or occupier of a cotton, who is not inclu- Do.

jute, hide or other screw-house
or press-house,

ded in Tlass 11

or Class III or

Class IV or Class
V or Class VI

and the fair let-

ting value of
whose place of
business is Rs. 30
per mensem or

upwards.

S

/
‘,‘
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Serial Classes Fees
No. —
(1) (2) (3)
106, Printer, publisher, lithographer, who is not inclu- Twenty-
engraver, die-sinker, photogra- ded éll ClasIsHII four rupees.
her or photo-typer, or ass or
P 4 g Class IV or Class
VI and the fair
letting value of
whose place of
business is Rs.30
per mensem or
upwards.

107 Hotel-keeper, boarding-house who is not inclu- Do,
keeper, lodging-house keeper, ded in Class II
manufacturer, retail trader or or Glass III or

= shop-keeper, Class V or Class

= VI and the fair
letting value of
whose place of
pusiness is Rs.30
per mensem or
upwards,

108. Dyer or cleaners ... who is not inclu- Do.
ded in Class V
or Class VI and
the fair letting
value of whose
place of busi-
ness is Rs.30
per mensem  or
upwards.
109. Hair dressing saloon-keeper, ... Do. Do,
110. Order-supplier or house-decorator, whois not inclu- Do.
ded in  Class
VI and the fair
letting value of
whose place of
business is
. Rs.30 per men-
= sem or upwards.

111. Plumber, electric fitter or gas fitter, Do. Do.

112. CQarriage-dealer or house-dealer, Do. Bo.

113. Poddar or money-changer, .. the fair letting Do,
value of whose
ylace of business
is Rs.d5 per
mensem or upe
wards.




254
Fees /

Serial Classes )
No. S
a) @) 3)
114. Private detective, —~ Twenty-
four rupees.
115. Professional astrologer, ... oo S " Do.
116, Insurance  agent, broker or seines Do.
canvasser,
117. Purchaser of goods in the city of ...... Do.

Gauhati for transport and sale
beyond the limits of the city of

Gauhati
118. Broker or dalal, .. who is not inclu- Do o=
ded in Class II
or Class IV or
Class VI.
119. Professional artist, sculptor, actor, Sviees Do.
singer or musician,
120. Labour-supplier, licensed shipping S Do.

broker, boat supplier or custom-
house agent,
121. Surveyor (including a licensed oo Do.
building surveyor) or profes-
sional measurer,

122. Practising apothecary or practising seoing > Do.
veterinary surgeon,
123. Owner of ten or more jinrikshaws, soavse Do.

carriages, passenger boats, hande
carts, bullock or buffalo carts or
palanquins which are let out for

hire.
CLASS VIII

124. Printer; publisher, «o Who is not includ=  Twelve
ed in Class II or rupees.
Class III or Class
IV or Class Vor
Class VI or Class
VII and the fair
letting value of
whose place
of business is
Rs.15 per men-
sem or upwards.
125. Hotel=keeper, boarding-house Do. Do.
keeper, lodging=house keepery
manufacturer, retail trader or
shop-keeper.

&




t,’ih B A )

=7 Segal
0.
—

126.

127.
128.

129.

130.
131.

132.

133.

134.
135.
136.

134,
138.

255
Classer
(2)

Dyer or cleaner,

Hair dressing saloon-keeper,

Order=supplier or house-decorator,

Plumber or electric fitter or gase
fitter,

Carriage dealer or horse dealer, ...

Poddar or money changer,

Mukhtear, ... s

Professional draftsman,... .
Fortune-teller, 3% oy
Owner of a cargo-boat, o

Professional horse-broker,

Band supplier or stampevendor, ...

Owner of three or more huts, less
than ten jin-rickshaws, carriages,
passenger-boats, hand-carts, bul-
lock or buffalo carts or palan-
quins which are let out for hire,

who is not in-

cluded in Class
V or Class VI
or Class VII
and the fair
letting value of
whose place of
business is Rs.15
per mensem or
upwards.

Do

who is not in-

cluded in Cilass
VI or Class VII
and the fair
letting value of
whose place of
business is Rs.15
per mensem Or
upwards,

Do

Do

who is not includ-
ed in Class VII.

in respect of whose

income nc in-
come-tax is pay-
able.

e e

sevene

Fees
(3)

Twelve
rupees.

Do.

Do.
Do.




Serial
No.

n

139.

1460,

141.

142.

143.

144,

256

Classes Fees
(2 (3)
CLASS IX
Keeper of a shop or other who isnot inclu- Six rupees.
place of business, ded in any
: other class.
Owner of less than three jin- Do.
rickshaws, carriages, passenger
boats, hand-carts, bullock or
buffalo carts or palanquins
which are let eut on hire,
Pedlar, vendor of goods in whois not inclu- Do.
carts, hawker or bon-wallah, ded in Class X.
Professional petition, letter or Do.
bill-writer,
CLASS X
Itinerant dealer hawking goods ~ .eeve Three rupees.

for sale in a basket or tray,

CLASS XI
Every person who is in em- where total gross
ployment either wholly or in income—
part,

(1) Does not exceed
Rs.6,000.

(2) Exceeds Rs.6,000
but does not ex-
ceed Rs.10,000.

(8) Exceeds Rs.10,000
but does not €x-
ceed Rs.15,000.

(4) Exceeds Rs.15,000
but does not ex~
ceed Rs.20,000,

(5) Exceeds Rs.20,000
but does not ex-
ceed Rs.25,000.

(6) Exceeds Rs.25,000
but does not ex-
ceed Rs.30,000.

(7) Excceds Rs.30,000
but does not ex-
ceed Rs.35,000.

(8) Exceeds Rs,35,000.

GPy (Leg.) No.16/73—2,000~27-10-73,

Rs.
Nil

25

36

50

70

100

150

200
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